FORM G

INVITATION FOR EXPRESSION OF INTEREST

FOR

FUTURE CONSUMER LIMITED OPERATING IN BUSINESS OF FMCG, FOOD AND

PROCESSED FOOD PRODUCTS AT VARIOUS LOCATIONS
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along
with PAN/ CIN/ LLP No.

Future Consumer Limited
CIN Number - L52602MH1996PLC192090
PAN Number - AABCS0279B

Address of the registered office

Knowledge House, Shyam Nagar, Off Jogeshwari
Vikhroli Link Road, Jogeshwari (East) Mumbai -
400060, Maharashtra.

URL of website

https:/futureconsumer.in/

Details of place where majority of
fixed assets are located

Corporate debtor being listed on Bombay Stock
Exchange and National Stocke Exchange has majority
of fixed assets located at Tumkur and Bidar in
Karnataka, Sonipat in Haryana and in Indore in Madhya
Pradesh. :

Installed capacity of main products/
services

The installed capacity of the leased rice milling facility
located at Tumkur in Karnataka is approximately 4000
tonnes.

of main
last

value
sold in

Quantity and

products/ services

financial year

The revenue from operations during the financial year
2024-25 was INR 56.22 Lakhs

Number of employees/ workmen

Corporate debtor has 3 employees and one retainer

Further details last

available financial statements (with

including

schedules) of two years, lists of
creditors are available at

The details are available on the website of the Corporate
Debtor.

Further details can be sought by e-mailing the

7

undersigned at irp.fcl@aegisipe.com

Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at

Further details can be sought by e-mailing the
undersigned at irp.fcl@aegisipe.com

10.

Last date for receipt of expression
of interest

28 September 2026

Qe

Date of issue of provisional list of
prospective resolution applicants

08 October 2026

10

Last date for submission of

objections to provisional list

13 October 2026

13.

Date of issue of final list of
prospective resolution applicants

23 October 2026

Date of issue of Information

~-Memorandum, Evaluation Matrix

28 October 2026

IP Regn. No. '\
1BBUIPA-1 Yool
IPE-0118/
20222023 /<




and Request for Resolution Plans to
prospective resolution applicants

5. Last date for submission of the 27 November 2026

resolution plans

Process email id to submit|. _ T
16. . irp.fcl@aegisipe.com
Expression of Interest

Details of the Corporate Debtor’s

’ ) Corporate Debtor is not registered as MSME
registration status as MSME oporae e et

178

Aegis Resolution Services Private Limited

through authorized signatory Avil Menezes

As Resolution Professional of Future Consumer Limited
Registration No. IBBI/IPE-0118/IPA-1/2022-23/50041
Authorization for Assignment valid till 30th June 2027
Reg. Address: 106, 1st Floor, Kanakia Atrium 2,

Cross Road A, Behind Courtyard Marriott,

Chakala, Andheri East, Mumbai - 400093

Email: avil@caavil.com, irp.fcl@aegisipe.com

Date: 06-09-2026
Place: Mumbai



WWW.FINANCIALEXPRESS.COM

FE SUNDAY

SUNDAY, SEPTEMBER 6, 2026

29

IKOMA TECHNOLOGIES LIMITED

(Formerly known as Vieenow Infratech Limited)
CIN: LEZDaSMH1883PLENTA16T
Rag, Office. Offices Mo, 5157, 2nd loer, Farasia Mulliphee Entartainmand Complax,
Saclor-304, Vashi, Sanpada, Thane, Maharmshira-200703
Corporate Office: MNaw Ma: 34 Old Mo. 77 Drdsion B, Il Flacr Maddox Straat Choolad
Vepary, Channai, Perambur Peresawakam. Tamil Nadu- 400007

E-Mall-goodyaiueirigatonlid@gmai com Website; hitps:likema.conf

NOTICE OF 32"" ANNUAL GENERAL MEETING REMOTE
E-VOTING INFORMATION AND BOOK CLOSURE

1. Hatica is harshy given that the 32* Annual General Mesting [AGM) of the membars of Mis tama
Tachpatogies Limited|Fomerly Knownoas Yuenow Infratech Limited) (the Company) will b2 haid
an Wednesday, 30* day of September, 2025 al 3330 PM. IST through Videe-Conferancing!
Cieer Aucbo-visual means]WEIOMM) bo transact the businessas a5 et aub in the Nedos of ACM
in complance v e aoplicabie provigions of the Companies A, 2013 (AcX) and Ruiles framed
(hereunder read with Gereral Circular Esoed from B Lo me, respecively droulars issued by [he
Ministry of Carporabe aflairs [MWCA Circuias™)

2 Electroric copies of the Netce of the AGM and {he Annusl Repor for thie fnancal year ended

barch 31, 2026 of the Company bas besn sant to al the members, whose emal ids ane registersd

with the CompanyRTADepositony parficipansisy, & on the cut-aff date’ie, Friday, 047 Sepember

2020 Fease noke hal the reguinemenl of E-Eltll'lg |;'|I'|:||5|:'.a1l copny Ol e MNofce al he &GN arel

Arnrual Rogorl b he MemDers have boen dspinasd with vide MCA Cincuars. The Mobice and

{he Anrwal Repar wil &= be avedalbla and can e downlosded from the websita of the Company

https:fikema.ca.inl

Thie facility of castng the vobes by the members ("evobing”] will b2 provided by Purve Shane

Remisiry {indla) Pyt Ltd. and ihe delailed procedure for the same 5 provided in fe Notioe of he

AGM. The nemote évofng period commences on Sunday, 2™ Seplember, 2026 (09:00 AM.)

ard and o0 Tuesday, 29 September, 2026 [5:00 ML) During the penod, mernbers of e

Campany, holding shares eilbar in physical fom or.in demateraized orm as on the cs-olf daka

23" Geplembes; 2028 may casi ther vobe by remobs e-voling or by e-voling al the Sme of AGM.

Membears perficigating fhrdwgh in person shall be countad for rackoreng the quonsm undar Section

103 of the Acl,

4. Membars, wha dre holding shares o physicalieaitionl eom and helr g-mail addrakses ane nal
ragisterad wilh fhe Comparmyther respechive Depostory Padicipants, ans raquested 1o nagisler
{hair a-mal addrassas al |he earfest by sending scamned capy of & duly signed lalar by the
Membsans) menticring thair name, complale address. %o numbar, number of shares hald wilh tha
Company along with seif-gttested scannad copy of the PAN Card end salf-attestzd scanned cogy
of any one af the fokowing documents viz., Aadhar Card, Driving Licensa, Election Card. Passpor,
ulility bill ar arry ather Gowt, documant in suppen of the address. proof of the Member as registered
with b Comgary for recesdng the Anrual Repor 2025-26 slong with AGM Nodcs by amal o
quaduduairigaonlidEgmal com. Members. hoidng shares In deral form can update ther
prriail address with their Depositcry Padticipants. The noton of e AGM cantaing the instructions
feglardng Mg mannar n which ke shashoders can cast (belf vabe (brough rerabe g-veling of by
a-valing at the fima of AGM

5. The Ragister of Mambers and Share Transfer bocks of the Cornpany will remain clased from
Thursday, 24* September, 2026 10 Wednesday, 307 September, 2026 (both day inclusive),

6. The Malica of AGM and Annual Repcr Tor fhe financial year 202526 &na senl ¥ membars in
accordance with the apolcable provisions.

For lkoma Technalagies Limited
[Farmardy Known a8 Vuenow Infratech Limited

Rahul Eharsg::
Ptace; Mumbai Managing Cirector
Date: 15.02.2026 OiM: 05548577
“}incs | KINGS INFRA VENTURES LIMITED

(CIN: LOS0D0KL1SBTPLLDO4S13)
Registered office: 14 B, 14th Floor, The Atria,
Opp. Gurudwara Temple, Thevara, Ernakulam - 682 015,
Tel: 0484 4865823, Email: info@kingsinfra.com,
Web: www.kingsinfra.com

NOTICE OF 38" ANNUAL GENERAL MEETING AND
E-VOTING INFORMATION
Dear member(s)

NOTICE IS HEREBY GIVEN THAT:

Al

1. The Thirty Eighth Annual General Meeting of the members of Kings Infra
Ventures Limited will be held on Monday, the 28" Day of September,
2026, at 11.30 A.M through Video Conferencing (VC) or Dther Audio Visual
Means (DAVM) in accordance with General Circular No, 20/2020 dated 05™
May 2020 and General Circular No. 02/2021 dated 13" January, 2021 that
allow companies to hold Annual General Meeting [AGM) in the manner
defailed in General Circular No. 14/2020, dated 8 April, 2020 and General
Circular No. 1742020 dated 13" April, 2020 read with SEBI Circular No.
SEBI/HO/CFD/OMDV/CIR/P/2020/79 dated 12" May, 2020 without the
physical presence of the Members at a common venue.

2. In accordance with Section 91 of the Companies Act, 2013 and Regulation
42 of the SEBI (LODR) Regulations, 2015, the register of members and the
book of Share Transfer of the company shall remain closed from
September 22, 2026 to September 28, 2026 (both days inclusive)

3. The Naotice of the 38" AGM and the Annual Repart including the Financial
Statements for the year ended 31" March, 2026 has been sent only by e-
mail to all those Members, email addresses are registered with the
Company or with their respective Depository Participants, in accordance
with MCA Circularis) and SEBI Circular.

B) Remote E-Voting:

Members holding shares either in Physical or in Dematerialized form, as

on the cut-off date of Monday, September 21, 2026 may cast their vote

electronically on the businesses specified in the Notice of AGM through
electronic voting system of Central Depository Services Limited (COSL)
from a place other than venue of AGM [“remote e-voting”). All the

Members are informed that:

I} The Ordinary and the Special Businesses as sef out in the nofice of AGM
may be transacted through vating by electronic means.

i} The remofe e-voting shall commence on Friday, September 25,2026 from
9 AM. and ends on Sunday, September 27, 2026 till Spm Cut-off date for
voting 15 Monday, September 21, 2026.

iii} Any person, who acquires shares of the Company and become Member of
the Company atter dispatch of Notice of AGM and holding shares as on cul-
off datei.e. Monday, September 21, 2026, may also obtain the login 10 and
passward by sending a request to Registrar and Share Transfer Agent at
info@in.mpms.mufg.com or by calling them on +91 422 4958955,
2539835 or by sending a reguest at helpdesk evoting@cdslindia.com.

v} Members may note that;

a) The remote e-voting module shall be disabled by COSL after the
aforesaid date and time for voting. Once the vate on a resolufion is
casted by the Member, the Member shall not be allowed to change it
subsequently;

b) The Members who have cast their vote by remote e-voting prior to the
AGM may participate in the AGM through the VC/OAVM Facility but
shall not be enfitled to cast their vote again through the E-voling
system during the AGM;

) The members participating in the AGM and who had not casted their
vote by remote e-voting, shall be entitled to cast their votes through
E-Voting system during the AGM; and

d) Apersonwhose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on the
cut-off date only shall be entitled to avail the facility of remate e-
voting as wellas vating at the AGM through ballot paper;

v) The Notice of AGM and the Annual Report are available on the Company's
website: https:/fwww kingsinfra.com and on the website of BSE Limited
at www.bseindia.com. The Notice is also available on the website of CDSL
at https:{fwww evotingindia.com.

vi) Kindly note that Individual members holding secunities in Demat mode are
allowed to vote through their demat account maintzained with their
Depositories and Depository Participants, Members are advised to update
their mobile number and email id in their Demat Accounts in order fo
access the E-voting Facility. The information about login credentials to be
used and the steps to be followed for E-voting and joining virtual meetings
are explained in the Notice.

vii] All grievances connected with the faclity for voting by electronic means
may be addressed to Mr. Rakesh Dalvi, Sr. Manager, (COSL), Central
Depository Services (India) Limited, A Wing, 25 Floor, Marathon Futurex,
Mafatlal Mills Compound, N M loshi Marg, Lower Parel (East), Mumbai-
400013 or send an email to helpdesk.evoting@cdslindia.com or call on
022-23058542/43.

IESEEE - (TR - Ch

' By Order of the Board,

r- 3 For Kings Infra Ventures Limited

: v Sd/-
Dated; 05.09.2026 OF 32 (S Nandita T

Place: Kochi Company Secretary & Compliance Officer
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| irp.fohEnagisine com

Acis Resolution Sarvices Private Limited

throwgh authorzad signatory iad Manazes

A Resolution Professional ol Fulure Sorsamer Limibeg
Ragigdration Na. BB IFE-OL LS APA-1, 202 2-23,5 0041
Authorizateon for Assignmantvatid till 3dth Juna 2027
R, Mefirgss: 1008, Lst Floor, Kanakia Mnium 2,

Craas Road &, Bahind Courtyand Marrolt,

Chakala, Andhari East, Mumbal- 4000593

Ermail; avitEiil pom, irp folSacgEsipe, com

Diate: Gia-00-2026

Place: Mumbal

AUTOMOBILE PRODUCTS OF INDIA LIMITED
Corporate Identity Number: L34103MH1949PLC326977

Registered Office: Unit No. F-1, 1st Floor, Shanti Nagar Co-Operative Industrial Estate
Limited, Vakola, Santacruz (East), Mumbai City, Mumbai, Maharashtra, India, 400055.
Website: www.apimumbai.com | Email: cs1@apimumbai.com

NOTICE OF 75™ ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCING/ OTHER AUDIO-VISUAL MEANS AND ELECTRONIC VOTING

Notice is hereby given that the 75" Annual General Meeting ("AGM") of Automobile
Products of India Limited ("the Company") is scheduled to be held on Tuesday,
September 29, 2026 at 03:00 p.m. (IST) through Video Conferencing ("VC")/Other
Audio-Visual Means ("0AVM") facility to transact the businesses as set forth in
the Notice convening the 75" AGM through electronic means in compliance with
the applicable provisions of the Companies Act, 2013 ("the Act") read with the Rules
made thereunder, the Securities and Exchange Board of India ("SEBI”) (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing
Regulations"), Circulars issued by the Ministry of Corporate Affairs ("MCA") and
SEBI permitting conduct of AGMs through VC/OAVM facility.

Completion of dispatch of Notice of the 75" AGM and the Annual Report for FY
2025-26 by electronic mode

In compliance with the relevant MCA and SEBI Circulars, the Company has completed
dispatch of the Notice of the 75" AGM along with the Annual Report for the financial
year 2025-26 on September 05, 2026 through electronic mode to those Members
whose e-mail address is registered with the Company/ Registrar and Share Transfer
Agent viz. MUFG Intime India Private Limited ('MUFG Intime' / 'RTA")/ Depository
Participant(s) as on August 28, 2026 and other persons entitled to receive it. A letter
providing the web-link for accessing the Annual Report for FY 2025-26, has been
sent to those Members who have not registered their e-mail IDs. The physical copies
of the Notice of the 75" AGM and the Annual Report for the Financial Year 2025-26
will be dispatched to those Members, who request for the same. The Notice of the
75" AGM and Annual Report for the financial year 2025-26 can also be accessed
through the link given below:

« Company's Website: https://www.apimumbai.com/investor-relations/default.aspx
« Websites of the Stock Exchanges: https://www.bseindia.com

Manner of casting votes electronically

In compliance with the provisions of Section 108 of the Act read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 and Regulation 44 of the
SEBI Listing Regulations, the Company is pleased to offer electronic voting facility to
all its Members to exercise their right to vote on all the resolutions proposed to be
transacted at the 75" AGM as set forth in the Notice. The Members may cast their
votes using an electronic voting system prior to the 75" AGM ("remote e-voting") or
electronically during the 75" AGM ("e-voting"). The Company has engaged the
services of NSDL to provide remote e-voting facility and e-voting during the 75" AGM.
A person, whose name is recorded in the Register of Members or the List of
Beneficial Owners maintained by the Depositories as on the cut-off date for e-voting
i.e., Friday, September 18, 2026 only shall be entitled to avail the facility of remote
e-voting as well as e-voting during the 75" AGM.

Remote E-Voting Details:

EVEN 141936

Cut-off date for the purpose of ascertaining the
eligibility of Members to avail e-voting facility

Friday, September 18, 2026

Friday, September 25, 2026
at 09:00 A.M. (IST)

Monday, September 28, 2026
at 05:00 PM. (IST)

Commencement of Remote e-voting

End of Remote e-voting

E-Voting Links:
Type of shareholder E-voting link

Individual Shareholders holding securities in | https://eservices.nsdl.com or directly
Demat mode with National Securities through your depository participant
Depository Limited

Individual Shareholders holding securities in | https://web.cdslindia.com/
Demat mode with Central Depository myeasitoken/home/login or directly
Services (India) Limited through your depository participant

The remote e-voting module shall be disabled by NSDL for voting thereafter. Once
the vote on a resolution is cast by a Member, the Member shall not be allowed to
change it subsequently.

Members, who have not cast their vote through remote e-voting can exercise
their voting rights through e-voting during the 75" AGM. A Member may
participate in the 75" AGM through VC/OAVM even after exercising his/her right
to vote through remote e-voting but shall not be allowed to vote again during the
75" AGM.

Members who have acquired shares after the dispatch of the Annual Report for FY
2026 through electronic means and before the cut-off date are requested to refer to
the Notice of AGM for the process to be adopted for obtaining the User ID and
Password for casting the vote.

Members are requested to refer to the detailed instructions for the manner of remote
e-voting and e-voting and participation in the AGM as provided in notes to the
Notice of the 75" AGM.

Assistance on e-voting and participation at the 75" AGM

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on.: 022 - 4886 7000 or send a request
to Suketh Shetty at evoting@nsdl.com.

By Order of the Board of Directors

For Automobile Products of India Limited
Sd/-

Ankit Patel

Company Secretary & Compliance Officer

Date: September 05, 2026
Place: Mumbai

FOR DAILY BUSINESS
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BHARATROHAN AIRBORNE INNOVATIONS LIMITED

i {Formerly Known as BharatRohan Airbowme innovations Pyt Lid]
CIN: LT4928DL30N 6PLCID 1564
Regd. Off.: Fourth Floor B-117, DA Sheds Okhla Industnal Area
Phase-l, New Delhi-110020, india
Website: www bharatrohan in: Emall; investors@@bharatronan.in
Contact No.: +91-9266100013

NOTICE OF 10™ ANNUAL GENERAL MEETING

Maboe 15 heraby given thal the 10" Annual General Meating PAGM') of the Members of BharatRohan Airbame
Innavations Urmited ("Company”) will be hald on Wednesday, 30° Saplember, 2026, al 3:00 BM. [IST) thraugh Video
Canfarance {“VC"W Other Audio-Visual Means ("CAVMT) withaut physical presence of Tha Mambers &l & common venue
b0 trarsact 1he busmess &5 sat oud in the Nofice of the 107 AGM [*Notica™), The wenue for tha AGM shall ba deemed o
be the Reqgistsred Difice of the Company.

In compiiance with the provisions of the Companies #&ct, 2013 {ihe “Act’] and 1he Rubes made thereunder reas with

Minisény of Comporate Affairs {'MCA") Genera Circular Mo, 032025 dated September 22, 2025 and the circulars issusd

aarber on the subject by MCA FMCA Circulars’y and Securities and Exchange Board of India (Listing DObigalions

and Disclosurs Requirements) Regolations, 2015, "Listing Regulations’}, as amended, the Company has sent the

Matice along with the Annual Rapo for the Financial Year 2025-2006 ("Annual Reper) by alectrons mode o those

Mambars whoss amall addrass ane registesad with the Campany/ National Secunties Depository Limitad ("NSDOLW

Cantral Dapostiony Sarvicas {India) Limided ("COSLY KFin Technologias Limited (Regestrar and Share Transfer Ageni -

"RTAT, Physical copy of the Natice and the Anrual Rapor will be sent to thoza Mambers who will request for the same

In accordance with Regqulafion 380 14B) of ihe Lisling Requlstions, physical cormmunicahan has bean also sant fo those

ktambers whise g-mail |0s are nod registered, confmining the weblink and exact path of the Company's website where

fhe Annual Report can be eccassad,

The Mofice slong with the Annual Reporl, i3 available on the Company's websie al wenw bharatrohzn.m and on the

wabszite of the Stock Exchange e, BSE Lid 3t wiw bselndia com. Additionally, the Nolice has been disseminated on the

COSL e=woting plationm at wany awotingindia.com.

Pursuant to the provisions of Section 108 of the Acl rsad with Rule 20 of the Comgpanies (Management and

Admirisirstion) Rules, 2014, as amended, the Secretarial Standard on General Mestings |'55-27) issued by Insfiule

of Company Secretaries of India, Regulafion &4 of the Lisiing Regulations, and the MCA Circulars, your Company 5

pleased fo offer its members the facility fo exercise their voling righs electronically on the resolufions proposed for

congiderabion at the 107 AGM, Your Company has engaged the semvices of CDEL to provide facilities for remode 2-voling

and e-wding during the AGM. The Members may cast their voies through remole e-voling by logoing on to CDEL's

e-yoling website at www avolingindia.com. The woling rights shall be in proporion fo the equity shares held by them in

the paid-up equity share capital of the Compary, The Members partcipating thnough YCROAYM shall be reckoned for

The plrpose of quonum under Seciion 103 of ihe Adt

Tha Mambers will be provided with & facility 1o attend the AGM raugh VOO Braugh the vireal platform of COSL.

The gning lak far the mesding will be available at the place whare the EVEN of Company will be displayed atter

stccesshul lagin on COSL partal,

The Compary has appointed MW Preedl Jain (COP; 14964}, as the Scrufinizer 1o scrinize the voling process i a fair

and lranspanant manner,

The resulls will ba announced within fhe stipulated tma under appicabls laws and he rasulls alomg with the cansolidated

scrulinizer's report shall be placed on fha website of the Companry www bharabroharin and an bhe websile of COSL

www evelinoindia com and shall simultansousty be forwarded to the concerned stock axchenge. The resulis shal -also

be displayed on the Nolice Board at the Registered Céfice and Corparate Office of the Company, Subject 1o the recaipt

af reguisite number of voles in favour, the Resolution shal be desmed fo be passed on the date of the AGM i 307

September, 2126

Al the Mambars are nformad that:

a) Date and time of commencement of remole e-voting: Sunday, @7 Septamber, 2026 100 AM, I15T)

b} Date and time of cloging of remoke e-voting: Tuesday, 257 Septamber, 2026 (5:00 M. I1ST)

o Remole e-voting shall be disabled beyond 5:00 P, an Tuwasday, 28" Seplember, 2026, and onos the wode cn a
resciiiEon is cast by the Mamber, the Member shafl nat b2 allowed o changs il subsaguentty,

d) The fadility for voting electranica®y will be made avadable suring the AGM,

al Members whose name appears m tha Register of Membars or in tha Register of Banalical Owners maintained by
the deposilongs as an the cui-ofl date 2. Wadnesday, 23" Saplember, 2026, shall only be enbiled 1o altend and
yate by remote e-voling or é-yobing during the AGM, A parson wha is rof a member as on the cut-off date shauld
treal this Motica of AGM for miormakion purpase anly

iy EWSN: 260905010

gl The person wha has acquired shares and became a Member of the Company after the dispatch of natice may obtain
the login 1D and passward by sending request &l helpdesk. avalingf@edslinda.com. However, i a mamber & already
registared wilh COSL for remabe é-valing lhen helshe can use the exising login M and password for login,

hi- Members who are presend at the AGM and who heve nof cagt thelr vote on the resslutions thirough remote e-voling
shall be eligible to vote thraugh e-woling during he AGM.

i1 AMember may paricipaie i tha AGM even afer axarcising his nghl ta wals throwgh e-voling bul shall nal be alowed
ta vole mgain in tha AlM

[I The detaded procedurs for remote e-vwoting and e-voding during the AGM (heiding shares efiher in physicad!
germaterialized form and for Members who have not registenad their email addresses) are givan in the Motice. The
game arg @50 avadable on he Company's websile www bharatmhanm |

K} Membsars are requasied o regsler heir emad addresses in respest of shares held m demalanalized fem wilh thair
DFs and in respact of shanas held in physical foom wilh the BTA,

Il Members who are hoiding shares in dematerighized fomy and have not updated: ther KYC details are requested
to wpdate the KYC delails wilh their depositories theaugh their DPzand the Members who ane holding shares
in physical mode and have nol spdated their KYS delails are requasied o submit Form 13R-1 (afong with the
slpparting documents) o updale their KY'C details wilth the RTA,

m} In cese you have amy queres or issues reganding e-voling, you may refer the Freguently Asked Queshions
['FAQs™) end e-voling manusl svedable ai wwwevolinomndiacoin under help section or weite an email fo
helpdesk evotino@adslindis.com or semalively you may contact 1o RTA a1 bharairohan ipokdiniech.com or 1o the
Company &t investorsi@bharairohanin,

n) A grievances connectad with the facility for voting by elecironic means may be addressed o Me. Bakesh Dalv, 8VP,
Cantral Deposhiiory Sarvicas (India) Limdad, A Wing, 25th Floor, Marathon Fuiurax, Mafatlal Mill Compaunds, N M
Jashi BMarg, Lower Parel (Easl, Mumbai - 400013 or send an emall 1o halpdesk evoling@odzlinds. coom or cal 1all
fres fo 1800- 27109 811,

Bharatfohan

By Order of the Board
BharatRohan Alrborne Innovations Limited
(Formerly known as BharatRohan Alrborne Innovations Pyt Lid)

sy

Aakansha Singh

Date: OB/2026 Company Secrelary and Compliance Officer
Place: Mew Delhi ACS 57105

NETWORK PEOPLE SERVICES TECHNOLOGIES LIMITED

Registered office: Off No. 427/428/429, A - Wing, NSIL, Lodha Supremus I, Road No. 22,
Wagle Industrial Estate, Thane (W) — 400604, Maharashtra, India
CIN: L74110MH2013PLC248874 - Website: https://www.npstx.com = Email: cs@npstx.com

PST

Inmeovation in evary byfe

NOTICE OF 13™ ANNUAL GENERAL MEETING

NOTICE is hersby given that the 13" Annual General Meeting (AGM) of Members of Network People Services Technologies
Limited will be held on Monday, September 28, 2026, at 12:30 PM (IST) through Video Conference (VC) / Other Audio Visual
Means (OAVM) to transact the businesses, as set out in the Notice convening AGM. The Company has already dispatched the
Annual Report for the financial year 2025-26 along with the Notice convening AGM, through electronic mode to the Members
whose email addresses are registered with the Company and / or Depositories in accordance with the Circulars issued by the
Ministry of Corporate Affairs and Securities and Exchange Board of India from time 1o time.

The Company has already dispatched Notice convening AGM, through electronic mode to the Members whose email addresses
are registered with the Company andior Depositonies in accordance with the circulars issued by Ministry of Corporate Affairs
and Securities and Exchange Board of India. Further, as per Regulation 36(1)(b) of the SEEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, (SEBI Listing Obiligations), as amended, the web-link, including the exact path, whare complaete
details of the Annual Report are available is being sent to those Members who have not registered their e-mail 1Ds.

The MNotice of the 13th Annual General Meeting ("AGM") and the Annual Report of the Company for the Financial Year 2025-26
are available on the Company’s website and can be accessed and downloaded through the following links;

Particulars

Weblink

Motice of AGM

https:/{npst-web.s3.us-west-2 amazonaws.com/investor-desk/notices-announcement/F.Y+2026-2027/

Motice+of+AGM. pdf

Annual Report

e ——— e

hitps:(/npst-web.53 us-west-2 amazonaws com/investor-desk-pdf/2025-2026/Annual+Report. pdf

The same is also available on the websites of Mational Securilies Depository Limited ('NSDL) at www.evoling.nsdl.com and
the Stock Exchange ie. National Stock Exchange of India Limited at www.nseindia.com and BSE Limited www.bseindia.com.

Record date for the purpose of dividend entitlement:
The Company has fixed Friday, September 18, 2026, as 'Record date’ for determining entitlement of Members for receiving
dividend @20% on the face value of the Equity shares of Rs. 10/- each for the Financial Year 2025-26. The dividend shall be

paid on or after October 06, 2026, subject to applicable TDS to the Members whose names appear on the Companys Reqgister
of Members as on Record date through electronicfother modes as applicable.

Pursuant to the provisions of Section 108 of the Act and Rule 20 of the Companies (Management and Administration) Rules,
2014, as amended and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, the Members are provided with the facility to cast their votes on all the resolutions as set
forth in the Notice convening the AGM using electronic voting system ('Remole e-voting') provided by NSDL. The voting rights
of Members shall be in proportion o the equity shares held by them in the paid-up equity share capital of the Company as on
Friday, September 18, 2026 (' cut-off date’).

The remote e-voling period commences on Wednesday, September 23, 2026 (9:00 A.M. IST) and end on Sunday, September
27, 2026 (5:00 P.M. IST). During this pericd, the Members may cast their vole electronically. The remote e-voting module shall
be disabled by NSDL thereafter, Those Members, who shall be present in the AGM through VC/OAVM facility and had not cast
their voles on the Resolutions through remote e-voling and are otherwise not barred from doing so, shall be eligible to vole
through e-voting system during the AGM.

The Members who have cast their votes by remole e-voting prior to the AGM may also attend/participate in the AGM through
VCOAVM but shall not be entitled to cast their votes again.

Any person, who acquires shares of the Company and becomes a Member of the Company after the Notice has been sent
electronically by the Company and holds shares as on the cut-off date i.e. Friday, September 18, 2026, may obtain the login
D and password by sending a request at evoting@nsdl.co.in or cs@@npstd.com. However, if he'/she is already registerad with
NSDL for remote e-voting, then he'she can use his/her existing User 1D and password for casting the votes.

In case of any queries pertaining to e-voling, Members may refer to the Freguently Asked Questions ("FAQSs") and the e-voting
manual available at https:iwww.evoting.nsdl.com, under help section or contact at 022 - 4886 7000. In case of any grievances
relating to e-voling, please contact Ms. Pallavi Mhatre at the designated email id evoling@nsdl.co.in.

Place : Thane
Date : 05.09.2026

For Network People Services Technologies Limited

Sdl-

Chetna Chawla

Company Secretary & Compliance Officer
Membership No. AB4291

epaper.financialexpress.mn‘. .
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IKOMA TECHNOLOGIES LIMITED
(Formerly known s Vuenow Infratech Limited)
GEN: LEZ09SMHT1853PLCOTA16T
Reg, Office. Offices Mo, 5157, 2nd loes, Farasia Mulliphes Entartainmand Complax,
Sacior-304, Vashi, Sanpada, Thane., Maharashia-200703
Corporate Office: Naw Ma. 34 Old No. 77 Drdsion B, Il Flocr Maddox Strast Choolei
Vepary, Channai, Perambur Peresawalam. Tamil Nadu- 400007
E-Mall-goodyaiusirigatonlid@gmaicom Website; hitps:likama,co nf

NOTICE OF 32"" ANNUAL GENERAL MEETING REMOTE
E-VOTING INFORMATION AND BOOK CLOSURE

1. Hatica is harshy given that the 32* Annual Ganeral Mesting |8GM) of the membars of Mis tama
Tachpatogies Limited|Fomerly Knownas Yuenow Infratech Limited) (the Company) will b2 hald
an Wednesday, 30* day of Septéember, 2025 al 3330 PM. IST through Videe-Conferancing!
Dy Aucbo-visual means{WEIOMM) bo transact the businessas a5 et aub in the Nedos of ACM
i complance wih the agplicalie provisions of the Compankes A, 2013 (A ard Piles framed
(hereunder read with Gersral Circular ksoed from B [o me, respecively droulars issued by Ihe
Ministry of Carporabe Aflairs [ Circuias™)

2. Electroric copies of the Notce of the A5M and {he Annusl Repor for thie fnancal year ended

barch 31, 2026 of the Company bas besn sant to al the members, whose emal ids ane registered

with the CompanyiRTADeposiiony participanss), & onthe cut-of date (e Frigay, 04" Septemiber

2020, Fease noke hal the reguinemenl of E-El'.-:ll'lg ;ll‘l:,l:jl::ﬂl copny Ol e MNofca al he &GN arel

Arrual Rogor b he Memders have boen dspinasd with vide MCA Cinuars. The Mobce and

{he Anrwal Repar wil af=o be avedabla and can e downloaded from the websita of the Company

hifpsfikoma ca.ini

Thie facility of castng the votes by the members ("evobing”] will b2 provided by Purve Shane

Regisiry {indla) Pyt Ltd. and he delailed procedure for the same 5 provided in e Notice of he

AGH, The remcte evolng perod commences on Sunday, 2™ Seplomber, 2026 (0900 AM.)

ard and o0 Tuesday, 29% September, 2026 [25:00 &) During thes peniod, mernbers of e

Campany, holding shares eiltar in physical fom or.in demateriaized orm as on the cs-off data

21" Geplember; 2028 may casi lher vobe by remobs e-voling or by g-voling al the Sme of AGM.

Membars perticigating fhrawgh in person shall be countad for rackoreng the quorsm undar Section

103 of the Acl,

4. Membars, wha dre holding shares o physicaliebitionl eom and thelr g-mail addraksas dne nal
ragisterad wilh fhe Comgparmyther respective Depostory Padicipants, anre raquested 1o nagisler
{hair a-mal addrassas al lhe earfest by sending scamned copy of & duly signed lalar by the
Memban{s) menticring their name, complale address. fahia numbar, number of shares hakd wilh tha
Company along with seif-gttested scannad copy of the PAN Card end salf-attestzd scanned cogy
of any one af the fofowing documents viz., Aadhar Card, Driving Licensa, Election Card. Passpor,
ulility bill ar arry ather Gowt, documant in supned of the address. proof of the Member as registered
with b Comgary for recesdng the Anrual Repor 2025-20 along with AGM Nodcs by amal o
quoduduairigaonlidEgmal com. Members. hoidng shares In deral form can update ther
il aloress with thesr Depesiiony Paricigasts. The notod of the AGM contass e instrucions
feglaridng Mg mannat 0 which ke shanmshoders can cast (bel vale (brough remabe e-veling of by
a-valing at the fima of AGM

5. The Ragister of Mambers-and Share Transfer bocks of the Corapany will remain clased from
Thursday, 24* September, 2026 10 Wednesday, 30" September, 2026 (both day inclusive),

6. The Malica of AGM and Annual Repor Tor fhe financial year 202526 &na senl ¥ membars i
accordance with the apolcable provisions.

For lkoma Technalagies Limited
{Farmardy Known ag Vuenow Infratech Limited

Sdi-
Rahul Bhargav
Ptace: Mumbai Managing Diractor
Date: 05.02.2026 Oi: 05548577
‘}I{INGS KINGS INFRA VENTURES LIMITED
bt (CIN: LOS000KL1SB7PLCOO4913)

Registered office: 14 B, 14th Floor, The Atria,
Opp. Gurudwara Temple, Thevara, Emakulam - 682 05,
Tel: D484 4865823, Email: lnfnl’:ﬂkmgﬁmfra com,
Web: www.kingsinfra.com

NOTICE OF 38" ANNUAL GENERAL MEETING AND
E-VOTING INFORMATION
Dear member(s)

NOTICE ISHEREBY GIVEN THAT:

Al

1. The Thirty Eighth Annual General Meeting of the members of Kings Infra
Ventures Limited will be held on Monday, the 28" Day of September,
2026, at 11.30 A.M through Video Conferencing (VC) or Dther Audio Visual
Means (DAVM) in accordance with General Circular No, 20/2020 dated 05™
May 2020 and General Circular No. 02/2021 dated 13" January, 2021 that
allow companies to hold Annual General Meeting [AGM) in the manner
defailed in General Circular No. 14/2020, dated 8 April, 2020 and General
Circular No. 17/2020 dated 13" April, 2020 read with SEBI ircular No,
SEBI/HO/CFD/OMDV/CIR/P/2020/79 dated 12" May, 2020 without the
physical presence of the Members at a common venue.

2. In accordance with Section 91 of the Companies Act, 2013 and Regulation
42 of the SEBI (LODR) Regulations, 2015, the register of members and the
book of Share Transfer of the company shall remain closed from
September 22, 2026 to September 28, 2026 (both days inclusive)

3. The Notice of the 38" AGM and the Annual Report including the Financial
Statements for the year ended 31" March, 2026 has been sent only by e-
mail to all those Members, email addresses are registered with the
Company or with their respective Depository Participants, in accordance
with MCA Circularis) and SEBI Circular.

B) Remote E-Voting:

Members holding shares either in Physical or in Dematerialized form, as

on the cut-off date of Monday, September 21, 2026 may cast their vote

electronically on the businesses specified in the Notice of AGM through
electronic voting system of Central Depository Services Limited (CO5L)
from a place other than venue of AGM [“remote e-voting”). All the

Members are informed that:;

I} The Ordinary and the Special Businesses as sef out in the nofice of AGM
may be transacted through vating by electronic means.

i} The remofe e-voting shall commence on Friday, September 25,2026 from
9 AM. and ends on Sunday, September 27, 2026 till Spm Cut-off date for
voting 15 Monday, September 21, 2026.

iii} Any person, who acquires shares of the Company and become Member of
the Company atter dispatch of Notice of AGM and holding shares as on cul-
off datei.e. Monday, September 21, 2026, may also obtain the login 10 and
passward by sending a request to Registrar and Share Transfer Agent at
info@in.mpms.mufg.com or by calling them on +91 422 4958955,
2539835 or by sending a request at helpdesk evoting@cdslindia.com.

v} Members may note that;

a) The remote e-voting module shall be disabled by COSL after the
aforesaid date and time for voting. Once the vate on a resolufion is
casted by the Member, the Member shall not be allowed to change it
subsequently;

b) The Members who have cast their vote by remote e-voting prior to the
AGM may participate in the AGM through the VO/OAVM Facility but
shall not be enfitled to cast their vote again through the E-voting
system during the AGM;

t) The members participating in the AGM and who had not casted their
vote by remote e-voting, shall be entitled to cast their votes through
E-Voting system during the AGM; and

d) Apersonwhose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on the
cut-off date only shall be entitled to avail the fadility of remate e-
voting as wellas voting at the AGM through ballot paper;

v] The Nofice of AGM and the Annual Report are available on the Company's
website: https:/fwww kingsinfra.com and on the website of BSE Limited
at www.bseindia.com. The Notice is also available on the website of CDSL
at https:{fwww evotingindia.com.

vi) Kindly note that Individual members holding securities in Demat mode are
allowed to vote through their demat account maintzained with their
Depositories and Depository Participants, Members are advised to update
their mobile number and email id in their Demat Accounts in order fo
access the E-voting Facility. The information about login credentials to be
used and the steps to be followed for E-voting and joining virtual meetings
are explained in the Notice.

vil] All grievances connected with the facihty for voting by electronic means
may be addressed to Mr. Rakesh Dalvi, Sr. Manager, (COSL), Central
Depository Services (india) Limited, A Wing, 25 Floor, Marathon Futurex,
Mafatlal Mills Compound, N M Jashi Marg, Lower Parel (East), Mumbai-
400013 or send an email to helpdesk.evoting@cdslindia.com or call on
022-23058542/43.

; IE
By Order of the Board,
L‘f}r- 1 For Kings Infra Ventures Limited
Dated: 05.09.2026  [a)sesdyr 45 — m—'ﬂ#

Place: Kochi Enmpﬂny secretary & Compliance Officer
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AUTOMOBILE PRODUCTS OF INDIA LIMITED
Corporate Identity Number: L34103MH1949PLC326977

Registered Office: Unit No. F-1, 1st Floor, Shanti Nagar Co-Operative Industrial Estate
Limited, Vakola, Santacruz (East), Mumbai City, Mumbai, Maharashtra, India, 400055.
Website: www.apimumbai.com | Email: cs1@apimumbai.com

NOTICE OF 75™ ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCING/ OTHER AUDIO-VISUAL MEANS AND ELECTRONIC VOTING

Notice is hereby given that the 75" Annual General Meeting ("AGM") of Automobile
Products of India Limited ("the Company") is scheduled to be held on Tuesday,
September 29, 2026 at 03:00 p.m. (IST) through Video Conferencing ("VC")/Other
Audio-Visual Means ("0AVM") facility to transact the businesses as set forth in
the Notice convening the 75" AGM through electronic means in compliance with
the applicable provisions of the Companies Act, 2013 ("the Act") read with the Rules
made thereunder, the Securities and Exchange Board of India ("SEBI”) (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing
Regulations"), Circulars issued by the Ministry of Corporate Affairs ("MCA") and
SEBI permitting conduct of AGMs through VC/OAVM facility.

Completion of dispatch of Notice of the 75" AGM and the Annual Report for FY
2025-26 by electronic mode

In compliance with the relevant MCA and SEBI Circulars, the Company has completed
dispatch of the Notice of the 75" AGM along with the Annual Report for the financial
year 2025-26 on September 05, 2026 through electronic mode to those Members
whose e-mail address is registered with the Company/ Registrar and Share Transfer
Agent viz. MUFG Intime India Private Limited ('MUFG Intime' / 'RTA")/ Depository
Participant(s) as on August 28, 2026 and other persons entitled to receive it. A letter
providing the web-link for accessing the Annual Report for FY 2025-26, has been
sent to those Members who have not registered their e-mail IDs. The physical copies
of the Notice of the 75" AGM and the Annual Report for the Financial Year 2025-26
will be dispatched to those Members, who request for the same. The Notice of the
75" AGM and Annual Report for the financial year 2025-26 can also be accessed
through the link given below:

« Company's Website: https://www.apimumbai.com/investor-relations/default.aspx
« Websites of the Stock Exchanges: https://www.bseindia.com

Manner of casting votes electronically

In compliance with the provisions of Section 108 of the Act read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 and Regulation 44 of the
SEBI Listing Regulations, the Company is pleased to offer electronic voting facility to
all its Members to exercise their right to vote on all the resolutions proposed to be
transacted at the 75" AGM as set forth in the Notice. The Members may cast their
votes using an electronic voting system prior to the 75" AGM ("remote e-voting") or
electronically during the 75" AGM ("e-voting"). The Company has engaged the
services of NSDL to provide remote e-voting facility and e-voting during the 75" AGM.
A person, whose name is recorded in the Register of Members or the List of
Beneficial Owners maintained by the Depositories as on the cut-off date for e-voting
i.e., Friday, September 18, 2026 only shall be entitled to avail the facility of remote
e-voting as well as e-voting during the 75" AGM.

Remote E-Voting Details:

EVEN 141936

Cut-off date for the purpose of ascertaining the
eligibility of Members to avail e-voting facility

Friday, September 18, 2026

Friday, September 25, 2026
at 09:00 A.M. (IST)

Monday, September 28, 2026
at 05:00 PM. (IST)

Commencement of Remote e-voting

End of Remote e-voting

E-Voting Links:
Type of shareholder E-voting link
Individual Shareholders holding securities in | https://eservices.nsdl.com or directly

Demat mode with National Securities through your depository participant
Depository Limited

Individual Shareholders holding securities in | https://web.cdslindia.com/
Demat mode with Central Depository myeasitoken/home/login or directly
Services (India) Limited through your depository participant

The remote e-voting module shall be disabled by NSDL for voting thereafter. Once
the vote on a resolution is cast by a Member, the Member shall not be allowed to
change it subsequently.

Members, who have not cast their vote through remote e-voting can exercise
their voting rights through e-voting during the 75" AGM. A Member may
participate in the 75" AGM through VC/OAVM even after exercising his/her right
to vote through remote e-voting but shall not be allowed to vote again during the
75" AGM.

Members who have acquired shares after the dispatch of the Annual Report for FY
2026 through electronic means and before the cut-off date are requested to refer to
the Notice of AGM for the process to be adopted for obtaining the User ID and
Password for casting the vote.

Members are requested to refer to the detailed instructions for the manner of remote
e-voting and e-voting and participation in the AGM as provided in notes to the
Notice of the 75" AGM.

Assistance on e-voting and participation at the 75" AGM

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on.: 022 - 4886 7000 or send a request
to Suketh Shetty at evoting@nsdl.com.

By Order of the Board of Directors

For Automobile Products of India Limited
Sd/-

Ankit Patel

Company Secretary & Compliance Officer

Date: September 05, 2026
Place: Mumbai

BHARATROHAN AIRBORNE INNOVATIONS LIMITED

J (Formerly Known as BharatRohan Airbome innovations Pyt Lid)
CIN: LT4595DL2016PLCI0 1564
Regd. Off.: Fourth Floor B-117, DA Sheds Okhla Industnal Area
Phase-|, New Delhi-110020, India
Website: www bharatrohan in: Emall; investors@bharatronan.in
Contact No.: +91-9266109513

NOTICE OF 10™ ANNUAL GENERAL MEETING

Maboe 15 heraby given thal the 10" Annual General Beating CAGM') of the Members of BharatRohan Airbame
Innavations Urmited ("Company”) will be hald on Wednesday, 30° Saplember, 2026, al 3:00 BM. [IZT) thraugh Vidao
Canfarance {“VC"W Other Audio-Visual Means ("CAVMT) withaut physical presence of The Mambers al & common venue
b0 trarsact 1he busmess &5 sat oud in the Nofice of the 107 AGM [*Notica™), The wenue for tha AGM shall ba deemed o
be the Reqgistsred Difice of the Company,

In compfiance with the provisions of the Companies Act, 2013 {ihe "Act) and the Rutes made thergunder read with
Minisény of Comporate Affairs MCA") Genera Circular Mo IZIE-'E%E& dated September 22, 2025 and the circulars issued
aarber on the subject by I'..-IC;!. CMCA Circulars”y and Securities and Exchange Board of India (Listing Dbigations
and Disclosurs Requirements) Regolations, 2015, ["Listing Regulations™}, as amended, the Company has sent the
Matice along with the Annual Rapo for the Financial Year 2025-2006 ("Annual Repe) by alectrone mode o those
Mambars whose amail addnass ane registesad with the Campany National Secunties Depository Limitad ("NSDLY
Cantral Dapostiony Sarvicas {India) Limided ("COSL Y KFin Technalogias Limited (Regestrar and Share Transfer Ageni -
"RITAT), Phy=ecal copy ol the Nalss and the Annual Bapod will be sent o thasa Mambers who will request for the same
In accordance with Regqulafion 3801 4B) of ihe Lisling Requlstions, physical communication has bean also sant o those
ktambers whise g-mail |0s are nod registered, confaining the weablink and exact path of the Company's website where
fhe Annual Report can be eccassad,

The Mofice slong with the Annual Report, i3 available on the Company’s websie al wenw bharatrohzn.m and on the
wabszite of the Stock Exchange i.e. BSE Lid 3t winwe bsetidia com. Additionally, the Nolice has been disseminated on the
COSL e-woting plationm at wany awotingindia.com.

FPursuant to the provisions of Section 108 of the Acl rsad with Rele 20 of the Companes (Management and

Adminisiration] Rules, 2014, a5 amended, the Secratanal Siandard on Gensral Mestings ("55-27) issued by Insfiule

af Company Secretaries of India, Regulafion 44 of the Listing Reguiations, and the MCA Girculars, your Campany 15

pleased o offer its members the facility to exercise their voling rights electronically on the resolufions proposed for

congiderabion atthe 107 AGM, Your Company has engaged the services of CDEL o provide facilities for remode 2-voling
and e-wding during the AGM. The Members may cast their voies through remole e-voling by logoing on to CDEL's
e-yoling website at www avolingindia.com. The woling rights shall be in proporion fo the equity shares held by them in
the paid-up equity share capital of the Compary, The Members partcipating thnough YCROAYM shall be reckoned for

The purpose of quonum under Seciion 103 of the Adt

Tha Mambers will be provided with & facility 1o attend the AGM Eraugh VOO frough the vireal platform of COSL.

The gning lak far the mesding will be available at the place whare the EVEN of Company will be displayed atter

stccessful lagin on COSL partal,

The Compary has appointed Mis Preed Jain (COP; 14964}, as the Scrufinizer 1o scriinize the voling process in a fair

ant Iranspannl mannes,

The resulls will ba announced within fhe stipulated imea under appicabls laws and he rasulls along with the cansolidated

scrulinizer's report shall be placed on tha website of the Company weww bharabroharcin and an bhe websile of COSL

www evedingindia com and shall simultansousty be forwarded to the concerned stock axchange. The resulis shal -also
be displayed an the Nolice Board at the Registered Céfice and Corparate Office of the Compeny, Subject 1o the recaipt

af requisite number of voles in favour, the Resolution shaf be desmed o be passed on the date of the AGM e 30"

September. 2026

All lhe kMambars are mformad that:

a) Date and time of commencement of remole e-voting: Sunday, @7 Septamber, 2026 (200 AM, 15T}

b} Date and time of cloging of remote e-voting: Tuesday, 25" Septamber, H026 (5:00 M. I1ST)

o Remole e<oting shall be disabled bevond 5:00 P, an Tussday, 289 Seplember, 2026, and onos the wode cn a
resailtaon is cast by the Member, the Member shall not be allowed o chanoe il subsaguenty,

d) The fadlity for voting electranica®y will be made avadable curing the AGM

al Members whose name appears m tha Ragister of Membars or in tha Register of Banafical Owners maintained by
the deposilaories as an the cul-off date |2, Wednesday, 21" Saptember, 2026, shall only ba entdled b altend and
yate by remote e-voling or é-yobing during the AGK, A parson wha is rofd a member as on the cut-off date shauld
treal this Motica of AGM for miormakion purpase anly

fy EVSM: 260905010

g) The parson whia has acquired shares and bacame a Mamber of the Compary altar tha dispatch of nolice may oblain
the login 1D and passward by sending request &l helpdesk avabinoicdslingia.com. However, f a mamber & alraady
registered wilh COSL for remate g-valing lhen helshe can use the exising login M and password for lagin,

hi - Members who are presend at the AGM and who heve nof cast thelr vote on the resolutions thirough remote e-voling
shall be eligible to vote theaugh e-woling during the AGM.

il AMember may paricipaie i tha AGM even afer axarcising his nghl ta wals throwgh e-voling bul shall nal be alawed
ta vole mgain in tha AGM

{I The detaded procedurs for remote e-woting and e-voding during the AGM (heiding shares efiher in physical!
dermaterialized form and for Members who have not registenad their email addresses) are givan in the Motice. The
game arg #@s0 avadable on he Company's websile www bharatmhanm |

K} Membsars are requasied o regsler lheir emad addresses in respest of shares held 1 demalanalized faem silh thair
OFs and in respact of shases held in physical form wilh the BTA,

Il Members who-are hoiding shares in dematerighized fomy and have not updated: ther KYC details are requested
to wpdate the KYC details wilh their depositories thraugh their DPzand the Members who ane holding shares
in. physical mode and have nol spdated their KYS delails are requasied o submit Form 13R-1 (2iong with the
supparting documents) o updale their KY'C datails wilth the BTA,

m} In cese you have amy quenes or issues reganding e-voling, you may refer the Freguently Asked Queshons
'FAQE") and e-voling manusl evedable af www.evolipomndia.coin under help seclion or wite an emai fo
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helndesk evotino@adslindis.com or afemalively you may contact lo RTA a1 bharairohan, ipoikdiniech.com or o the
Company af iy harglmban.in,

n) Al grievances connectad with the facility for voting by elecironic means may be addressed o Mr. Bakesh Dald, 8P,
Canlral Daposilory Sarvicas (India) Limded, A Wing, 25t Floor, Marathon Fuiurax, Mafatlal Mill Compaunds, N M
Jashi Marg, Lower Parel (Easl, Mumbai - 400013 or send an emall 1o halpdesk evolinp@medzlinds coom or cal 1all
fres fo 1800- 2109 811,

By Qrder of the Board

BharatRohan Alrborne Innovations Limited

(Formerly known as BharatRohan Alrborne Innovations Pyt Lid)
s00-

Aakansha Singh

Company Secrelary and Compliance Officer

ACS 57105

Date: OBENI0IGE
Place: Mow Delhi

PST

Inrsovation in evary byfe

NETWORK PEOPLE SERVICES TECHNOLOGIES LIMITED

Registered office: Off No. 427/428/429, A - Wing, NSIL, Lodha Supremus I, Road No. 22,
Wagle Industrial Estate, Thane (W) — 400604, Maharashtra, India
CIN: L74110MH2013PLC248874 - Website: https://www.npstx.com « Email: cs@npstx.com

NOTICE OF 13™ ANNUAL GENERAL MEETING

NOTICE is hersby given that the 13" Annual General Meeting (AGM) of Members of Network People Services Technologies
Limited will be held on Monday, September 28, 2026, at 12:30 PM (IST) through Video Conference (VC) / Other Audio Visual
Means (OAVM) to transact the businesses, as set out in the Notice convening AGM. The Company has already dispatched the
Annual Report for the financial year 2025-26 along with the Notice convening AGM, through electronic mode to the Members
whose email addresses are registered with the Company and / or Depositories in accordance with the Circulars issued by the
Ministry of Corporate Affairs and Securities and Exchange Board of India from time 1o time.

The Company has already dispatched Notice convening AGM, through electronic mode to the Members whose email addresses
are registered with the Company andior Depositories in accordance with the circulars issued by Ministry of Corporate Affairs
and Securities and Exchange Board of India. Further, as per Regulation 36{1)b) of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, (SEBI Listing Obligations), as amended, the web-link, including the exact path, whare complaete
details of the Annual Report are available is being sent to those Members who have not registered their e-mail 1Ds.

The MNotice of the 13th Annual General Meeting ("AGM"} and the Annual Report of the Company for the Financial Year 2025-26
are available on the Company’s website and can be accessed and downloaded through the following links;

Weblink

Particulars

Motice of AGM https:/{npst-web.s3.us-west-2 amazonaws.com/investor-desk/notices-announcement/F.Y+2026-2027/

Nﬂtlce+ |:rf+AGI'-.-'1 pdf

2 =

hﬂﬂiﬁiﬂﬂﬁiﬂﬂ.ﬁiﬂﬂ&lﬂm&ﬂ_ﬂawa.::::urn."invaﬂtnfdeﬁﬂEQEE—EDEﬁF&nﬂ ual+Report, pdf

The same is also available on the websites of Mational Securilies Depository Limited ('NSDL') at www.evoling.nsdl.com and
the Stock Exchange ie. National Stock Exchange of India Limited at www.nseindia.com and BSE Limited www.bseindia,.com.

Record date for the purpose of dividend entitlement:
The Company has fixed Friday, September 18, 2026, as 'Record date’ for determining entitlement of Members for receiving
dividend @20% on the face value of the Equity shares of Rs. 10/- each for the Financial Year 2025-26. The dividend shall be

paid on or after October 06, 2026, subject to applicable TDS to the Members whose names appear on the Companys Reqgister
of Members as on Record date through electronic/other modes as applicable.

Pursuant to the provisions of Section 108 of the Act and Rule 20 of the Companies (Management and Administration) Rules,
2014, as amended and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, the Members are provided with the facility to cast their votes on all the resolutions as set
forth in the Notice convening the AGM using electronic voting system ('Remole e-voting') provided by NSDL. The voting rights
of Members shall be in proportion o the equity shares held by them in the paid-up equity share capital of the Company as on
Friday, September 18, 2026 ('cut-off date’).

The remote e-voling period commences on Wednesday, September 23, 2026 (9:00 A.M. IST) and end on Sunday, September
27, 2026 (5:00 P.M. IST). During this pericd, the Members may cast their vole electronically. The remote e-voting module shall
be disabled by NSDL thereafter, Those Members, who shall be present in the AGM through VC/OAVM facility and had not cast
their voles on the Resolutions through remote e-voling and are otherwise not barred from doing so, shall be eligible to vole
through e-voting system during the AGM,

Annual Report

The Members who have cast their votes by remole e-voting prior to the AGM may also attend/participate in the AGM through
VCIOAVM but shall not be entitled to cast their votes again.

Any person, who acquires shares of the Company and becomes a Member of the Company after the Notice has been sent
electronically by the Company and holds shares as on the cut-off date ie. Friday, September 18, 2026, may obtain the login
D and password by sending a request at evoting@nsdl.co.in or cs@@npstd.com. However, if he'/she I already registerad with
NSDL for remote e-voting, then he'she can use his/her existing User 1D and password for casting the votes.

In case of any queries pertaining to e-voting, Members may refer o the Freguently Asked Questions ("FAQSs") and the e-voting
manual available at https:/iwww.evoting.nsdl.com, under help section or contact at 022 - 4886 7000. In case of any grievances
relating to e-voling, please contact Ms. Paliavi Mhatre at the designated email id evoting@nsdl.co.in.

For Network People Services Technologies Limited

Sd/-

Chetna Chawla

Company Secretary & Compliance Officer
Membership No. AG4291

Place : Thane
Date : 05.09.2026

epaper.financialexpr&ﬁ.mﬂ‘. .
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IKOMA TECHNOLOGIES LIMITED FYEENELL L S BHARATROHAN AIRBORNE INNOVATIONS LIMITED
{Formerty known as Vuenow Infratech Limited) FUTURE CONSUMER LIMITED s {Formerly Known as BharatRohan Airborne Innovations Pyt Lid]
CIN: LE205aMH1983PLL0T 167 OPERATING IN BUSINESS OF FMCG, FODD AND PROCESSED FOOD PRODUCTS AT VARIOUS LOCATIONS CIN: L74990DL206PLCI0 564 .
Reg. Office: Dffice Mo, 5-157, 2rd ficar, Fantasia Mulliplex Enteriainment Complex, {Under regulathon 36411) of the Insobmney and Bankrupicy Beard of Indla Bharatitahan Regd. Of.; Fourth Fioor B-117, DDA Sheds Ckhdéa Indosing Area

Saclor-304, Vashi. Senpada, Thene, Mehereshira-S00703 {Insolvency Resalulion Process for Corporate Persond] Begulstions, 20016} T Phaze-, Mesy Dalhi-1 10020, India
Corporate Office; Mew Moo 34 00 Mo 77 Divisian B, Bl Floor Maddox Siraet Choalai, w - Website: yninw bharatmhan.in, Email: nwasiorsibharatrehanin
Vepary, Channal, Perambur Purasawalkam, Tamil Nadu- 600007 =i HELE‘M'"T METIBULAHE y | I.IJ;I Contact Mo.: +H-8266109513
E-Mallgoadealieimcalontiomalcom Websit: hlos lkoma coln’ T A T N &N & NOTICE OF 10™ ANNUAL GENERAL MEETING
NOTICE OF 32"° ANNUAL GENERAL MEETING REMOTE | PAN Nurmber - AMMBCSOZTHE > : : .
E-VOTING INFORMATION AND BOOK CLOSURE 5| Address of tha registered office [Knowledge House. Stwam Nagar, Off Jogeshwarl H ul Mofice is hereby gven that the 107 Annual General Mesting ("AGAY) of the Members of BharsiRohan Awborne
(Vikteodi Link Road, Jogeshwan [East) = | Innovations Limied {*Company™) will be held on Wednesday, 30 September, 2026, al 300 P, [IST) through Video

1. Neics is hereby given that the 32 Annual General Meeling [AGM) of the mamibers of MW's lkoma | |- o | Musmbal - 400060, Maharashirs < Corference (V") Other Audhe-Visual Moans (*OAVMT) withoul physical presance of tha Members ala comman venee

Techralagies Limited{Formery Knawn s Vaerow Infaiech Limited) (e Company) will be held A | URL of website fibs S TS O M iny | 0 ko transact the businass as sel aul in he Nobce of T 107 AGM ("Nabica™), The venus for tha AGM shall be dsamead b
on Wednesday, 30 day of Seplember, 2025 af 0330 PM, 15T through Video-Conferencing! 4. | Betallz of piace whare majority |Carparate dabior baing (sted on Bombay Stock =z b the Registerad Office of the Company,
Caher Autio-visual meansVCOAM) fo fransact the businessas as 2t aud In the Nollce of AGM of fined assets ane located | Exhange: gnd Mational Stock Exchange has w < In compliance with the provisions of the Companies Act, 2013 (the “Act’) and the Rules made thereunder read with
i cosnpianse with the apphcable pravisong of e Compankes fct, 2013 (Aot and Rules framed miajoriy of fives assets kcated at Turmkur and i A Ministey of Corporate Affades ("MCA") General Circutar Mo, 0302025 dated Septembar 22, 2025 and the croulars issued
thereuncar read wilh Genaral Circulsr issued from lime bo fime. respectively croulars issued by the Hidar in liarmetaks, Sonipet in Haryana:erd in = e parber on the subject by MCA (*MGA Circulars®) and Securiles and Exchange Board of Inda (Lsling Obligations
Ministry of Comarate Affairs (MCA Circulars). AP IR— - |indate in Madhya Fradesh. P and Disclogura Reguiraments) Requlations, 2015, (“Listing Regulations®), as armended. the Company has sent the

2. Elscironic coples of the Netise of he AGM and me Annial Repan for the financial year ended B. | Installed capacity of mdn | The inatalled capacity of the leased rice milling u v Natice along with the Annual Repart for the Financial Year 2025-2026 {"Annual Repart”) by electronic mods to fhoss

7k = 1 Tumkwr i Kamataka is ; ; : ; . : ; B2l L .
March 31, 2026 of the Company has baen sent 1o all the memibers, whose emal ids are reqistared P i E““:ll'lfjﬁu :GD'E";'MH Members whose email address are registerad with the Company/ National Securities Depository Limited {"NSDL")/
wilh the CompanyRTADeposilory paricipantis), as an the cut-off dabe i.e. Friday, 047 Seglembar B | Gusnity and values of rain TEL i F e ey e e o Central Depository Services (India) Limited {"COSLY KFin Technologies Limited (Reqistrar and Share Transfer Agant =
2026, Please nobe that the requiremend of sending physical copy of the Molica of the AGM and preducts, services sold in last financial year 202425 was INR 55.22 Lakhs ’ "RTAT). Physical copy of ihe Notice and the Anndal Repor will be sent kothose Members who will request for the same
Annal Report to the Members have besn dispensed wah vige MCA Circulars, The Nofice and sl Yt In accordance with Regulation 36{11(bj) of the Listing Regulations, physcal communication has bean-also sent (o those
e Annual Repor wil 350 be avaiable and can be downloaded from the website of e Compdny 7. | Mumber of empioyess; workimen | Corparsie gebior has 3 employees and one d Members whosa g-mail iDs are nol reqgistenad, confaining the weblink and exact path of the Company's webzite where
likgma oo inf . | retarirver ) the Annual Repord can be accassed.

1. The facilty of casfing the vodes by the members ("e=valing”| will be provided by Purva Shars E. | Furthier detalls including last | The detais are avatabile on the website of tha The Maobice along with the Annual Bepor, -§s available on the Company's website &l werw Bharafrohanin and on fhe
Eggggy_ﬂnﬂﬂﬂ:,_l.ﬂ_ﬁm the detaiied procedurs for (he same & provided in the Molice of the available financial statements iwith | Corporate Debior, ﬂ wibsita of the Stock Exchange (&, BSE Lid at vy beeindig oo, Additonally, the Mobice has been dizseminated on the
AGM. The rermcle e-voling perad commences on Sunday, 2™ September, 2026 (09:00 AM.) schecdules) of v wears, lists of | Further details can be soupght by e-maling he COSEL e-voling platformn at yiw avolingindia com.
and end cn Tuesday, 29% September. 2026 (05:00 PM.) During this perod, mambers af the | creditors am avaiiabis at URL: unchersigned at jrp folEaegsipe gom = Pursuant o the provisions of Sechon 108 of the Act read with Rule 20 of the Companies (Manzgement and
Company, holding shares either in physical form or in dematerakzed form, as on the cit-of date ol B - vt M 1‘5‘:"”“::"" EFI:'E:_"-“-E'-’HE F'-'}"'Ef details Eﬂ":‘:? sCught By e-masng the Administration) Rules, 2014, as amended, the Secretarial Standard on General Meetings (*55-27) ssued by Institute
23" September, 2026 may cast thair voie by remate e-voling or by e-vofing at the fime of AGM En;“: ?’mwlngj"%]ﬂéf. e undersigried at i folEacgme com of Company Secretaies of India, Requlation 44 of the Listing Regulstions, and the MCA Circulars, your Company s
Members paricipasng throwgh In persan shall be counted far reckoring Be quanim under Section Ak f -:i'_-’lt"'_‘frf-‘!r?; i-é?h'ﬁ' aion |57 Seember 2006 = pleased 1o offar ks members te faciity 1o exercise their voting rights electronically on the rasoluions proposed for
103 of the Act |t e | [ consideration al the 107 AGM. Your Camgany has engaced the senaces of COSL 1o provide facilities for remote é-voling

8, Members, who are halding shares in physicalielectronic form and fheir a-mad addresses ane nof T3, | Dade of seus of provesonal =tol |07 Oclober 2020 = and e-voling during the AGM, The hMembers may cast ther voles through remote e-veling by logging on to CDSL's
reqissered wilh the Companyithelr respective Deocsitory Parlicipants, are requested to regster prospective resalution applicants _ a-vnlll'!g wahsite 31 ware Evm_lnmn!:lm com, The vatng nghis shal I:-E_lr_l pr—:_;-purhnn tothe quL'!:,- sharas held by them n
meir e-mnall addresses al the earlast by sending -scanned copy of & duly signed (efler by tha o (R e Tor BUbFRaSon of Ti7 Oenber 2096 & the paid-up equity shere capital of the Caompany, The Members pericipating through VEOAYM shall be reckioned for
Membens) menlicring teir name, complebe address, foko numbsar, number of shares held with the obeactions to provisianal st ' the purpose of quorsm wnder Section 103 of tha Act
Company along with self-atiested scanned copy of the PAN Card end salf-attested scannad copy 13, | Date of issue of fingd list of (22 Delober 2026 The Marnbers will be providad with a facilily 1o attend tha AGM thraugh VCIOANM through the vidusl platform of COSL.
of &y on@ of the fofowing documens viz,, Asdhar Caed, Diriving Licensa, Elerlion Card; Passpoet. | prasgective resolution applicans The pining fink for the meeting wil be available at the placa where the EVSN of Company will be displayed affer
uliity il arary ather Gowt, document in suppan of the address procf of the Member a3 registered 14, | D al issae al infonmation EF‘? Qetober I026 succeasful fagin on COEL poris
wilh the Compary for receing the Annual Feport 2025-26 slong with AGM Nalke by email 1o MArtcERTLIM, EVEILETI0N mati Tha Company has appainted Mis Prestl Jain {COP: 14964}, as he Scrulinlzer & scrubinize the wating process in a fas
gocdvaliairigafonlld@grailoom. Members holding shares |n demal fom can updale their aab '““I':-';"'"‘[ foe r'*""u‘ﬂ'"“"" If""' tl W and lranspamnl manner.

i prasgaciive resoiiilan applicants A1 gk : k
S Y. i e (T i T ol Oliee e st s R T e The resulls wik be announced within the stpiated tms under applicable laws and the resuts along with the consoidated
FegaAAe - g porky resoiution plans scrutingzer's report shafl be placed on the websile of the Company wwa bharalrohan in and on the wabsite of COSL
e-xaling at the time of AGM. 16 T Prooess amail & 1o Gubmit (i Ik aegaine con wny evotingindiacom and shall simultanaously be forwarded (o the concemned stock axchange. The rasulls shall also

3. Tha Register of Mambers and Share Transfer books of the Company will remain closad from Exprassion of Interest 1 be displayed on the Notica Board al the Registered Office and Carparate Office of the Company. Subject {o the receipl
Thursday, 24" September, 2026 to Wednesday, 3} September, 2026 (both day inclusive). 7. | Detalls of the Corpovate DEMONS | COrporale DEbio: & nl (egatered as MEhiE of requisite nirnier of vales in fvaur, the: Resalution shall be deemed o bie passed on the date of the AGM L& 307

G, Thi Noticg of AGM and Annual Repan for the Bnancial yiar 2025-25 are senl (o mambers in redistrabon status as MSME Seplambar, 2026,

pcoandance wilh the applicatle pravisions. Aegl= Resolution Sarvices Private Limited Al the Members ane informed that:

For Ikoma Technologbes Limited throwgh authonzed signaton Avil Manezes a) Date and time of commencement of remote e-voting: Sunday, 27* Seplember, 2026 (5:00 AM. IST)
(Formerly Known as Vuenow |nfratoch Limited As Resalution Professional of Futiane Consumar Limited b} Date and time of closing of remote e-voting: Tussday, 207 Septesriber, 2026 [5:00 PM. I5T)
5dr- Regiatration M. IBBI/IPE-O118/1PA-1/2022-23/50041 ¢} Remote e-voling shall be disabled beyond 5:00 PM, on Tuesday, 29* Seplember, 2026, and onee the vale on a
Place: Mumbsi MBHE?E %EE$ ::gﬂ',,;;ﬁ: TD? j‘g:ﬁ'ﬁ;ﬂ:&iﬁﬁ? A r_es-:t'ulfm i% Tasd I_:|y1he Member, the Member shall not be afowed io change it subsequantiy
Date: 05.00.2026 DIN: 08548577 Crost RoadA Behing I?mlr1:|;:1rl.1 Mariott di The fadlity for voling efecironically will be made avadable dudng te AGM,

el Members whose name appears in the Register of Members orin the Reagister of Beneficial Dwners meintained by
the depositories.as on the cut-off date L.e. Wednesday, 237 Seplembar, 2026, shall only be.enbifled b atiend and
vioba by remaote e-voling of e«voling during the AGKM. A parzon who isnot a member a5 on the cut-off date showd
[real thés Motee of AGM for information pusposa only

Chaliala, Andiberi Easy Miumbai - 400093
Ermead: aiakeaavil.com. il"l:l.‘lﬂmf'ElE'gIS:FIE'.l.'l:ll'I"l

Diate: GE-00- 2026
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Place: Mumbal I_.I EVSN: 2E09050H0
gl The person who has acquired shares and became a Mamber of the Campany after the dispateh of nodice may oblan
lhe login 10 and password by sanding requast & helpdask svotmaibedslindia.com. Howewver, d a mamber 15 alfeady
- registared with COSL for remole e-voling then hefshe can usa the exsting legin 1d and password for login,
HI H Gs IH FHA UE HTu R Es LIM "'En h) Members who are prasent at the AGM and who have nol cast their vole on the resolutlons through remaobe e-volding
K| NGS shal be efiglble o wole through a-vabing during the &GM,
i i Reai t[[mc:l LEEDH{:ELBHIEJiﬁL;:IDME!IE: Ari i) AMember may participate in the AGM even afier exercising his fght io vole through e-voding but shall nod b2 allowed
egrstered armice: . oor, [ne Atna, I wode @gain in the A,
Opp. Eurﬂdwara Temple, Thevara, Ermmakulam - 682 015, AUTOMOB"‘EPRODUCTS OF INDIA LIMITED () 1?hf;mﬂz I;:l:u.'lall:lwr;' for remole a-voling and e-voling during the AGM (helding sharas afber in physical
Tel: 0484 4865823, Email: info@kingsinfra.com, Corporate Identity Number: L34103MH1949PLC326977 dematerialized form and for Members who have not registered their email addresses) are given in the Nofice., The
Web: www kingsinfra.com Registered Office: Unit No. F-1, 1st Floor, Shanti Nagar Co-Operative Industrial Estate " ;'15'“&;'9 also F"-'H"E-T;Edﬂ" t'“?_'5-3*.‘1'{5*‘'ull-‘ﬂ"'!l"5 Wﬁfbﬂ *—u“"'-'ﬂhﬁf'""f"‘ﬂ"-r' et hald 1 ot

™ imi i Ci i i Members ane requesbad o reqister ther email addressas i respect of sharas hald in dematenaized form with thesr

NOTICE OF 38™ ANNUAL GENERAL MEETING AND | | tmied Vekcu, B eoh. VRSt i P eteretie, e, 400055 OPs and i respect of shares el in physical form il the RTA
D ber(s) EVOT N ION NOTICE OF 75™ ANUL GENERL MEETINGTO BE HELD THOUGH VIDEO [ Peun;dma?e‘;'l:ﬁ:ﬁ?ﬂhglﬁ? sI‘T?rrIe;ir_l n?jemalgngalize?hﬂwmhaﬁ !135%;101 L|:||p1[|1_la uﬂmir H‘fﬂhgetailshar_e.rauufa:ed
ear member(s 3 e 1 etails with their depositories. through their and the Mambers wh are holding sharas
NOTICE IS HERERY GIVEN THAT: CONFERENCING/ OTHER AUDIO-VISUAL MEANS AND ELECTRONIC VOTING LF- I‘Jhﬂ*.-'rﬁhl'ﬂ'd";f-‘ﬂ; ::ﬂ]';:*‘& I‘gfa I;ﬁgaﬁﬁ"tﬂﬁ _ﬂﬂﬂﬁna;*i requested to submit Farm 1SR-1 (along with the
Al Notice is hereby given that the 75" Annual General Meeting ("AGM") of Automobile ) |: Tm"?w ;:“E any _,::gfﬁ Gr ,;Suﬁ I':gﬂi'dl?l'; 'E voling, you may refer the Freguently Asked Cuestions
1. The Thirty Eighth Annual General Meeting of the members of Kings Infra Products of India Limited ("the Company") is scheduled to be held on Tuesday, (FAQS") and e-vating manual availabie 3t wwwevalingingiacoln wider help section oe wite s email to
Ventures Limited will be held on Monday, the 28" Day of September, September 29, 2026 at 03:00 p.m. (IST) through Video Conferencing ("VC")/Other wosingedslinds com or altemativaly you may contact o RTA at bharatrehan.ipo@kdintech.com or b the

Company al investorsiBsharatiehan.in.

n) Al grievances connected with the tacilify fior vating by electronsc means may be addressed to Mr. Rakesh Datvi, AVP,
Cenirg Depository Senices (India) Liméed, A Wing, 25th Floar, Marathon Fufurex, Maizllal Mill Compounds, N M
Joshi Mang; Lower Pasel (East), Mumbai - 400013 or send an emall (o helodesk evotingiodslindis com o call iod
free no 1800 2105 811

2026, at 11,30 A.M through Video Conferencing (VC) or Other Audio Visual Audio-Visual Means ("0AVM") facility to transact the businesses as set forth in

Means (DAVM) in accordance with General Circular No. 20/2020 dated 05" the Notice convening the 75" AGM through electronic means in compliance with

May 2020 and General Circular No. D2/2021 dated 13" January, 2021 that the applicable provisions of thg Companies Act, 2013 ("the Act")' read with the .Rulles

allow companies to hold Annual General Meeting (AGM) in the manner made thereunder, the Securities and Exchange Board of India ("S"EBI”) (Listing

detailed in General Circular No. 14/2020, dated 8" April, 2020 and General Obligations and Disclosure Requirements) Regulations, 2015 (*SEBI Listing

Gircular No. 17/2020 dated 13" Aoril f-:'[h!i]' ad with SEBI Circular N Regulatlon_s_), Circulars issued by the Ministry of Corp.o.rate Affairs ("MCA") and
L Utal .10, ale v, reas wi Ircwiar vo. SEBI permitting conduct of AGMs through VC/OAVM facility.

SEBI/HO/CFD/CMDY/CIR/P/2020/79 dated 12" May, 2020 without the Completion of dispatch of Notice of the 75" AGM and the Annual Report for FY

By Order of tha Board

BharatRohan Airborme Innovations Limited

(Formerly known as BharalRohan Alrborne Innovations Pyt Lid)
sDi-

physical presence of the Members at a common venue. . 2025-26 by electronic mode Date: DBIOSIZ0T6 Company Seéretary and cﬂﬁﬁiﬂaﬂiﬂ
2. Inaccordance with Section 91 of the Companies Act, 2013 and Regulation In compliance with the relevant MCA and SEBI Circulars, the Company has completed Place; New Delhi ACS 57105
42 of the SEBI (LODR) Regulations, 2015, the register of members and the dispatch of the Notice of the 75" AGM along with the Annual Report for the financial
book of Share Transfer of the company shall remain closed from year 2025-26 on September 05, 2026 through electronic mode to those Members
September 22, 2026 to September 28, 2026 (both days inclusive) whose e-mail address is registered with the Company/ Registrar and Share Transfer
3. The Notice of the 38" AGM and the Annual Report including the Financial Agent viz. MUFG Intime India Private Limited (‘MUFG Intime' / 'RTA")/ Depository p)
Statements for the year ended 31" March, 2026 has been sent only by e- Participant(s) as on August 28, 2026 and other persons entitled to receive it. A letter q
mail to all those Members, email addresses are registered with the providing the web-link for accessing the Annual Report for FY 2025-26, has been —
Company or with their respective Depository Parficipants, in accordance sent to those Members who have not registered their e-mail IDs. The physical copies
with MCA Circularls) and SEBI Gircular, Of. the thice of the 75" AGM and the Annual Report for the Financial Year.2025-26 Innowaban in every Gyfe
B) Remate E-Voting: will be dispatched to those Members, who request for the same. The Notice of the

: . . : . e 75" AGM and Annual Report for the financial year 2025-26 can also be accessed
Members holding share eitherin Physical o n Dematerialzed form,as | | £ 1AL e Pepor NETWORK PEOPLE SERVICES TECHNOLOGIES LIMITED

on the cut-off date of Monday, September 21, 2026 may cast their vote « Company's Website: https://www.apimumbai.com/investor-relations/default.aspx

electronically on the businesses specified in the Notice of AGM through - Websites of the Stock Exchanges: https://www.bseindia.com . - Wi

electronic voing system of Central Depository Services Limied (€051) Manmer of casting votes elec"@(l] ni-ca"v ; : : Registered office: Off No. | 427/428/429, A - Wing, NSIL, Lodha Supremus II_. Road MNo. 22,

from @ place other than venue of AGM (“remote e-vating”). All the In compliance with the provisions of Section 108 of the Act read with Rule 20 of the Wagle Industrial Estate, Thane (W) — 400604, Maharashtra, India

Membersareinformedthat: _ . Companies (Management and Administration) Rules, 2014 and Regulation 44 of the CIN: L74110MH2013PLC248874 - Website: hitps://www.npstx.com = Email: cs@npstx.com
I} The Drdinary and the Special Businesses as sef out in the notice of AGM SEBI Listing Regulations, the Company is pleased to offer electronic voting facility to

may be transacted through voting by electronic means, all its Members to exercise their right to vote on all the resolutions proposed to be H
i} The remote e-voting shall commence on Friday, September 25,2026 from transacted at the 75" AGM as set forth in the Notice. The Members may cast their NOTICE OF 13™ ANNUAL GENERAL MEETING

9 AM. and ends on Sunday, September 27, 2026 fill Spm Cut-off date for | | votes using an electronic voting system prior to the 75" AGM ('remote e-voting") or NOTICE is hereby given that the 13" Annual General Meeting (AGM) of Members of Network Peaple Services Technologies
__votingis Manday, September 21, 2026. clodronicaly gurna e 79 AGM (To-voting ). The Gompany fas e T Limited will be held on Monday, September 28, 2026, at 12:30 PM (IST) through Video Conference (VC) / Other Audio Visual
fii) Any person, who acquires shares of the Company and become Member of Services 0 to provide remote &-vofing facflty and e-voting during the 75 _AGM. Means (OAVM) to transact the businesses, as set out in the Notice convening AGM. The Company has already dispatched the

the Company after dispatch of Notice of AGM and holding shares as on cut- A person, whose name is recorded in the Register of Members or the List of R : . ; : '

Beneficial Owners maintained by the Deposnones as on the cut-off date for e_votmg Annual Hepﬂﬂ for the financial year 2025-26 ﬂ!ﬂ'l‘lg with thie Nofice Comvaming AEM, ’[hmugh electronic mode to the embars

off datei.e. Monday, September 21, 2026, may also obtain the login 1D and

oascwand ki seinin 4 reqiie<t o Nesharand Shave TIaNSIErAent ot i.e., Friday, September 18, 2026 only shall be entitled to avail the facility of remote whose email addresses are registered with the Company and / or Depositories in accordance with the Circulars issued by the
b bl e bty e e-voting as well as e-voting during the 75" AGM. Ministry of Corporate Affairs and Securities and Exchange Board of India from time to time.
: : . Y g ' Remote E-Voting Details:

2539835 or by sending a request at helpdesk eveting@cdslindia.com.

The Company has already dispatched Notice convening AGM, through electronic mode to the Members whose email addresses

iv] Members may note that: ; I(EJYJItEI\cI)ﬁ S e 141936 are registered with the Company and/or Depositories in accordance with the circulars issued by Ministry of Corporate Affairs

a) The remaote e-vofing module 5!13" be disabled by COSL '?'HEI" ’hlf eligibility of Membe?s tg avail e-voting faciﬁty Friday, September 18, 2026 and Securities and Exchange Board of India. Further, as per Regulation 36{1){b) of the SEBI (Listing Obligations and Disclosure
aforesaid date and time for voting. Once the vote on a resolution is S —— T Requirements) Regulations, 2015, (SEBI Listing Obligations), as amended, the web-link, Including the exact path, where complete
:Ezigg;:;zluemhw- the Member shall not be allowed fo change it Commencement of Remote e-voting at|09¥60 pf) M. (1ST) ’ details of the Annual Report are available is being sent to those Members who have not registered their e-mail 1Ds.

b) The Methﬁrwhu have cast their vote by remote e-vofing prior fo the End of Remote e-voting Monday, September 28, 2026 The Motice of the 13th Annual General Meeting ("AGM”") and the Annual Report of the Company for the Financial Year 2025-28
AGM may participate in the AGM through the VC/DAVM Facility but at 05:00 PM. (IST) are available on the Company's website and can be accessed and downloaded through the following links:

i ' i ot E-Voting Links:

shall not |:TE entitled TF' cast their vote again through the E-voting E-Voting Links - Particulars Weblink
system during the AGM; Type of shareholder E-voting link . : :

t) The members participating in the AGM and wha had not casted their Individual Shareholders holding securities in | https:/eservices.nsdl.com or directly Notice of AGM hitps./in ‘;il‘w‘:'h'SE'HE‘WE“'E'amazmaws'mm””“EEtDr‘dEE }notices-announcement/F.Y+2026-2027/
vote by remote e-voting, shall be entitled to cast their votes through Demat mode with National Securities through your depository participant Notice+of+AGM.pdl
E-Vofing system during the AGM; and Depository Limited Annual Report https:iinpst-web.s3 us-wesl-2 amazonaws.com/investor-desk-pdff2025-2026/Annual+Repod. pdf

d) Apersonwhose name is recorded in the register of members or in the Individual Shareholders holding securities in | https://web.cdslindia.com/ . . . . . . . , : .
register of beneficial owners maintained by the depositaries as on the Demat mods with Central Depgsitory myeasitoken/home/login o directly The same is also E'u'al|ﬂb|El on the websites of Natmngl SIIE'EI.JFI’[IEE DE!DDEHGI‘.}' I._|rr|rt13|:| {'NSDL’) at Uﬂm.&vntlng.nsdl..:um and
cut-off date only shall be entitled to avail the facility of remote e- Services (India) Limited through your depository participant the Stock Exchange i.e. National Stock Exchange of India Limited at www.nseindia.com and BSE Limited www.bseindia.com.
voting as well asvating at the AGM through hallot paper; The remote e-voting module shall be disabled by NSDL for voting thereafter. Once Record date for the purpose of dividend entitiement:

v] The Notice of AGM and the Annual Report are available on the Company's

welsite: https:/ wwew kingsinfra.com and on the website of BSE Limited tr;]e vote.ton etl)resolutilon is cast by a Member, the Member shall not be allowed to Thqla Company has fixed Friday, September ‘:IH, 2026, as '‘Record date’ for detawlning entitlement of Membﬂlrg for receiving
T A g : : change It subsequently. dividend @20% on the face value of the Equity shares of Rs. 10/- each for the Financial Year 2025-26. The dividend shall be
at www.bseindia.com. The Notice is also available on the website of CDSL Members, who have not cast their vote through remote e-voting can exercise : : . :
thtps:// tingindi . U . . " pald on or after October 06, 2026, subject o applicable TDS to the Members whose names appear on the Company’s Register
_ EI..._.FE ‘:"ﬂ'ﬂ!-L'?.'b'.'I!I.....,!lE 3.C0m. _ N their voting rights through e-voting during the 75" AGM. A Member may : .
vi) Kindly note that Individual members holding securities in Demat mode are participate in the 75" AGM through VC/OAVM even after exercising his/her right ot Members as on Record date through electroniciother modes as applicable.
allowed to WT; through their demat iltﬂugf mainlajned dwnh LhEil to vote through remote e-voting but shall not be allowed to vote again during the Remote e-voting and e-voting during AGM:
Depositories and Depository Participants. Members are advised to update 75" AGM. . _ _ i .
their mobile number and email id in their Demat Accounts in order to Members who have acquired shares after the dispatch of the Annual Report for FY Pursuant 1o the provisions of EEF““” 108 of the Act ?Fd Rule 20 of the Companies :Management E'"_d ‘ﬁ{dm'”'ﬁtm"m?} Rules,
atcess the E-voting facility. The information about login credentials tobe | | 2026 through electronic means and before the cut-off date are requested to refer to 2014, as amended and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure
used and the steps to be followed for E-voting and joining virtual meetings the Notice of AGM for the process to be adopted for obtaining the User ID and Requirements) Regulations, 2015, the Members are provided with the facility to cast their votes on all the resclutions as set
are explained in the Notice. Password for casting the vote. o ' forth in the Notice convening the AGM using electronic voting system ('Remote e-voling’) provided by NSDL. The voting rights
vii) All grievances connected with the fadility for vating bu electronic means Memtpers afz requetgted todrefer:p f[hetqeta!legr:nsﬁt\féﬁ;[lmns fOf“_‘g rga}nnertof ffmfr;ie of Members shall be in proporlion to the equily shares held by them in the paid-up equily share capital of the Company as on
may be addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL), Central ﬁ'o\f[%éngf?#e %‘h’%g’\% and participation in the ALV as provided in notes 1o the Friday, September 18, 2026 (‘cut-off date'),
Oepository Services (India) Limited, A Wing, 25 Floor, Marathon Fulurex, | | pcgicrance on e-voting and participation at the 75" AGM The remote e-voting period commences on Wednesday, September 23, 2026 (9:00 A.M. IST) and end on Sunday, September
Mafatial Mills Compound, N M Joshi Marg, Lower Pare| (East), Mumbai- In case of any queries, you may refer the Frequently Asked Questions (FAQs) for 27, 2026 (5:00 P.M. IST). During this period, the Members may cast their vote electronically. The remote e-voting module shall
400013 o send an email fo helpdesk evoting@cdslindia.com or call on | - | Sharenolders and e-voting user manual for Shareholders available at the download be disabled by NSDL thereafter. Those Members, who shall be present in the AGM through VCIOAVM facliity and had not cast
022-23058542/43, : El f:%ta?(gtﬁf S‘;’;’]‘é"t‘t"’-z‘{%t\'/r(‘)%'r?sgﬁsgﬂgngal' on.: 022 - 4886 7000 or send a request their votes on the Resolutions through remote e-voting and are otherwise not barred from doing so, shall be eligible to vote
" . By Order of the Board, y g — By Order of the Board of Directors through e-voting system during the AGM.
3 For Kings Infra Ventures Limited For Automobile Products of India Limited The Members who have cast their votes by remote e-voting prior to the AGM may aiso attend/participate in the AGM through
Oated: 05.00.2026 ¥ ¥ . ESHandiE;':Ir'i' Date: Soutombor 05. 2026 Akt Psa(tjt/ai VCIOAVM but shall not be entitied to cast their votes again,
Place: Kochi 4 - ae.. epierier oo, i i Any person, who acquires shares of the Company and becomes a Member of the Company after the MNotice has been sent
Company Secretary & Compliance Officer Place: Mumbai Company Secretary & Compliance Officer

alectronically by the Company and holds shares as on the cut-off date i.e. Friday, September 18, 2026, may obtain the login
ID and password by sending a request at evoting@nsdl.co.in or cs@npstx.com. However, if hefshe is already registered with
NSDL for remote e-voting, then hefshe can use his/her existing User ID and password for casting the voles.

In case of any gueries pertaining to e-voting, Members may refer to the Freguently Asked Questions ("FAQs") and the e-voting
manual available at hitps://www.evoting.nsdl.com, under help section or contact at 022 - 4886 7000. In case of any grievances
relating to e-voling, please contact Ms. Pallavi Mhatre at the designated email id evotingf@nsdl.co.in.

For Network People Services Technologies Limited

S5d/-

Chetna Chawla

Place : Thane Company Secretary & Compliance Officer
Date : 05.09.2026 Membership No. AG64291

epaper.ﬂnancialexpress.cnnb . .

Kolkata
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IKOMA TECHNOLOGIES LIMITED
[Formerly known as Vusnow Infratech Limited)
CING LE2159MHT1383PLEOTA1ET
Reg, Offiea: Cifisa Ma, 5157, 2nd oo, Fankasi Muliples Enlertainment Compie
Sector-A04, Vashi, Sanpada, Thans, Maharashita-400 703
Corporate Office: Mew No. 34 Cld Mo, T7 Dwision B, 18 Floor Maddoe Streat Chaalal,
Vepary, Chonnai, Parambur Purasawalicam, Tamd Nadu- BO000T
E-Mail=gooctvalsimasationl idingmad com Website: hlips: toma.co.ind

NOTICE OF 32"° ANNUAL GENERAL MEETING REMOTE
E-VOTING INFORMATION AND BOOK CLOSURE

1. Hokice is hereby gven that e 32 Annual General Mesfing (AGM) of tha members of b lkama
Technolpgies Limited{Formerty Knosn as Visenow Infralech Limited) (the Campany) will be heéd
an Wadnesday, 10" day of Seplomber, 2025 o [E30 PM, ST through Video-Canlerencing
Criher Audiceveies meansWCIOANMY o iransact the businesses & sel aut in Me Mebee af AGH
n complanc with the applicable provisions of e Comparees Ack, 2013 (Act) and Rides framed
theraundar read wilth Genaral Circular ssued from lime o fime, reapectivaly cinculers Eswed by the
Minkskry of Corpora be Alfgers ["MCA Circulars™),

2. Blecione copies of the Nofice of the AGM and tha Annual Repart for the finencad year ended
March 31, 2026 al ke Comparry has besn senl bl he mambens, whese emaill ws ane mgsiered
wilk tre CompanyRTADegashary parcipantis), 88 on [he clitalf date [ e Friday, 04" Sexlember
226, Plasss notz that fhe requirament of serding physical copy of the Motice of tha AGA and
Annual Repart sa the Membars have boan depensed wish wida MCA Cinculars, Tha Molice and
i Arral Repor will also be avaiabla ard can ba dissnlcaded from the sebsile af ke Company
Dt ke e,

3 Tha faclly of cesing (e voles by e mambers (Ce-voling™) will be previced by Perda Shan
Reisiry {Indis] Pyt Led and the delalled procedure for the same 5 provided @ the Motice of the
AGW, The remode e-valing peniod commences on Sunday, 37 September, 2026 (08200 AM.)
and end on Tuesday, 28% September, 7026 (0508 PM ) During this peciod, members of the
Compary, hakling sharas sllker in physical bt or in demalenialzad form. as on the cul-olf dale
234 September, 2026 may caad e vola by remdle eL00ng or Dy eoling o the Eme al AGM
Members paricipaing through in pesson shal be courded for reckoning the quorum under Section
103 af the Ack

4. Wembers; who are holding shares in physical’electranic famm and ther a-mail addresses &re nod
regshered with the Companyfheir respacive Deposiary Paricipants. are requesiad 0 ragistar
fhaif wernail acddrakses al he cadiesl by sending Scanned copy of 8 duly signad leller By b
Member]s) menbonirg theif nane, complete address, ol number, pumber of shanes hedd with the
Cormpany alang ‘ailh sat-atiegled scanned copy af $ie PAN Cand and setf-attesled scanrad copy
af sy ong of the folowing documerss wiz., Aadhar Card, Ceiving Licanse, Election Cand, Passport
uliiby bill ar any ether Go, documanl in support of the address proal of the Membar a5 mgsiend
wilh the Campany fai mecying B Anniasl Bepar A025-20 along wiih MM Nalice Gy amdd o
gocchuaimaationii@grad com. Membaras helding ghares i demat form can updaie thelr
amail addrass wih heir Depasiary Parlicipanis. The nofice of the AGM conteins the insscsons
regarding tha manner in which the shaehokdars can cast their vole thraugh remole e-valing o by
o al fha lime al AW

3. The Ragisler of Members and Sharg Transler books of the Company will remain dosed from
Thisrsday, 24" Seplember, 2026 bo Wednesday, 30" September, 2026 (both day inclusive),

6, Tha Malics of &GN and Anrial Hepor fer the Trancil wear 2520 ané kil 16 membeis m
gecordance wih Ihe applicable provisions

For Ikoera Technobagies Limited
{Fosmesty Known &8 Vusnow Infrstech Limited

Sdl-
Rahul Bhargay
Flace: Mumbsai Managing Direcicr
Dabe: 05.04. 2026 DB DRS4B5TT
“Mncs | KINGS INFRA VENTURES LIMITED
ik il feod s (CIN: LOSDOOKLISE7PLOODS93)

Registered office: 14 B, 14th Floor, The Atria,
Opp. Gurudwara Temple, Thevara, Ernakulam - 6B2 015,
Tel: D&B4 4865823, Email: infol@kingsinfra.com,
Web: www kingsinfra.com

NOTICE OF 38" ANNUAL GENERAL MEETING AND
E-VOTING INFORMATION

Dearmember(s)

NOTICE ISHERERY GIVEN THAT:

Al

1. The Thirty Eighth Annual General Meefing of the members of Kings infra
Ventures Limited will be held on Monday, the 28" Day of September,
2026, at 11.30 A.M through Video Conferencing (VC) or Other Audio Visual
Means (OAVM) in accordance with General Circular No. 20/2020 dated 05
May 2020 and General Circular No. 02/2021 dated 13" January, 2021 that
allow companies fo hold Annual General Meeting (AGM) in the manner
detailed in General Circular No. 14/2020, dated 8” April, 2020 and General
Circular No. 17/2020 dated 137 Apnl, 2020 read with SEBI Circular No,
SEBI/HO/CFO/CMDY/CIR/P/2020/79 dated 12" May, 2020 without the
physical presence of the Members at a common venue.

2. Inaccordance with Section 91 of the Companies Act, 2013 and Regulahion
42 of the SEBI (LDDR) Regulations, 2015, the register of members and the
book of Share Transfer of the company shall remain closed from
September22, 2026 to September 28, 2026 (both days inclusive)

3. The Notice of the 38" AGM and the Annual Reporf including the Financial
Statements for the year ended 31" March, 2026 has been sent only by e-
mail to all those Members, email addresses are registered with the
Company or with their respective Depository Participants, in accordance
with MCA Circular|s) and SEBI Circular.

B) Remote E-Voting:

Members holding shares either in Physical or in Dematerialized form, as

on the cut-off date of Monday, September 21, 2026 may cast their vote

electronically on the businesses specified in the Notice of AGM through
electrenic voting system of Central Depository Services Limited (COSL)
from a place other than venue of AGM [“remote e-voting”). All the

Members are informed that:

[} The Ordinary and the Special Businesses as setout in the notice of AGM
mal be fransacted through voting by electronic means.

i1} The remote e-voting shall commence on Friday, September 25,2026 from
9 AM. and ends on Sunday, September 27, 2026 till 5pm Cut-off date for
votingis Manday, September 21, 2026.

iii}) Any person, who acguires shares of the Company and become Member of
the Company after dispatch of Notice of AGM and holding shares as on cut-
off date Le. Monday, September 21, 2026, may also obtain the login 1D and
password by sending a request to Registrar and Share Transter Agent al
infe@in.mpms.mufa.com or by calling them on <91 422 4958995,
2539835 ar by sending a reguest at helpdesk.evoting@cdslindia.com.

iv) Members may note that:

a) The remote e-voting module shall be disabled by COSL after the
atoresaid date and time for voting. Once the vele on a resolution (s
casted by the Member, the Member shall not be allowed to change if
subsequently:

b} The Members who have cast their vate by remote e-vating prior to the
AGM may participate in the AGM through the YO/DAVM Facility but
shall nat be ennitled to cast their vote again through the E-voting
system during the AGM;

t) The members participating in the AGM and who had not casted their
vote by remote e-voting, shall be entitled to cast their votes through
E-Voting system during the AGM; and

d) A persen whose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on the
cut-off date only shall be entitled to avail the facility of remote e-
voting as well as voting at the AGM through ballot paper;

v] The Notice of AGM and the Annual Report are available on the Company's
website: hitps://www.kingsinfra.com and on the website of BSE Limited
at www.bseindia.com. The Notice is also available on the website of C0SL
at https:/{www.evohingindia.com.

vi) Kindly nate that Individual members holding securities in Demat mode are
allowed to vote through their demal accoun! maintained with their
Depositories and Depository Parficipants. Members are advised to update
their mobile number and email id in their Demat Accounts in order to
access the E-voting facility. The infermation about login credentials to be
used and the steps to be followed for E-voting and joining virtual meetings
are explained in the Notice.

wil) All grievances connected with the facility for voting by electronic means
may be addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL), Central
Depasitory Services (India) Limited, A Wing, 25 Floor, Marathon Futurex,
Mafatlal Mills Compound, N M Joshi Marg, Lower Parel (East], Mumbai-
400013 or send an email to helpdesk.evoting@cdslindia.com or call on
022-23058542/43.

N

PR O By Order of the Board,

.-"ﬂh:ﬁ;r. 3 For Kings Infra Ventures Limited
Dated: 05.09.2026 "r.; i N di?:f'l-'

Place: Kochi Company Secretary & Compliance Dfficer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

DPERATING 1N BUESERESS OF EMCG, FOOD AND PROCESSED FOOD PRODUCTS AT VARIOUS LOCATIONS
(Under regelation 3644 1) of the Insolvency and Bankruptoy Board of india
{Insolvency Besolutlon Process for Corporate Persons) Regelations, 2016)

. RELEVANT PARTICULARS

1, | Kama of the coeporate destor Futarg Consymer Limited

afong with PAM & CINY LLP Mo CAN Mumber - LA 2E0H1SGR 01523000
[PAN humber - AABCSORTEHR .
Knowledps Housa, Shyam r-.aga-' Dt .'-ZIF_E'SJ'IH‘EIT
Vikheodi Link Road, Jogeshwian (East)
|Mumbe - 300060, Maharashtra,
Frld ey i PR ConEU M eriny
ll:u'l‘.'liil-ﬁll& dalanr Lering fsbad an Bambey SIO0K
Echangeand habonal Stock Exchange has
gty af dined aEsels located ot Tumbur ard
Eddar in Karrataka Sanipat m Harana and m
{Inmare in Madinm Pradesh,
The instafed capacty af tha leasad rice milling
tacility locatad at. Tumkur In Kamalaka =
{approsimataty 4000 tannes.
The revena Trom operations IJiJII"l[!.[rE
tinancial woar 2004-25 was INA 5632 Lakks

1 -I.-j-:lreas- l:l;' E"E rEﬂI’EtEFEd.I:.I.HIEE

Ll

3. | AL o webaie
4, | Detpis ol place whane magirily
of Tiwad Asaenrs ane okaied

Irstalled capacsty of main
promucts, services

&n

&, | Quantity and vakie of main
products” services sald In last
r'ﬂa'dr-\'_;'i.gl yedr

7. | Murnber of HI?IPE-IQI'EI!::;.I'. Warkimen 'f'.“-u:[.i::ral.:é-ljéll."-'.i:'rll'.hlﬁ-3'r-:~:|:|-'.'|k.|'|.1.-c5-ur||:'¢.i|'-e

A
8. | Further details including st The detals are availnbis on thewebisae af the
wmiable finmncal ststements faih  [Comparate Debéor

Further detaits can e saught by g-mailing the
{urdersignad at pichEzadisige.com
rurtner oatalts can e saught oy a-maling tha
undersigrad gt FRUcHEESRIS e Com

schodulkss) of twe yoars, &sts of
creditars are avatlabia at URL:
@, | Engibeity Tor resolition apphcants
under section 25|21hT ot the
A0: | Lest dabe for receipt of ee@Diessaon
of irbarest
1| Dabe af Beus af Foveard 1 al
| prospéctive nesolution apolicants
12, | Last date for ssibmission of
___ | ohjections ta provisional list
13, | Datoof issue of final list of
| peoEpactve resmHuban apolicants
14, | [ate of issue of indoation
memaEnRdum, sweliatan matns
and reqguest for resolution plans o
proapactive ressluton apolicanis
16, | Lesl date for subimission af
res| ulon pars
AE | Proce=s el i i Sebnmg
| Expressssan of Interes
17| Destails of the Comporabe Debior's

|27 Sepleriber 2026
|O7 Detaber 2036
[12 Getcber 2026
|22 October 2026
|27 Gchober 2026

|35 Mewambar 2028
[irpEciliaegispe. com

.l:-.l.'ll:FI-C!-I':'III".;. Ditbtor i5 nai 'rrglﬂ-::rmj nsl MSME

rogsstration states as MSKE

s P R L e e =

Mg Resalulion Secvices Private Limided

through authori zed signatory &l Manezes

Az Fasolition Prafessional of Future Conduwnmer Lmitad
Registration Mo, IEBPEDL 18/ TPA-1/ 203223 /600u 1
Authomiration far Assignment vahd til 30t June 207
Rep, Addresa: 106, 181 Floos, Karakia At 2

{roeet Road &, Behind Courtyandg Marrioft,

Chakala, Andharl East, Mumbal - $00083

Email: ayil@caged.com, inpleilaeg sipe,cai

Date: OE-09-2006

Pliece: Murmdbai

NOTICE OF 75™ ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCING/ OTHER AUDIO-VISUAL MEANS AND ELECTRONIC VOTING

AUTOMOBILE PRODUCTS OF INDIA LIMITED
Corporate Identity Number: L34103MH1949PLC326977

Registered Office: Unit No. F-1, 1st Floor, Shanti Nagar Co-Operative Industrial Estate
Limited, Vakola, Santacruz (East), Mumbai City, Mumbai, Maharashtra, India, 400055.
Website: www.apimumbai.com | Email: cs1@apimumbai.com

Notice is hereby given that the 75" Annual General Meeting ("AGM") of Automobile
Products of India Limited ("the Company") is scheduled to be held on Tuesday,
September 29, 2026 at 03:00 p.m. (IST) through Video Conferencing ("VC")/Other
Audio-Visual Means ("0AVM") facility to transact the businesses as set forth in
the Notice convening the 75" AGM through electronic means in compliance with
the applicable provisions of the Companies Act, 2013 ("the Act") read with the Rules
made thereunder, the Securities and Exchange Board of India ("SEBI”) (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing
Regulations"), Circulars issued by the Ministry of Corporate Affairs ("MCA") and
SEBI permitting conduct of AGMs through VC/OAVM facility.

Completion of dispatch of Notice of the 75" AGM and the Annual Report for FY
2025-26 by electronic mode

In compliance with the relevant MCA and SEBI Circulars, the Company has completed
dispatch of the Notice of the 75" AGM along with the Annual Report for the financial
year 2025-26 on September 05, 2026 through electronic mode to those Members
whose e-mail address is registered with the Company/ Registrar and Share Transfer
Agent viz. MUFG Intime India Private Limited ('MUFG Intime' / 'RTA')/ Depository
Participant(s) as on August 28, 2026 and other persons entitled to receive it. A letter
providing the web-link for accessing the Annual Report for FY 2025-26, has been
sent to those Members who have not registered their e-mail IDs. The physical copies
of the Notice of the 75" AGM and the Annual Report for the Financial Year 2025-26
will be dispatched to those Members, who request for the same. The Notice of the
75" AGM and Annual Report for the financial year 2025-26 can also be accessed
through the link given below:

« Company's Website: https://www.apimumbai.com/investor-relations/default.aspx
« Websites of the Stock Exchanges: https://www.bseindia.com

Manner of casting votes electronically

In compliance with the provisions of Section 108 of the Act read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 and Regulation 44 of the
SEBI Listing Regulations, the Company is pleased to offer electronic voting facility to
all its Members to exercise their right to vote on all the resolutions proposed to be
transacted at the 75" AGM as set forth in the Notice. The Members may cast their
votes using an electronic voting system prior to the 75" AGM ("remote e-voting") or
electronically during the 75" AGM ("e-voting"). The Company has engaged the
services of NSDL to provide remote e-voting facility and e-voting during the 75" AGM.
A person, whose name is recorded in the Register of Members or the List of
Beneficial Owners maintained by the Depositories as on the cut-off date for e-voting
i.e., Friday, September 18, 2026 only shall be entitled to avail the facility of remote
e-voting as well as e-voting during the 75" AGM.

Remote E-Voting Details:

EVEN 141936

Cut-off date for the purpose of ascertaining the

eligibility of Members to avail e-voting facility Friday, September 18, 2026

Friday, September 25, 2026

Commencement of Remote e-votin
g at 09:00 A.M. (IST)

Monday, September 28, 2026

End of Remote e-voting
at 05:00 PM. (IST)

E-Voting Links:

Type of shareholder E-voting link

Individual Shareholders holding securities in
Demat mode with National Securities
Depository Limited

https://eservices.nsdl.com or directly
through your depository participant

https://web.cdslindia.com/
myeasitoken/home/login or directly
through your depository participant

Individual Shareholders holding securities in
Demat mode with Central Depository

Services (India) Limited

The remote e-voting module shall be disabled by NSDL for voting thereafter. Once
the vote on a resolution is cast by a Member, the Member shall not be allowed to
change it subsequently.

Members, who have not cast their vote through remote e-voting can exercise
their voting rights through e-voting during the 75" AGM. A Member may
participate in the 75" AGM through VC/OAVM even after exercising his/her right
to vote through remote e-voting but shall not be allowed to vote again during the
75" AGM.

Members who have acquired shares after the dispatch of the Annual Report for FY
2026 through electronic means and before the cut-off date are requested to refer to
the Notice of AGM for the process to be adopted for obtaining the User ID and
Password for casting the vote.

Members are requested to refer to the detailed instructions for the manner of remote
e-voting and e-voting and participation in the AGM as provided in notes to the
Notice of the 75" AGM.

Assistance on e-voting and participation at the 75" AGM

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on.: 022 - 4886 7000 or send a request
to Suketh Shetty at evoting@nsdl.com.

By Order of the Board of Directors

For Automobile Products of India Limited
Sd/-

Ankit Patel

Company Secretary & Compliance Officer

Date: September 05, 2026
Place: Mumbai
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BHARATROHAN AIRBORNE INNOVATIONS LIMITED

(Formerly Known as BharatRohan Airborne innovations Pyt Lid)
CIN: L745900L 201 6PLCI0 1564
Regd. Off.: Fourth Flops 8-117, DDA Sheds Okhia Indisinal Area
Fhase-1, New Dethl- 110020, Inda
Wisbisite: vy bharalrohan = Email: o L
Contact No.: +31-9266109813

NOTICE OF 10™ ANNUAL GENERAL MEETING

Wotice 15 hereby given fhal ma 10% Annual General Meetng. ("AGM") of the Members of BharatRohan Arbome
Innowasians Limited ("Compary™] will be beld an ‘Wednesday, 30" Seplember, 2026, at 3:00 PM, {I5T) theaugh Video
Conferance (WG )V Other Sudic-Visual Means "0V withoul physical prasence of the Members 28 a commen venue
1o ransacl e bisiness as setoul in the Notice of the 10° AGK Molice™), The wérue for the AGM shall be desmed 1o
be the Registerad Cdfice of the Company
In compiance with the provisions 'of the Companies Act, 2013 (the “Act™) and 1he Rules made hefeender read with
Ministny of Carporata Affeirs ("MCA") Ganera! Crouler Mo, 032025 dated September 22, 2025 and the croulams msued
aarier on he subject by MCA [MCA Circulars”) and Securies and Exchange: Board of India [Lisling Obligalions
ard Disclosure Requirements) Regulations, 215, (Listing Reguiations?), as amended, the Compgany has seal he
Notice along with the Annizal Repor for the Financis! Year 2025-2025 "Annual Repor(} by elecironic mede jo thogse
Mambars whosa emai address are regislerad wilh the Company' National Securities Depasitory Limitad (*NSDOL7)
Canriral Dapasitory Sarvices (ndia) Limitad ("COSL"Y KFn Technoiogis Limed {Reqgislras and Share Transhar Sgeant -
RTA"). Privaical copy of the Notice and the Annual Report will be sant i those Members who will reqisest for e sama
In accardance with Regulation 380 14b)of the Listing Regulations, physical commurécation has bean glso send bo those
bambars whosa a-mail IDs &na nod regisbared, conlaming tha wabink and exacl path of the Comoany’s wabsile whare
the Ahnual Repor can be accessod.
The Motics aleng with the Annual Report, is avaiable on e Company’s wabsie at www blarabmban in and on he
websie of the Stock Exchange | e BSE Lid a% werw beeingia. com. Acditicnady, the Natice has. been disseminatad on the
COSL e-vating platiom at www, evoinmndia.com
Pursuant o the provisions of Secion 108 of the Al read with Rule 20 of ihe Compsnies (Msnegement and
Adminisiration) Fules, 2014, as amanded. the Secrstarial Standard an General Maelings ["55-27) issued by Instilude
of Company Secretaras of India, Reguiaton 44 of the Listing Regulatons, and the MCA Ceoulars, your Company ks
pleased in ofler its members the facility to exercisa thewr vating nghis electmnically on the resolutions proposad for
cansideralion at the 10 AGM. Your Comaany has engaged he senices of COEL o provide feciities for remobe e-wating
ard a-voling during the AGM. The Mambears may cast far vobas through remete a-voling by kegging on o COSELs
d-vding wioksse at g » The viling rights shall be in proparion b the equity shares held by tem in
the paid-up equiy share capital of the Company, The Members paricipating through VCIOAWM shall be reckoned for
the purposs of quonum under Seclion 104 of tha Act

The Members will be provided with a faciidy to sitend the AGM through YEIDAWM through the vineal platiorm of COSL

The josticg ink for the mesimg will ba avallable 3t the place where the EVEN of Company will ba displayed aller

succaseful login on GOSEL portal

The Company has appainted Mis Preetl Jam (COP: 14854), a5 the Scrutmizer (o sorulinze the valing process inafair

and fransparent manner

The results will be- announced within e stipulated time under applicable kxws and the results alang with the consolidated

sorutinizer's repcet shall ba placed on the wabssa of he Company www bharatrohan.in end on the website of COSL

s avpinsndiacom and shal amultanscusty be onwandad 1o ha concemad slock exchange, The resulfts shall alse

b dsplayed on the Notice Boand at the Reglstenad Office and Corporate Office of e Company, Subject 1o e recaipt

aof reqquisite number of woles in favour. the Resolifion shall b2 deemed % be pessed on the date of the AGM e 30F

Seplembar, 2026

AR the Mamhers are informead that

a) Dafe and time of commencement of remote a-voting: Sunday, 2T Sepiember, 2026 (400 A M. 15T)

b) Date and time of closing of remote e-voting; Tuesday, 29 Seplembear, 2026 (500 PR IET)

¢} Remote e-yoling shall be dissbled beyond 5:00 PM, on Tuesday, 29" September, 2026, and cnce the vole on &
ragolubon is cast by tha Member, 1he Mambar shefl nod be allowed bo change & subsaquandly

d) The facility for vating electronicaly will be made svailatle during the AGM.

g Wambears whose name apaears in the Reqgister of Mambars ar in tha Ragister of Benedicial Owners mainlemed by
e daposionies as on (b cul-off dale pe. Wednesday, 237 Septernbar, 2028, shall only baentitied ta altend and
Vb by Femote e-valing or e-woting during the AGM. & person whi i5 nota member as on the cul-ff daie should
ir=at this Mobce of AGM far infomiation purpose anly

fi EVSN: 260905010

g1 The persen wha has acquired shares and became a Member of the Company alter the dispaich of nofice may obtain
tha login |0 and pessword by sending reguesl at helpdask.avolingf@cdslindia. com. However, i @ member is already
ragistared with COSL for rampda a-veding then haishe can use the axisting login 14 and passwand far login

h) Mambers who ara prasant ad the AW and who have nol cast (keir vole dn fhe reseulions theowgh remobe e-waling
shall be aligibie fo vole: through e-waling dunng the AGM

i) AMsamber may partacpate in he AGM aven aftar exercising his right tovale theough a-votmg Sul shall rot be aliowed
1o vole agadn in the AGM

jI The detailed procedure for remeile. &-woling and e-voling during the AGM (hokling shares sither in physicall
dematarizlized form and for Mambars who hawva not regisiered their emal addrasses) are given in the Notice. The
sama ara also available on the Company’s wabsile waw Bharglehan.in -

K} Mambars are ragueshad |o ragisler lhair email addressas in respact of shares bald in dematanalized foom with thair
DPz ard in respect o shares bald in physical fonm 'with e BTA

Il Mambers whe are hokling shares in cematenatzed form and have nol updated Belr KYC dolads are requasied
1o update the KYC-detaks with Sheir depossories trough their DPs and the Members who are hoiding shares
i phiysice! mode and have not updated their KYC datails are requested to submit Form 15R-1 - {glang with the
supparling documans) o updale thair KYC delads wih tha STA

m| In tase you have any quares or issues regarding ewvelnp, yau may rafar e Frequanily Asked Cuaslions
[FFADET) and ewialing marwal available al wweewsingndacin woer balp. secllon o wrile -an email 1o
helpdesk evolinofcdslindia com or atematively you may contact i BTA at bharabroban.ipo@kfintach.com or to the
Campany at inveslorsfibharatrohar.in

i Allgrievances conneched wih the feciity for voling by electronic means may be addressed o Mr, Rakesh Dahe, 4YF
Central Deposilory Sarvices (indla) Limiled, & Wing. 25¢h Floar, Marathon Futures; Mafatal Mil Compounds, N8
Josh| Sarg, Lower Parel (Easl], Mumbal - $00015 or send an amail 1o helpdesk avalingiedslindiz com o cal ol
frea np 1800 2109 511

By Order of the Board

BharatRohan Airborne Innovations Limited

(Formarly known as BharatRohan Airborne Innevations Pyt Ltd)
SO

Aakangha Singh

Company Secretary and Compliance Officer

ACS 57105

Date: DB0A2026
Place: New Dalihi

NETWORK PEOPLE SERVICES TECHNOLOGIES LIMITED

Registered office: Off No, 427/428/429, A - Wing, NSIL, Ledha Supremus Il, Road No., 22,
Wagle Industrial Estate, Thane (W) — 400604, Maharashtra, India
CIN: L74110MH2013PLC248874 « Website: hitps://www.npstx.com » Email: cs@npstx.com

NPST

Innowation in every byte

The Company has already dispatched Notice convening AGM, through electronic mode to the Members whose email addresses
are registerad with the Company andior Depositories in accordance with the circulars issued by Ministry of Corporate Affairs
and Securities and Exchange Board of India. Further, as per Regulation 36(1)(b) of the SEBI (Listing Obligations and Disclosure
Reguirements) Regulations, 2015, (SEBI Listing Obligations), as amended, the web-link, including the exact path, where complete
details of the Annual Reporl are available is being sent to those Members who have not registered their e-mail 1Ds,

The MNotice of the 13th Annual General Meeting ("AGM") and the Annual Report of the Company for the Financial Year 2025-26
are available on the Company's website and can be accessed and downloaded through the following links:

NOTICE OF 13™ ANNUAL GENERAL MEETING

NOTICE is heraby given that the 13" Annual General Meating (AGM) of Membears of Network FPeople Services Technologias
Limited will ba held on Monday, September 28, 2026, at 12:30 PM ({IST) through Video Conference (VC) / Other Audio Visual
Means (OAVM) to transac! the businesses, as sel oul in the Nolice convening AGM. The Company has already dispalched the
Annual Report for the financial year 2025-26 along with the Notice convening AGM, through electronic mode o the Members
whose email addresses are registered with the Company and ! or Depositories in accordance with the Circulars issued by the
Ministry of Corporate Affairs and Securities and Exchange Board of India from time to time.

Particulars Weblink
Nofice of AGM hitps:/inpst-web .53 us-wesl-2 amazonaws comfinvastor-desk/notices-announcement/F Y+2026-2027/

Motice+of+AGM . pdf

Annual Report

hitps:/npst-web.s3. us-west-2 amazonaws. com/investor-desk-pdf2025-2026/Annual+Report. pdf

Tha same is also available on the websites of Mational Securities Depository Limited ({NSDL} at www.evoting.nsdl.com and
the Stock Exchange i.e. National Stock Exchange of India Limited at www.nseindia.com and BSE Limited www.bseindia.com.

Record date for the purpose of dividend entitlement:

The Company has fiked Friday, September 18, 2026, as '‘Record date’ for determining entittement of Members for receiving
dividend @20% on the face value of the Equity shares of Rs. 10/- each for the Financial Year 2025-26. The dividend shall be
paid on or after October 06, 2026, subject to applicable TDS lo the Members whose names appear on lhe Company's Reqister
of Members as on Record date through electronic/other modes as applicable.

Pursuant o the provisions of Section 108 of the Act and Rule 20 of the Companies (Management and Administration) Rules,
2014, as amended and Regulation 44 of the Secunties and Exchange Board of India (Listing Obligations and Disclosure
Reguirements) Regulations, 2015, the Members are provided with the facllity to cast theirr votes on all the resolutions as set

forth in the Motice convening the AGM using electronic voting system ('Remote e-voting’) provided by NSDL. The voting rights
of Members shall be in proportion to the equity shares held by them in the paid-up equity share capital of the Company as on

Friday, September 18, 2026 ('cut-off date’),

The remote a-voting period commeances on Wednesday, September 23, 2026 (9:00 A.M. I5T) and end on Sunday, September
27, 2026 (5:00 P.M. IST). During this pericd, the Mambers may cast their vote electronically. The remote e-voting module shall
be disabled by NSDL thereafler. Those Members, who shall be present in the AGM through VC/IOAVM facility and had not cast
their votes on the Resolutions through remote e-voling and are otherwise nol barred from doing so, shall be eligible to vote

through e-voling system dunng the ALM.

The Members who have cast their votes by remote e-voting prior to the AGM may also attend/participate in the AGM through
VC/IOAVM but shall not be entifled to cast their votes again.

Any person, who acquires shares of the Company and becomes a Member of the Company after the Motice has been sent
electronically by the Company and holds shares as on the cut-off date i.e. Friday, September 18, 2026, may obtain the login
ID and password by sending a request at evoting@nsdl.co.in or cs@npsbccom. Howeaver, if he/she is already registered with
NSDL for remote e-voling, then hefshe can use hisiher existing User |ID and password for casting the voles,

In case of any queres pertaining to e-voting, Members may refer to the Frequently Asked Questions ("FAQs") and the e-voting
manual available at https:/fwww.evoting.nsdl.com, under help section or contact at 022 - 4886 7000. In case of any gnevances
relating to e-voling, please contact Ms, Pallavi Mhatre at the designated emall id evoting@nsdl.co.in.

Place : Thane
Date : 05.09.2026

For Network People Services Technologies Limited

Sd/-
Chetna Chawla
Company Secretary & Compliance Officer

Membership No. AE4291

epaper.financialexpress.com
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IKOMA TECHNOLOGIES LIMITED

iFormerly known as Vusnow Infratech Limied)
CIN: LE2CA8MB 1 893PLEOTA16T
Req, Office; Office Mo, 5-157, 2nd flocr, Fartasia Multiplex Enteramment Complex,
Sector-300, Vashl, Sanpada, Thane, Maharashira-2007 (3
Corporate Office; Mew Ma. 34 Old Mo, 77 Divislon B, 1l Floor Maddex Sineet Chaols
Vapery, Chanral, Perambur Purasasakam, Tamil Madd- 00007
E-Mail-geonpwypirigatonl idiqmat com Website: hllps Mkama co nf

NOTICE OF 32"" ANNUAL GENERAL MEETING REMOTE
E-VOTING INFORMATION AND BOOK CLOSURE

1. Malicais hansby ginen bt Be 32 Annus Ganaral Mealing {4Gk) of the mambacs of Mis Tkaima
Tachnokupes Limiled|Famery Knoan a5 Vuenow Infratech Limited) (e Company) will ba hakd
an Wednesday, 30" day of September, 2025 at 0330 PM. 5T through Vidac-Confarancing!
Cithar Audo-visual magns{WCi0MM) bo trensack tha busineszas a8 =at ouf in the Mofce of AGM
n complance wih the applicable provisions of the Companies A4, 2013 A0t} end Rules framed
thereninder read with Gararal Clrcalar ssued from e ta lime, nespectsaly creulars Baoed by the
Minigtry of Comporate Affairs "MCA Clroutas™)

2. Eleclroric copies of the Mofica of the AGM and tha Anrual Repod for e fnancal yaar ended
March 31,2028 of the Company has bean sant io & the members, whase emal ids ane ragisbered
with tha CompamgRTADepositony paricpant{s), &5 on the cutoff date e Frday, 04 Saptamber
2028 Piaase nota that the requirement of sending physical copy of the Neotice of te AGM ard
Annug Report to tha Members have been dispansed with vide MCA Circufars. The Nogce and
thie Anrwal Reparl wil @0 be avadable and can be downleaded from the websie of the Company
ML BRI A (F = A
The leciléy of casfing the voles by tha members |“e-yohng®| will ba provided by Purya Share
Rapistry {India] Pvt, Ltd. and tha datsiled procedure for tha same i pravided in the Motica of the
AGHK, The remoia e-voling panod commances an Sunday, 21 September, 2026 (0500 AM.)
ard end oo Tuesday, 29 September, 2026 (05:00 PM.) Diring thes pednd, members of the
Company, holdng shares either in phivsasa fom of In demateralzed form, as on the cut-off date
237 September, 2026 may casl their vabe by remots esvoling or by e-voling al the Sme of AGM
Membars participaing Siraugh e persen shat be counbed for reckonry B gquoam wuider Sechion
103 o 1ha Acl
4. Membars, whao Bre holding shares o physicslefectronic form and their e-mail addreszag are nof
registered with the Camaanyther respeclive Depository Padicipants, are requestad 10 register
theer e-mal addresses &t the eares by sending scanned copy of & duly signed lettar by the
Miznber(s) mentiorning [heir name, complede adoress, falio number, number of shares hekd wiih Ihe
Campary.along with self-atlested scanned copy of 1ha PAN Caed and seti-allested scanned copy
of any oo al the foliowireg docamants vz Aadhar Cand, Driving Licerss, Electon Gard, Passpar,
ulility bill ar ary athar Gowt. documant in supper of tha eddress proof of the Member as ragistened
with Iha D:lm;la.rr-. [l:r receding tha Anruzl HE|:-:|rI 25249 an:ﬂg with &GM Mofica by amai o

[N

EI"'ElI' address H.'-tl'l I‘IE'lr ﬂEElEﬁII‘EI!"f FP.|1||:Luan|': The npofica af II'B AGM contains fhe instnactions
regaing e manner i which the sharshoiders can cast thair vate through remdabe s-weoting or by
avaling at the fime of AGM
5 The Ragisler of Mambers and Shara Transfar books of the Gompany will remain chased from
Thursday, 24* September, 2026 to Wednesday, 30 September, 2026 (bath day inclusive).
. The Walice of AGM and Annual Report for e financkal year 202506 ane sent o membas n
accordanco wilh the applable provesons
For lkoma Technaologies Limited
[Farmedy Known as Vuenow Infratech Limited

Sdi-

Rahul Bhargay

Place: Mumbal Managing Direcior
Dake: 05.09.2026 DM 08548577

KINGS INFRA VENTURES LIMITED

(CIN: LOSD00KL1987PLCOD4G93)
Registered office: 14 B, 14th Floor, The Afria,
Opp. Gurudwara Temple, Thevara, Ernakulam - 682 015,
Tel: 0484 4865823, Email: info@kingsinfra.com,
Web: www . kingsinfra.com

abe
"KINGS

NOTICE OF 38" ANNUAL GENERAL MEETING AND
E-VOTING INFORMATION

Dear member(s)

NOTICE ISHEREBY GIVEN THAT:

Al

1. The Thirty Eighth Annual General Meeting of the members of Kings Infra
Ventures Limited will be held on Monday, the 28" Day of September,
2026, at 11.30 A.M through Video Conferencing (VC) or Other Audio Visual
Means (DAVM) in accordance with General Circular No. 20/2020 dated 05"
May 2020 and General Circular No. 0272021 dated 13" January, 2021 that
allow companies to held Annual General Meeting [AGM) in the manner
detailed in General Circular No. 14/2020, dated 8" April, 2020 and General
Circular No. 17/2020 dated 13" April, 2020 read with SEBI Circular No.
SEBI/HO/CFO/CMDY/CIR/P/2020/79 dated 12" May, 2020 without the
physical presence of the Members at a commaon venue.

2. Inaccordance with Section 91 of the Companies Act, 2013 and Regulation
42 of the SEBI (LODR) Regulations, 2015, the register of members and the
book of Share Transfer of the company shall remain closed from
September 22, 2026 to September 28, 2026 (both days inclusive)

3. The Notice of the 38" AGM and the Annual Report including the Financial
Statements for the year ended 31° March, 2026 has been sent only by e-
mail to all those Members, email addresses are registered with the
Company or with their respective Depository Participants, in accordance
with MCA Circularis) and SEBI Circular,

B) Remote E-Voting:

Members holding shares either in Physical or in Dematenalized form, as

on the cut-off date of Monday, September 21, 2026 may cast their vote

electronically on the businesses specified in the Notice of AGM through
electronic voting system of Central Depository Services Limited (COSL)
from a place other than venue of AGM [“remote e-voting”). All the

Members are informed that:

|} The Ordinary and the Special Businesses as set out in the notice of AGM
may be transacted through voting by electronic means.

i) The remote e-voting shall commence on Friday, September 25,2026 from
9 AM. and ends on Sunday, September 27, 2026 fill 5pm Cut-off date for
votingis Monday, September 21, 2026.

iil} Any person, who acquires shares of the Company and become Member of
the Company after dispatch of Notice of AGM and holding shares as on cut-
off datei.e. Monday, September 21, 2026, may also obtain the login 1D and
password by sending a request to Registrar and Share Transfer Agent at
infoinmpms.mufg.com or by calling them on +91 422 4958955,
2539835 or by sending a request at helpdesk.eveting(@cdslindsa.com.

iv) Members may note that:

a) The remote e-voting module shall be disabled by CDSL after the
atoresaid date and time for voting. Once the vote on a resolution is
casted by the Member, the Member shall not be allowed to change it
subsequently;

b} The Members who have cast their vofe by remote e-voting prior to the
AGM may participate in the AGM through the VT/OAVM Facility but
shall not be entitled to cast their vote again through the E-voting
system during the AGM;

¢) The members participating in the AGM and wha had not casted their
vote by remofe e-voting, shall be entitled to cast their votes through
E-Voting system during the AGM; and

d) A person whose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on the
cut-off date only shall be enhiled to avail the faclity of remote e-
voling as well as vating af the AGM through ballot paper;

v) The Notice of AGM and the Annual Repart are available on the Company's
website: https.//www kingsinfra.com and on the website of BSE Limited
at www bseindia.com. The Notice is also available on the website of COSL
at hitps.//www.evofingindia.com.

vi) Kindly note that Individual members holding securities in Demat mode are
allowed to vote through their demat account mamfained with their
Depositories and Depository Parhicipants, Members are advised to update
their mobile number and email id in their Demat Accounts in order fo
access the E-voting facility. The information about login credentials fo be
used and the steps to be followed for E-voting and joining virtual meetings
are explained in the Notice.

vii) All grievances connected with the facility for vating by electronic means
may be addressed to Mr. Rakesh Dalvi, 5r. Manager, (CDSL), Central
Depository Services (India) Limited, A Wing, 25 Floor, Marathon Futurex,
Mafatlal Mills Compound, N M loshi Marg, Lower Parel (East), Mumbai-
400013 or send an email fo helpdesk.evoting@cdslindia.com or call on
022-23058542/43.

S
EI E By Order of the Board,

Lf}r 3 For Kings Infra Ventures Limited

. = i Sd/-
Dated: 05.09.2026 |§|_ : ;.E 3 €5 Nandita T

Place: Kochi

Company Secretary & Compliance Officer
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INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING IN BUSINESS OFF FMCG
{Under regulation 364)] 1] of the Insodmncy and Banknapboy Board of indiia

{insolvency Besolution Process for Corporate Persons) Regelations, 2016)
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| Further detas can be sought by a-maibng thi
{undersigned at fnp.fok trs-uglslpe Com
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13. | Date of maue of final st of
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[Corporate Debaor & not registened 85 MSME

[Knowledpa House, Sayam Magar, Off Jogeshwarl
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Placa: Mumbal

AUTOMOBILE PRODUCTS OF INDIA LIMITED
Corporate Identity Number: L34103MH1949PLC326977

Registered Office: Unit No. F-1, 1st Floor, Shanti Nagar Co-Operative Industrial Estate
Limited, Vakola, Santacruz (East), Mumbai City, Mumbai, Maharashtra, India, 400055.
Website: www.apimumbai.com | Email: cs1@apimumbai.com

Notice is hereby given that the 75" Annual General Meeting ("AGM") of Automobile
Products of India Limited ("the Company") is scheduled to be held on Tuesday,
September 29, 2026 at 03:00 p.m. (IST) through Video Conferencing ("VC")/Other
Audio-Visual Means ("OAVM") facility to transact the businesses as set forth in
the Notice convening the 75" AGM through electronic means in compliance with
the applicable provisions of the Companies Act, 2013 ("the Act") read with the Rules
made thereunder, the Securities and Exchange Board of India ("SEBI”) (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing
Regulations"), Circulars issued by the Ministry of Corporate Affairs ("MCA") and
SEBI permitting conduct of AGMs through VC/OAVM facility.

Completion of dispatch of Notice of the 75" AGM and the Annual Report for FY
2025-26 by electronic mode

In compliance with the relevant MCA and SEBI Circulars, the Company has completed
dispatch of the Notice of the 75" AGM along with the Annual Report for the financial
year 2025-26 on September 05, 2026 through electronic mode to those Members
whose e-mail address is registered with the Company/ Registrar and Share Transfer
Agent viz. MUFG Intime India Private Limited ('MUFG Intime' / 'RTA")/ Depository
Participant(s) as on August 28, 2026 and other persons entitled to receive it. A letter
providing the web-link for accessing the Annual Report for FY 2025-26, has been
sent to those Members who have not registered their e-mail IDs. The physical copies
of the Notice of the 75" AGM and the Annual Report for the Financial Year 2025-26
will be dispatched to those Members, who request for the same. The Notice of the
75" AGM and Annual Report for the financial year 2025-26 can also be accessed
through the link given below:

« Company's Website: https://www.apimumbai.com/investor-relations/default.aspx
« Websites of the Stock Exchanges: https://www.bseindia.com

Manner of casting votes electronically

In compliance with the provisions of Section 108 of the Act read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 and Regulation 44 of the
SEBI Listing Regulations, the Company is pleased to offer electronic voting facility to
all its Members to exercise their right to vote on all the resolutions proposed to be
transacted at the 75" AGM as set forth in the Notice. The Members may cast their
votes using an electronic voting system prior to the 75" AGM ("remote e-voting") or
electronically during the 75" AGM ("e-voting"). The Company has engaged the
services of NSDL to provide remote e-voting facility and e-voting during the 75" AGM.
A person, whose name is recorded in the Register of Members or the List of
Beneficial Owners maintained by the Depositories as on the cut-off date for e-voting
i.e., Friday, September 18, 2026 only shall be entitled to avail the facility of remote
e-voting as well as e-voting during the 75" AGM.
Remote E-Voting Details:

EVEN

Cut-off date for the purpose of ascertaining the
eligibility of Members to avail e-voting facility

141936

Friday, September 18, 2026

Friday, September 25, 2026
at 09:00 A.M. (IST)

Monday, September 28, 2026
at 05:00 PM. (IST)

Commencement of Remote e-voting

End of Remote e-voting

E-Voting Links:

Type of shareholder

Individual Shareholders holding securities in
Demat mode with National Securities
Depository Limited

E-voting link
https://eservices.nsdl.com or directly
through your depository participant

https://web.cdslindia.com/
myeasitoken/home/login or directly
through your depository participant

Individual Shareholders holding securities in
Demat mode with Central Depository
Services (India) Limited

The remote e-voting module shall be disabled by NSDL for voting thereafter. Once
the vote on a resolution is cast by a Member, the Member shall not be allowed to
change it subsequently.

Members, who have not cast their vote through remote e-voting can exercise
their voting rights through e-voting during the 75" AGM. A Member may
participate in the 75" AGM through VC/OAVM even after exercising his/her right
to vote through remote e-voting but shall not be allowed to vote again during the
75" AGM.

Members who have acquired shares after the dispatch of the Annual Report for FY
2026 through electronic means and before the cut-off date are requested to refer to
the Notice of AGM for the process to be adopted for obtaining the User ID and
Password for casting the vote.

Members are requested to refer to the detailed instructions for the manner of remote
e-voting and e-voting and participation in the AGM as provided in notes to the
Notice of the 75" AGM.

Assistance on e-voting and participation at the 75" AGM

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on.: 022 - 4886 7000 or send a request
to Suketh Shetty at evoting@nsdl.com.

By Order of the Board of Directors

For Automobile Products of India Limited
Sd/-

Ankit Patel

Company Secretary & Compliance Officer

Date: September 05, 2026
Place: Mumbai

NOTICE OF 75™ ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCING/ OTHER AUDIO-VISUAL MEANS AND ELECTRONIC VOTING
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FOR DAILY BUSINESS

BHARATROHAN AIRBORNE INNOVATIONS LIMITED

{Formeddy Krown as BharalRohan Airborne innovations Pyt Lid)
CIN: LT49990L 51 BPLC 301564
Regd. Off; Fourth Flaor B-117, DDA Sheds Okhla Indusirial Area
Phase-l, New Dalhi-110020, Indis
Website: www bharatrehen.in: Ematl: inveshorsi@brarairshan.in
Contact Mo, +31-926E100213

NOTICE OF 10™ ANNUAL GENERAL MEETING

Mabice i hersby given that the 10" Annual General Masting ("AGM"). of the Members of BharaiRohan Arbome
Innovations LimiSed ("Company”) will be held on Wednesday, 307 September, 2026, at 300 B, [IST) theaugh Video
Conference ("G Other Audio-Visual Means (DAY withaut physical presence of the Members at a'common veaug
b transact the business &5 set out in the Notice of the 107 AGM (*Notica™), The venue for the AGM shal be deemed 1o
be tha Ragistered Office of the Company,
In compliance wilh tha provisions of the Companies Acl, 2013 {ihe “4cl7) and the Rules made thersunder réad wilh
binistny of Corporabe Sffairs ["MOCAT) Genargl Circular Moo 0372025 dated September 22, 20025 and the amulars issued
eariar on e subject by MCA ("MCA Circulars”) and Securities and Exchange Board of |ngia [Listing Obligafions
and Disclosure Requirements) Regulations, 2015, ("Listing Regulations™). as amended, the Company has sent the
Motice along with the Annual Repor for the Financist Year 2025- 2025 ("Annual Repor) by electonic mode to those
Members whose email address are regisiered with the Company/ Kalional Securifies Depository Limitad {"NSDLTY
Cantral Deposiory Sanioes (India) Limited CCDSLY KFin Technologies Limited (Regestrar and 3hare Transfer Agent -
*RTAT). Physica copy of the-Notce and the Anntal Repor will be sent to thosa Members who will request for (he samie.
In accordance with Regulation 3601 b) of the Listing Regulations, physical sommanication has bean also sant o those
Mambers whose a-mall 105 are rod registerod, contaming the wablink and exact path of the Company's website whare
the Arngal Report can be acceszad.
The Mabice glong wilth the Annual Repor, i3 available on the Company's websile al wenw bharafrohen m and on the
wabsife of tha Slock Exchangs e BSE Lid a1 www bsendia com, Addifionally, he Nolice has been dissemingied on the
COSL evoling platform al wanw evolingindis.com,
Pursuant to the peovigions of Section 108 of the Aol read with Rulg 20 of the Comganies (Managemeant and
Admiresiration) Rules, 2014, as amandad, Ma Sacretarial Standand on General Mealings (°55-27) mswed by Instifule
af Company Sacrataries of India, Regulation 44 of the Listing Begifatens, and the MCA Circulars, your Company &
pleased 1o offer 5 members (he facility o exercise their valing rights elecironscally on the resalullons proposed for
conslideration al the 107 AGM. Your Company has engaged the sarvices of COSL to pravide facililies far remide e-vating
and e-voling durmg the AGM. The Members may cast thelr voles through remole. e-voling by logging on to CDEL'S
g-yabing wabsika al www avabngindia.com. The wobng rights shall be in propordion {o e aquily shares hald by them in
the paid-up equity share capital of the Company. The Members parficipating ihrough YCADAYM shall be reckoned for
tha purpose of quomum under Section 103 of the At
The Membiers will be provided with 2 facility to altend the AGM Ehrough VCROAWK throwugh the virtual platform of COSL
Thoa poinimg link for the meeting will be:avallable at the place whare tha EVEN of Company will be displaved aftar
successhul lagin on COSL partal.
The Company has appomied M's Preeli Jean (COF: 14964), as the Sendinizer 1o scrufinize the valing process & a fair
and transparent manner,
The resaltz wil be announced withen the stipulated tme urder appdeable Bws and (he resulls along with the consslidated
sonulinizer's raport shall be placed on the website of the Company waw bharalobantn and on Be wabsite of COSL
wanw.envedinnindia corn and shall simutaneously be forwarded 1o the concarnad slock axchange. The resills shald also
b displayed an the Molice Board al the Registered Odfice and Corgorate Office of tha Company, Subjact io the recaip!
af raguisite nirmber of votes In favour, the Resalution chal ba deamed io ba passed an the data af the AGM e, 307
Segtambar, 2126,
Al the Wembers are mformed that
a) Date and time of commencament of remole e-voting: Sunday, 27 Seplamber, 2026 (200 AM. IST)
b} Date end time of closing of remote e-voling: Tuesday, 28 Septamber, 2026 (5:00 FM. I5T)
¢l Remole ewvoting shall be dizsabled bevond 5:00 PM. on Tuesday, 28" Seplomber, 2006, and once the vole on'a
resoutaon | casl by e Marber, the Mamber shall not be allowed o change il subsaquenty.
d) The facility for woiing electronica®y will be made svadable during the AGHM

a) Members whose name appears in the Register of Members or in the Register of Beneficial Dwners maintained by
the depositories as on the cul-off date i.e. Wadnesday, 237 Septamber, - 2025, shall anly be entiled to attand and
yabe by famate e-voling of e-voting during B AGK. A parson who 15 not @ member as on e cul-off date should
Ireal thés Notice of AGM for nformation purpose anky

i EVSM; 280905010

q) The parson wha has acoqured shares and became a Mamber of the Compary after tha dispatch of nelice may obtaln
the login 1D and passwerd by sending reguest at helpdesk avalingiiicdslingia cam. However, # a mamber = alraady
reisbared with COSL for rermabe a-viling then he'she can use the existng logn K and password for kegin,

h) Members who are present at he AGM and who have nod casd their vaba on the resolutions frough remate 2-valing
shall be eligible fo vote through e-voling during the AGM,

i1 AMember may parlicipate in the AGM even afier exercizing hisvght b vote irough e-voling bul shall nat be allawed
Lo wole again in e AGM

i1 The delafied procedure far remole’ e-voling and e-vafing during the AGM (holding shares eiher in physicall
dematerialized form and for Members who have not registerad fheir email addrésses) are given in ihe Motice. The
same are giso avadable on the Company's websie www bherabrohan in |

E} Members ane requested o regster elr emad addresses in reepect of ghares held in demateriaized Eemn wilh thair
DPs and in respect of sharaz hald in physical foem with tha BTA,

Il Members who are hoMing shares in demateriaized form and have naot updaled their KYC delails are_requested
to wpdate the KYC defails with their depositaries through their GPs and the Members who are holding shares
in-phvsical mode and have not updeted their KYC details are requesied o submit Form ISR-T [#ong with the
supparting decuments) b update their KYT- details with the BTA,

m} In case you have amy quenas oF ssues regarding e-voling, you may refer the Freguenlly Asked Queslions
FFaCs") and e-voling manual avadable at wawwevolingindiacaln urder help sechon or weife an emall o
h‘-"’ll’.lﬂl;!-'hk ayvabng@odslindia.com or alemabively you may contact 1o RTA al bharatrohan.ipo@kfintech.com or ta the
Company af investarsfbharairohan.in.

n) Al grievences connectad with the facility for voling by electronic means may be addressed o Mr, Rakesh Dali, AVP,
Ceniral Depository Services (India) Limited, & Wing, 25th Floce, Marathon Fulurex, Mefallal Mill Compounds, N M
Joshi Marg, Lower Parel (East), Mumbai - 200013 or send amemail 1o Delpdesk evolingi@edalinda com or cad toll
free mo 1800 2109 511

By Order of the Board
EharatRohan Airborne Innovations Limited
[Formerly known as BharatRohan Airborne Innovations Pyt Lid)

SD)-

Aakansha Singh

Date: DB/ 2026 Company Secretary and Compliance Officer
Place; New Delhi ACS 571035

NETWORK PEOPLE SERVICES TECHNOLOGIES LIMITED

Registered office: Off No. 427/428/429, A - Wing, NSIL, Lodha Supremus I, Road No. 22,
Wagle Industrial Estate, Thane (W) — 400604, Maharashtra, India
CIN: L74110MH2013PLC248874 - Website: https://www.npstx.com « Email: cs@npstx.com

NeST

NEEIDE I iy Oyl

The Company has already dispatched Notice convening AGM, through electronic mode to the Members whose email addresses
are registered with the Company andfor Depositories in accordance with the circulars issued by Ministry of Corporate Affairs
and Securities and Exchange Board of India. Further, as per Regulation 36({1)}{b) of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, (SEBI Listing Obligations), as amended. the web-link, including the exact path, where complete
details of the Annual Report are available is being sent to those Members who have nol registered their e-mail 1Ds

The Motice of the 13th Annual General Meeting ("AGM") and the Annual Report of the Company for the Financial Year 2025-26
are available on the Company's website and can be accessed and downloaded through the following links:

NOTICE OF 13™ ANNUAL GENERAL MEETING

NOTICE is hereby given that the 13" Annual General Meeting (AGM) of Members of MNetwork People Services Technologies
Limited will be held on Monday, September 28, 2026, at 12:30 PM (IST) through Video Conference (VC) / Other Audio Visual
Means (OAVM) to transact the businesses, as set out in the Motice convening AGM. The Company has already dispatched the
Annual Report for the financial year 2025-26 along with the Notice convening AGM, through electronic mode to the Members
whose email addresses are registered with the Company and / or Depositories in accordance with the Circulars Issued by the
Ministry of Corporate Affairs and Securnities and Exchange Board of India from time to time.

Particulars

Weblink

Motice of AGM

Notice+of+AGM.pdf

hitps:/inpsi-web 53 us-weslt-2 amazonaws. com/finvestor-desk/notices-announcement/F. Y +2026-2027/

Annual Report

https:{/npst-web. 53 .us-west-? amazonaws.com/invastor-desk-pdf/ 2025-2026/Annual+Report. pdf

The same is also available on the websites of Mational Secunties Depository Limited (‘NSDL') at www.evoting.nsdl.com and
the Stock Exchange e National Stock Exchange of India Limited at www.nseindia.com and BSE Limited www.bseindia.com.

Record date for the purpose of dividend entitlement:

The Company has fixed Friday, September 18, 2026, as '‘Record date’ for determining entitiement of Members for recelving
dividend @20% on the face value of the Equity shares of Rs. 10/- each for the Financial Year 2025-26, The dividend shall be
paid on or after October 06, 2026, subject to applicable TDS to the Members whose names appear on the Company's Register
of Members as on Record dale through electronic/other modes as applicable.

Remote e-voting and e-voting during AGM:

Pursuant to the provisions of Section 108 of the Act and Rule 20 of the Companies (Management and Administration) Rules.
2014, as amended and Regulation 44 of the Secunties and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, the Members are provided with the facility to cast their votes on all the resolutions as set
forth in the MNotice convening the AGM using electronic voling system (‘Remole e-volting') provided by NSDL. The voling rights
of Members shall ba in proportion to the equity shares held by them in the paid-up equity share capital of the Company as on
Friday, September 18, 2026 {'cut-off date’).

The remaote e-voling period commences on Wadnesday, September 23, 2026 (2:00 A.M. IST) and end on Sunday, September
27, 2026 (5:00 P.M. IST). During this period, the Members may cast their vote electronically. The remote e-voling module shall
be disabled by NSDL thereafter. Those Members, who shall be present in the AGM through VC/OAVM facility and had nol cast
their votes on the Resolutions through remote e-voting and are otherwise not barred from doing so, shall be eligible to vote

through e-voting system during the AGM.

The Members who have casl their votes by remote e-voling prior 1o the AGM may also altend/participate in the AGM through
VC/OAVYM but shall not be entitled to cast their votes again.

Any person, who acquires shares of the Company and becomes a Member of the Company after the Nolice has bean sent
electronically by the Company and holds shares as on the cut-off date i.e. Friday, September 18, 2026, may obtain the login
|ID and password by sending a request at evoting@nsdl.co.in or cs@npstx.com. However, if he/she is already registered with
NSDL for remote e-voling, then hefshe can use hisfher existing User ID and password for casting the voles.

In cage of any queries perfaining to e-voting, Members may refer to the Frequently Asked Questions {("FAQs") and the e-voling
manual available at hitps:fiwww.evoling.nsdl.com, under help section or contact at 022 - 4886 7000, In case of any grievances
relating to e-voling, please contact Ms. Pallavi Mhatre at the designated email id evoting@nsdl.co.in.

Place : Thans
Date : 05.09.2026

For Network People Services Technologies Limited

Sdi-

Chetna Chawla

Company Secretary & Compliance Officer
Membership No. AG4291

epaperfinancialexpress.com@ @ @
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IKOMA TECHNOLOGIES LIMITED
(Formerly known s Vuenow Infratech Limited)
GEN: LEZ09SMHT1853PLCOTA16T
Reg, Office. Offices Mo, 5157, 2nd loes, Farasia Mulliphee Entatainmand Complax,
Saclor-304, Vashi, Sanpada, Thane, Maharashira 200703
Corporate Office: Naw Ma. 34 Old No. 77 Drdsion B, Il Flocr Maddox Straat Choole
Vepary, Channai, Perambur Peresawalam. Tamil Madu- 00007

NOTICE OF 32"" ANNUAL GENERAL MEETING REMOTE
E-VOTING INFORMATION AND BOOK CLOSURE

1. Hatica is harshy given that the 32* Annual General Mesting |AGM) of the membars of Mis tama
Tachpatogies Limited|Fomerly Knownas Yuenow Infratech Limited) (the Company) will b2 hald
an Wednesday, 30* day of Septéember, 2025 al 3330 PM. IST through Videe-Conferancing!
Ciheer Aucbo-visual means{WEIOMM) bo transact the businessas a5 et aub in the Nedos of ACM
in complance v e aoplicabie proviglons of the Companies A, 2013 {Ack) ard Ruiles framed
(hereunder read with Gersral Circular Esoed from B [o me, respectively droulars issued by e
Ministry of Carporabe Aflairs (WG Circuias™)

2. Electroric copies of the Notce of the A5M and {he Annusl Repor for thie fnancal year ended

barch 31, 2026 of the Company bas besn sant to al the members, whose emal ids ane registered

with the CompanyiRTADeposiiony participanss), & onthe cut-of date (& Frigay, 04" Septemiber

2020, Fease noke hal the reguinemenl of !,'E.l'.-:ll'lg ;ll‘l:,l:jl::ﬂl copny Ol e MNofca al he &GN arel

Anrwal Repor o tha Members have boen dspenzed with vide MOA Qincugars The Mobcs and

{he Anrwal Repar wil af=o be avedabla and can e downloaded from the websita of the Company

fitfps. ke co.inl

Thie facility of castng the vobes by the members ("evobing”] will b2 provided by Purve Shane

Remiabry {Indla] Bt Lid. and tha delalled procedure for the same = pravided in the Notica of the

AGH, The remote eyolng perod commences on Sunday, 2™ Seplomber, 2026 (0900 AM.)

ard and on Tuesday, 29 September, 2026 [25:00 &) During the peniod, mernbers of e

Campany, holding shares eiltar in physical fom or.in demateriaized orm as on the ca-off data

21" Geplember; 2028 may casi lher vobe by remobs e-voling or by g-voling al the Sme of AGM.

Membars perticigating fhrawgh in person shall be countad for rackoreng the quorsm undar Section

103 of the Acl,

4. Membars, wha dre holding shares o physicalieactionl eom and thelr g-mail addraksas ane nal
ragisterad wilh fhe Comparmyther respective Depostory Padicipants, ane raquested 1o nagisler
{hair a-mal addrassas al lhe earfest by sending scamned copy of & duly signed lalar by the
Memban{s) menticring their name, complale address. %o numbar, number of shares hakd wilh tha
Company along with seif-gttested scannad copy of the PAN Card end salf-attestzd scanned cogy
of any one af the fofowing documents viz., Aadhar Card, Driving Licensa, Election Card. Passpor,
ulility bill ar arry ather Gowt, documant in supped of the address. proof of the Member as repstered
itk b Comgary for recesdng the Anrual Repor 2025-26 along with AGMW Nodcs by amal o
quoduduairigaonlidEgmal com. Members. hoidng shares In deral form can update ther
el adoress with hesr Depesiiony Paricigasts. The notod of the AGM contass e instructions
feglaridng Mg mannar 0 which ke shanmshoders can cast (bel vale (brough rerabe B-veling of by
a-valing at the fima of AGM

5. The Ragister of Mambers-and Share Transfer bocks of the Corapany will remain clased from
Thursday, 24* September, 2026 10 Wednesday, 307 September, 2026 (both day inclusive),

6. The Malica of AGM and Annual Repor Tor $he financial year 202526 &na senl ¥ membars i
accordance with the apolcable provisions.

For lkoma Technalagies Limited
{Farmardy Known a5 Vuenow Infratech Limited

Sdi-

Rahul Bhargav

Ptace: Mumbai Managing Diractor
Date: 05.02.2026 Oi: 05548577

KINGS INFRA VENTURES LIMITED

(CIN: LOS0D0KL1SBTPLLDO4S13)
Registered office: 14 B, 14th Floor, The Atria,
Opp. Gurudwara Temple, Thevara, Erakulam - 682 015,
Tel: 0484 4865823, Email: info@kingsinfra.com,
Web: www.kingsinfra.com

NOTICE OF 38" ANNUAL GENERAL MEETING AND
E-VOTING INFORMATION
Dear member(s)

NOTICE ISHEREBY GIVEN THAT:

Al

1. The Thirty Eighth Annual General Meeting of the members of Kings Infra
Ventures Limited will be held on Monday, the 28" Day of September,
2026, at 11.30 A.M through Video Conferencing (VC) or Dther Audio Visual
Means [DAVM) in accordance with General Circular No. 20/2020 dated 05
May 2020 and General Circular No. 02/2021 dated 13" January, 2021 that
allow companies to hold Annual General Meeting [AGM) in the manner
defailed in General Circular No. 14/2020, dated 8 April, 2020 and General
Circular No. 1742020 dated 13" April, 2020 read with SEBI Circular No.
SEBI/HO/CFD/OMDV/CIR/P/2020/79 dated 12" May, 2020 without the
physical presence of the Members at a common venue.

2. In accordance with Section 91 of the Companies Act, 2013 and Regulation
42 of the SEBI (LODR) Regulations, 2015, the register of members and the
book of Share Transfer of the company shall remain closed from
September 22, 2026 to September 28, 2026 (both days inclusive)

3. The Notice of the 38" AGM and the Annual Report including the Financial
Statements for the year ended 31" March, 2026 has been sent only by e-
mail to all those Members, email addresses are registered with the
Company or with their respective Depository Participants, in accordance
with MCA Circularis) and SEBI Circular.

B) Remote E-Voting:

Members holding shares either in Physical or in Dematerialized form, as

on the cut-off date of Monday, September 21, 2026 may cast their vote

electronically on the businesses specified in the Notice of AGM through
electronic voting system of Central Depository Services Limited (CO5L)
from a place other than venue of AGM [“remote e-voting”). All the

Members are informed that:;

I} The Ordinary and the Special Businesses as sef out in the nofice of AGM
may be transacted through vating by electronic means.

i} The remofe e-voting shall commence on Friday, September 25,2026 from
9 AM. and ends on Sunday, September 27, 2026 till Spm Cut-off date for
voting 15 Monday, September 21, 2026.

iii} Any person, who acquires shares of the Company and become Member of
the Company atter dispatch of Notice of AGM and holding shares as on cul-
off datei.e. Monday, September 21, 2026, may also obtain the login 10 and
passward by sending a request to Registrar and Share Transfer Agent at
info@in.mpms.mufg.com or by calling them on +91 422 4958955,
2539835 or by sending a request at helpdesk evoting@cdslindia.com.

v} Members may note that;

a) The remote e-voting module shall be disabled by COSL after the
aforesaid date and time for voting. Once the vate on a resolufion is
casted by the Member, the Member shall not be allowed to change it
subsequently;

b) The Members who have cast their vote by remote e-voting prior to the
AGM may participate in the AGM through the VC/OAVM Facility but
shall not be enfitled to cast their vote again through the E-voting
system during the AGM;

t) The members participating in the AGM and who had not casted their
vote by remote e-voting, shall be entitled to cast their votes through
E-Voting system during the AGM; and

d) Apersonwhose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on the
cut-off date only shall be entitled to avail the facility of remate e-
voting as wellas voting at the AGM through ballot paper;

v] The Nofice of AGM and the Annual Report are available on the Company's
website: https:/fwww kingsinfra.com and on the website of BSE Limited
at www.bseindia.com. The Notice is also available on the website of CDSL
at https:{fwww evotingindia.com.

vi) Kindly note that Individual members holding securities in Demat mode are
allowed to vote through their demat account maintained with their
Depositories and Depository Participants, Members are advised to update
their mobile number and email id in their Demat Accounts in order fo
access the E-voting facility. The information about login credentials to be
used and the steps to be followed for E-voting and joining virtual meetings
are explained in the Notice.

vil) All grievances connected with the facility for voting by electronic means
may be addressed to Mr. Rakesh Dalvi, Sr. Manager, (COSL), Central
Depository Services (india) Limited, A Wing, 25 Floor, Marathon Futurex,
Mafatlal Mills Compound, N M Jashi Marg, Lower Parel (East), Mumbai-
400013 or send an email to helpdesk.evoting@cdslindia.com or call on
022-23058542/43.

Fings

y4g By Order of the Board,
.--‘f‘s.fEr ¥ For Kings Infra Ventures Limited
Dafed: 05.09.2026  [a]sadds ¢ 5 il

Place: Kochi " (5 Nandita T

Company Secretary & Compliance Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

APERATING |8 BUSINESS OF FMECO, FOOD AND PROCESSED FOOD PRODUCTS

[ Under regalation S6A4 1] of the [msotve and Banknapk
{Insolvency Resolation Precess for Corporale Persong] Re

=1 RELEVANT PARTICULARS
1 | Meme of the coporate debior | Future Corsamer Limitad

akeng with PA & CINY LLP Mo, GIN Wamber - L52E02MHID0GPLETR2090
| PAN Rumber - AABESO2TOR
| Bnolesdger House, Shyam Magar, 0 Jogeshwarl
vikchrodi Link Road, Jogeshwari (East)
| Musvibal - 400080, Maharashtsa,
{htps:/ futireconsymarin -
|Corporate debtor Deng Bsted on Bomibay Stack
| Exchange and Mationad Bieck Exchange has
miajority-of fined assets (ocated st Tumkier and
fEIi::'.ar i Barnataka, Sonipes in Harans-and in
{Iredorg in Madfva Pradesh,

The installed capaclty of the fessad rde milling
:ra-.r::ilu‘.!.' |t 8t Turmkur in Karralaka is
{approximatety 4000 tonnes .

The revenude Troen operations dunng the
Tinasicial vear 2024-25 was' INR 26522 Lakhs

2 | Madress of the registered alfioe

3. [URLofwebsite
4. | Detalls of place whena ITE 0y
af Tiwesd pstets e Bocabe)

Instaited capacity of main
products sordaces,

n

6. | Quantity and value of main
pradustsy servces sold in last
| financial year bave s R s iy -
Mumbrer of armplovess) sarkmien | Corporate debior has 3 employess and one
| iretairer
B, | Furthes getaily ncuding [est i The detads are availabié on the websita of the
avallable financial statements (with  [Corporate Debace
schedules) of Des vears, ksts of | Fusrthier dedass can be sought by e-mailing the
cresiitors are mailable @t LR (mdersigred @i op [oi@megisipe caom ]
8. | Eilghility for resolution applicants . | Further detars can be sought by e-ralling the
urkier section FS{ZKh) of the
__ | Code is avadableat URL:
10, | Last data for receipt of expression
| of inderest
11, | Date of issue of provisional list of
| prspecthee - regaluticn applicants
12, | Last date for submission of
___| obgectiorns to provisional list
13 | Dade of ssus of fnal bl of
| praspecthe resalution applicants
14, | Dt of ssue ol informatisn
mamarandiem, avaleation matrix
and request far resolutian plans o
| prospective resclution agHicants
15, | Last date forsubmissson of
| resodutlon plans
16, | Process emall id §o submit
& E:._!:n'l._%t'r&»;q.‘:l'l af !I'!t-?r!!&t ] ]
17, | Destails of the Corporale Debior's
registration states 55 MSKE

=]

{27 Saptember 2038
|07 Octaber 2026
|12 Octoker 2026
:?? d:lﬁ!!.l_":l '.'-'-"i:l?ﬁ'

127 Octaber 3006

|26 Movermber 2026
| irp.fohEpagisine com

EI-:!:-IT;QIHE'.I!: E;'!ﬁﬂ_:-r i 1|f|1 ri_:,gl;;'lﬁr-:_:l'j s -!‘.-"EMIF

-"-E'gjﬁ Fesilution Sersses Private Limited

throwgh authorzad signatory il Manazes

A Resalution Professional of Fulure Sonsamer Lirmibeg
Fagistration Ma. IBE IPE-DLLE/ PA-1,/ 202 2- 23,/ 50041
Authorizateon for Assignmantvalid till 3dth Juna 2027
Fag, Debcfrgees: 1005, Lst Floor, Kanaka Atrium 2,

Craas Road &, Bahind Courtyand Marrolt,

Chakala, Andghari East, Mumbsai- 400053

Ciabe; Cia-0E-2 000G
Place: Mumbai

AUTOMOBILE PRODUCTS OF INDIA LIMITED
Corporate Identity Number: L34103MH1949PLC326977

Registered Office: Unit No. F-1, 1st Floor, Shanti Nagar Co-Operative Industrial Estate
Limited, Vakola, Santacruz (East), Mumbai City, Mumbai, Maharashtra, India, 400055.
Website: www.apimumbai.com | Email: cs1@apimumbai.com

NOTICE OF 75™ ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCING/ OTHER AUDIO-VISUAL MEANS AND ELECTRONIC VOTING

Notice is hereby given that the 75" Annual General Meeting ("AGM") of Automobile
Products of India Limited ("the Company") is scheduled to be held on Tuesday,
September 29, 2026 at 03:00 p.m. (IST) through Video Conferencing ("VC")/Other
Audio-Visual Means ("0AVM") facility to transact the businesses as set forth in
the Notice convening the 75" AGM through electronic means in compliance with
the applicable provisions of the Companies Act, 2013 ("the Act") read with the Rules
made thereunder, the Securities and Exchange Board of India ("SEBI”) (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing
Regulations"), Circulars issued by the Ministry of Corporate Affairs ("MCA") and
SEBI permitting conduct of AGMs through VC/OAVM facility.

Completion of dispatch of Notice of the 75" AGM and the Annual Report for FY
2025-26 by electronic mode

In compliance with the relevant MCA and SEBI Circulars, the Company has completed
dispatch of the Notice of the 75" AGM along with the Annual Report for the financial
year 2025-26 on September 05, 2026 through electronic mode to those Members
whose e-mail address is registered with the Company/ Registrar and Share Transfer
Agent viz. MUFG Intime India Private Limited ('MUFG Intime' / 'RTA")/ Depository
Participant(s) as on August 28, 2026 and other persons entitled to receive it. A letter
providing the web-link for accessing the Annual Report for FY 2025-26, has been
sent to those Members who have not registered their e-mail IDs. The physical copies
of the Notice of the 75" AGM and the Annual Report for the Financial Year 2025-26
will be dispatched to those Members, who request for the same. The Notice of the
75" AGM and Annual Report for the financial year 2025-26 can also be accessed
through the link given below:

« Company's Website: https://www.apimumbai.com/investor-relations/default.aspx
« Websites of the Stock Exchanges: https://www.bseindia.com

Manner of casting votes electronically

In compliance with the provisions of Section 108 of the Act read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 and Regulation 44 of the
SEBI Listing Regulations, the Company is pleased to offer electronic voting facility to
all its Members to exercise their right to vote on all the resolutions proposed to be
transacted at the 75" AGM as set forth in the Notice. The Members may cast their
votes using an electronic voting system prior to the 75" AGM ("remote e-voting") or
electronically during the 75" AGM ("e-voting"). The Company has engaged the
services of NSDL to provide remote e-voting facility and e-voting during the 75" AGM.
A person, whose name is recorded in the Register of Members or the List of
Beneficial Owners maintained by the Depositories as on the cut-off date for e-voting
i.e., Friday, September 18, 2026 only shall be entitled to avail the facility of remote
e-voting as well as e-voting during the 75" AGM.

Remote E-Voting Details:

EVEN 141936

Cut-off date for the purpose of ascertaining the
eligibility of Members to avail e-voting facility

Friday, September 18, 2026

Friday, September 25, 2026
at 09:00 A.M. (IST)

Monday, September 28, 2026
at 05:00 PM. (IST)

Commencement of Remote e-voting

End of Remote e-voting

E-Voting Links:
Type of shareholder E-voting link
Individual Shareholders holding securities in | https://eservices.nsdl.com or directly

Demat mode with National Securities through your depository participant
Depository Limited

Individual Shareholders holding securities in | https://web.cdslindia.com/
Demat mode with Central Depository myeasitoken/home/login or directly
Services (India) Limited through your depository participant

The remote e-voting module shall be disabled by NSDL for voting thereafter. Once
the vote on a resolution is cast by a Member, the Member shall not be allowed to
change it subsequently.

Members, who have not cast their vote through remote e-voting can exercise
their voting rights through e-voting during the 75" AGM. A Member may
participate in the 75" AGM through VC/OAVM even after exercising his/her right
to vote through remote e-voting but shall not be allowed to vote again during the
75" AGM.

Members who have acquired shares after the dispatch of the Annual Report for FY
2026 through electronic means and before the cut-off date are requested to refer to
the Notice of AGM for the process to be adopted for obtaining the User ID and
Password for casting the vote.

Members are requested to refer to the detailed instructions for the manner of remote
e-voting and e-voting and participation in the AGM as provided in notes to the
Notice of the 75" AGM.

Assistance on e-voting and participation at the 75" AGM

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on.: 022 - 4886 7000 or send a request
to Suketh Shetty at evoting@nsdl.com.

By Order of the Board of Directors

For Automobile Products of India Limited
Sd/-

Ankit Patel

Company Secretary & Compliance Officer

Date: September 05, 2026
Place: Mumbai
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FOR DAILY BUSINESS

BHARATROHAN AIRBORNE INNOVATIONS LIMITED

“ (Formerly Known as BharatRohan Airbome innovations Pyt Lid)
CIN: LT4595DL2016PLCI0 1564
Regd. Off.: Fourth Floor B-117, DA Sheds Okhla Industnal Area
Phase-|, New Delhi-110020, India
Wabsite: waw bharatrohan in; Emall: investors@oharaironanin
Contact No.: +91-9266109813

NOTICE OF 10™ ANNUAL GENERAL MEETING

Maboe 15 heraby given thal the 10" Annual General Beating CAGM') of the Members of BharatRohan Airbame

Innavations Urmited ("Company”) will be hald on Wednesday, 30° Saplember, 2026, al 3:00 BM. [IST) thraugh Video

Canfarance {“VC"W Other Audio-Visual Means ("CAVMT) withaut physical presenca of The Mambers al & common venue

b0 trarsact 1he busmess &5 sat oud in the Nofice of the 107 AGM [*Notica™), The wenue for the AGM shall ba deemed o

be the Rzqgistered Office of the Campany

In compiiance with the provisions of the Companies #&ct, 2013 {ihe “ActT] and 1he Rues made thereunder reas with

Minisény of Comporate Affairs MCA") Genera Circular Mo, 032025 dated September 22, 2025 and the circulars issued

aarber on the subject by MCA FMCA Circulars’y and Securities and Exchange Board of India (Listing Obigations

and Disclosurs Requirements) Regolations, 2015, ["Listing Regulations’}, as amended, the Company has sent the

Matice along with the Annual Rapo for the Financial Year 2025-2006 ("Annual Repe) by alectrone mode o those

Mambars whose amail addrass ane registesad with the Campany National Secunties Depository Limitad ("NSDLW

Cantral Dapostiony Sarvicas {India) Limided ("COSLY KFin Technalogias Limited (Regestrar and Share Transfer Ageni -

"RITAT), Phy=ecal copy ol the Nalss and the Annual Bapod will be sent o thasa Mambers who will request for the same

In accordance with Regqulafion 3801 4B) of the Lisling Requlstions, physical communication has bean also sant o those

Mambers whosa e-mail I0s are nof registerad, containing the weblink and exact path of tha Company's website wheare

fha Annual Report can be eccassad,

The Mofice slong with the Annual Repor, i3 available on the Company’s websie al wenw bharatrohzn.m and on the

wabszite of the Stock Exchange e, BSE Lid 3t winw bsetndia com. Additionally, the Nolice has been disseminated on the

COSL e-woting plationm at wany geotingindia.com.

FPursuant to the provisions of Seciion 108 of the Acl rsad with Rele 20 of the Companes (Management and

Adminssiration] Rules, 2014, a5 amended, the Secratanal Siandard on Gensral Mestings ("55-27) issued by Insfilule

of Company Secretaries of India, Regulafion &4 of the Lisiing Regulations, and the MCA Circulsrs, your Company 5

pleased o offer its members the facility to exercise their valing rights electronically on the resolufions proposed for

congiderabion atthe 107 AGM, Your Company has engaged the services of CDEL o provide facilities for remode 2-voling
and e-wding during the AGM. The Members may cast their voies throwgh remole e-voling by logoing on to CDEL's
e-yoling website at www avolingindia.com. The woling rights shall be in proporion fo the equity shares held by them in
the paid-up equity share capital of the Compary, The Members partcipating through YCROAYM shall be reckoned for

The purpose of quonum under Seciion 103 of the Adt

Tha Mambers will be provided with & facility 1o attend the AGM raugh VOO raugh the virdeal platform of COSL.

The gning lak far the mesding will be available at the place whare the EVEN of Company will be displayed atter

stccessful kagin on COSL partal,

The Company has appointed Mis Preetl Jain (COP: 14964}, a3 the Scrtinzer 10 scrutinize the voling process in a fair

and Iranspannl mannes,

The resulls will ba announced within fhe stipulated imea under appicabls laws and he rasulls alomg with the cansolidated

scrulinizer's report shall be placed on fha website of the Company wews bharabroharin and an the websile of COSL

www evelinoindia com and shall simultansousty be forwarded to the concerned stock axchenge. The resulis shal -also
be displayed an the Nolice Board at the Registered Cdfice and Corporate Office of fhe Compeny, Subjedt 1o the recaipi

af requisite number of voles in favour, the Resolution shaf be desmed o be passed on the date of the AGM e 30"

September. 2026

All lhe kMambars are mformad that:

a) Date and time of commencement of remole e-voting: Sunday, @7 Septamber, 2026 (00 AM, 15T}

b} Date and time of cloging of remoke e-voting: Tuesday, 25" Septamber, 2026 (5:00 M. I1ST)

cp Remole e<sting shall be disabled bevond 5:00 P, an Tussday, 289 Seplember, 2026, and onos the wode on a
resciiiEon is cast by the Mamber, the Member shafl nat b2 allowed o changs il subsaguentty,

d) The fadlity for voting electranica®y will be made avadable curing the AGM

al Members whose name appears m tha Register of Membars or in tha Register of Banalical Owners maintained by
the deposilongs as an the ool date 2. Wadnesday, 23" Saplember, 2026, shall only be enbiled 1o altend and
vate by remote e-voling or e-yobing during the AGK, A parson wha is rot a member as on the cut-off date shauld
treal this Motica of AGM for miormakion purpase anly

fy EVSM: 260905010

g) The parson whia has acquired sharas and bacame a Mamber of lhe Compary altar tha dispatch of rolice may oblain
the login 1D and passward by sending request &l helpdesk avabinoimcdslingia.com. However, f a mamber & already
registared wilh COSL for remate g-valing lhen helshe can use the exising login M and password for lagin,

hi - Members who are presend at the AGM and who heve nof cagt thelr vole on the resolutions thirough remote e-voling
shall be eligible to vote theaugh e-woling during the AGM.

il AMember may paricipaie i tha AGM even afer axarcising his nghl ta wals throwgh e-voling bul shall nal be alawed
ta voie mgain in tha AGM

[ The detaded procedurs for remote e-woting and e-voding during the AGM (heiding shares efther in physical!
defmaterialized form and for Members who have not registenad their email addresses) are givan in the Motice. The
game arg #s0 avadable on he Company's websile www bharatmhanm |

K} Membsars are requasied o regsler heir emad addresses in respest of shares held 1 demalanalized faem silh thair
OFs and in respact of shases held in physical form wilh the BTA,

Il Members who are hoiding shares in dematerighized fomy and have not updated: ther KYC details are requested
to wpdate the KYC details wilh their depositories theaugh their DPzand the Members who ane holding shares
in physical mode and have nol spdated their KYS delails are requasied o submit Form 13R-1 (2iong with the
slpparing documents) o updale their KY'C details wilth the BTA,

m} In cese you have amy quenes or issues reganding e-voling, you may refer the Freguently Asked Queshons
'FAQE") and e-voling manusl evedable af www.evolipondia.coin under help section or wite an emai fo

Bharatftahan

N

e i)

# FINANCIAL EXPRESS

helndesk evotino@odslindis.com or afemalively you may contact lo RTA a1 bharairohan ipo@kdiniech.com or 1o the
Company af iy harglmban.in,

n) Al grievances connectad with the facility for voting by elecironic means may be addressed o Mr. Rakesh Dalyd, 8P,
Canlral Daeposilory Sarvicas (India) Limded, A Wing, 25t Floor, Marathon Fuiurax, Mafatlal Mill Compaunds, N M

Jashi Marg, Lower Parel (Easl, Mumbai - 400013 or send an emall 1o halpdesk evoling@odzlinds coom or cal 1all
fres fo 1800- 2109 811,

By Qrder of the Board

BharatRohan Alrborne Innovations Limited

(Formerly known as BharatRohan Alrborne Innovations Pyt Lid)

s0-

Aakansha Singh

Date: 062026 Company Secrelary and Compliance Officer

Place: Mew Delhi ACS 57105

NETWORK PEOPLE SERVICES TECHNOLOGIES LIMITED

Registered office: Off No. 427/428/429, A - Wing, NSIL, Lodha Supremus Il, Road No. 22,

CIN: L74110MH2013PLC248874 - Website: hitps://www.npstx.com « Email: cs@npstx.com

PST

Inrsovation in evary byfe

Wagle Industrial Estate, Thane (W) — 400604, Maharashtra, India

NOTICE is hersby given that the 13" Annual General Meeting (AGM) of Members of Network People Services Technologies
Limited will be held on Monday, September 28, 2026, at 12:30 PM (IST) through Video Conference (VC) / Other Audio Visual
Means (OAVM) to transact the businesses, as set out in the Notice convening AGM. The Company has already dispatched the
Annual Report for the financial year 2025-26 along with the Notice convening AGM, through electronic mode to the Members
whose email addresses are registered with the Company and / or Depositories in accordance with the Circulars issued by the
Ministry of Corporate Affairs and Securities and Exchange Board of India from time 1o time.

The Company has already dispatched Notice convening AGM, through electronic mode to the Members whose eamail addresses
are registered with the Company andior Depositories in accordance with the circulars issued by Ministry of Corporate Affairs
and Securities and Exchange Board of India. Further, as per Regulation 36{1)b) of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, (SEBI Listing Obligations), as amended, the web-link, including the exact path, whare complaete
details of the Annual Report are available is being sent to those Members who have not registered their e-mail 1Ds.

The MNotice of the 13th Annual General Meeting ("AGM"} and the Annual Report of the Company for the Financial Year 2025-26
are available on the Company’s website and can be accessed and downloaded through the following links;

NOTICE OF 13™ ANNUAL GENERAL MEETING

Particulars

Weblink

Motice of AGM

] SSE—

Annual Report

https:/{npst-web.s3.us-west-2 amazonaws.com/investor-desk/notices-announcement/F.Y+2026-2027/
Nﬂticef |:rf+AGI'-.-'1..|:|:_it'

https:{/npst-web.s3.us-west-2 amazonaws comfinvestor-desk-pdf/2025-2026/Annual+Repaort. pdf

The same is also available on the websites of Mational Securilies Depository Limited ('NSDL') at www.evoting.nsdl.com and
the Stock Exchange ie. National Stock Exchange of India Limited at www.nseindia.com and BSE Limited www.bseindia,com.

Record date for the purpose of dividend entitlement:
The Company has fixed Friday, September 18, 2026, as 'Record date’ for determining entitlement of Members for receiving
dividend @20% on the face value of the Equity shares of Rs. 10/- each for the Financial Year 2025-26. The dividend shall be

paid on or after October 06, 2026, subject to applicable TDS to the Members whose names appear on the Companys Reqgister
of Members as on Record date through electronic/other modes as applicable.

Pursuant to the provisions of Section 108 of the Act and Rule 20 of the Companies (Management and Administration) Rules,
2014, as amended and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, the Members are provided with the facility to cast their votes on all the resolutions as set
forth in the Notice convening the AGM using electronic voting system ('Remole e-voting') provided by NSDL. The voting rights
of Members shall be in proportion o the equity shares held by them in the paid-up equity share capital of the Company as on
Friday, September 18, 2026 ('cut-off date’).

The remote e-voling period commences on Wednesday, September 23, 2026 (9:00 A.M. IST) and end on Sunday, September
27, 2026 (5:00 P.M. IST). During this pericd, the Members may cast their vole electronically. The remote e-voting module shall
be disabled by NSDL thereafter, Those Members, who shall be present in the AGM through VC/OAVM facility and had not cast
their voles on the Resolutions through remote e-voling and are otherwise not barred from doing so, shall be eligible to vole
through e-voting system during the AGM,

The Members who have cast their votes by remole e-voting prior to the AGM may also attend/participate in the AGM through
VCIOAVM but shall not be entitled to cast their votes again.

Any person, who acquires shares of the Company and becomes a Member of the Company after the Notice has been sent
electronically by the Company and holds shares as on the cut-off date ie. Friday, September 18, 2026, may obtain the login
D and password by sending a request at evoting@nsdl.co.in or cs@@npstd.com. However, if he'/she I already registerad with
NSDL for remote e-voting, then he'she can use his/her existing User 1D and password for casting the votes.

In case of any queries pertaining to e-voting, Members may refer (o the Freguently Asked Questions ("FAQSs") and the e-voting
manual available at https:/iwww.evoting.nsdl.com, under help section or contact at 022 - 4886 7000. In case of any grievances
relating to e-voling, please contact Ms. Paliavi Mhatre at the designated email id evoting@nsdl.co.in.

Place : Thane
Date : 05.09.2026

For Network People Services Technologies Limited

Sdi-

Chetna Chawla

Company Secretary & Compliance Officer
Membership No. AG4291

epaper.financialexpres&cnﬂ‘. .
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FORM G
IKOMA TECHNOLOGIES LIMITED BHARATROHAN AIRBORNE INNOVATIONS LIMITED
INVITATION FOR EXPRESSION OF INTEREST FOR
iFarmserly known & Vuenow Infratech Limibed) FUTURE CONSUMER LIMITED g {Farmery Krown &5 BharatRohan Airbome Innovations Pyt Lid)
CIN: LE20G9H 1953°LCOT4167 OPERATING IN BUSINESS OF FMCE, FOOD AND PROCESSED FOOD PRODUCTS AT WARIDUS LOCATIONS CIN: LT45950L 20 16PLES0 364 ;
Reg. Difice; Office Mo, 5-157, Ind foce, Fantasla Mutiples Enleranmenl Complas, {Under regulation 364( 1) of s ey and Banhruptcy Board of india Bharatirahan Regd. Off.: Fausth Floar B-217, DDA Sheds Ckhla Industrial Area
Secioe-104, Vashi, Sanpada, Thara, Maharashira-400703 [Insahuncy Resolulion Precess fee Corparake Persons) Begulations, 2016) 7 Prizsa-|, Mew Galhi-110020, India
Corporate Office; Kew Noo 32 Oid Me, T7 Oiision B, 11l Fiooe Maddax Streel Choolal, PAR m - Wabsite: sy bhamsinohanin: Email: pvesiors@bhamlrahanin
Vepary, Channgl, Perambur Purasawalicam, Tami Madu- 500007 - - RELEVANT TICULARS e Contact Ne.; +91-02E6108913
E-Mall-goodyakiskmatonitodimail coen Website: htpa:ikoma.co in/ 1 I'-.ﬂmr -.1f Ihr= n:_lrpnnr-r |,1:I:|rnr Ful:ur-r Carrsumer Limied w E z
= e R along with PAN & CI/ LLP No, | CIN Murmber - LE2E02MH1996PLC192080 NOTICE OF 10™ ANNUAL GENERAL MEETING
HOTICH OE-2 ANNUAL SENERAL SECTING AEMOTE i : B fiea. s = m E Molice 15 hereby given that the 107 Anrwal Genaral Masting "AGM) of the Members of BharsiRoban Asbome
E-VOTING INFORMATION AND BOOK CLOSURE 2,  Adiwess of the repistersd pifica { Knonwleige Housa, Sar Napai ot Jogeshwearl ¥ v i i }
iy |,.-.I;.|-,.-.:||ﬁh Foad. mmwnglaEml = = Enravetions Limited ["Compary™] wil be hald tn Wednasday, 307 Saplambar, 20256, at 3:00 F.M. {IST) thraugh Video

1. Notca is hanetry grven thart the 32 Armual General Meetng {AGM) of the membars of M's loma | | Mumbai - 400060, Maharashtr. < Conference ("VE) Other Audio-Visual Means [MONVI) whoul physical prasence af the Members ala common vernue
Technologles LimitedsFormerty Known as Vuenow Infratech Limited) |the Company) wil be held 3, | URL of website | ttpes ARutureconsumesin! —_— 0 fo fransacl the business a= sat aulin the Nolica of the 107 AGM (Notice™. The venus far e AGM shall be deamed to
on Wadnesday, 307 day of September, 2028 ot 0330 PM. IST Soogh Video-Conferancing! & Dedails of pace where majonty | Carporale debler bemg (st on Bomby Sieck r bethe Registered Office of the Compsny,

Other Addic-taos meanaWOI0AVM) o transadt (he bustesses a3 251 ol i the Notce ol AGM of Timid Al are ocated | Exchangs ard Malional Steck Eschange has w ] In complance with the pravisians of the Companies Act, 2013 {the At and the Rules made thersunder read with
in compliance with Ha applicable provisians of the Companies Act. 2013 (Ach) and Rules framed | reajanity of fixed: £eSets ocated BC Tumbur and r 4 Ministry of Comporate Altairs "MCA") General Circular No, 03/2025 dated September 22, 2035 and the circulars |ssuad
thereunider read with General Ciroutr ssued from ime bo Bme. respeciively circulars fszued oy he DN S ERICR SRR X! g i 1 = L earlier on tha subjact by MCA [MCA Circulers”) end Securities snd Exchange Beard of India (Listing Obligations
Minicéry of Corporats Aiais (MCA Circulars') e e I'T"h“"’:.;'i’r'“';'"“"ﬁ JTa0eEh . - & and Disclosure Requrements) Requialions, 2015, ("Lisling Reguialions”), as amended. the Campany has senl the

2 Eleckonic copies of B Nosee of the AGM and the Annual Report for he financial year anded 2 [ R R [ D . *“*"j’“‘: ;””"' mE; = ¥ Motice siong with the Annual Repert for the Financial Year 2025-2026 ("Annual Repar?) by electronic mode ta those
March 31, 2006 of the Compary has been sanl (o &l the members, whase amail ids are registansd s :B"Zr'ﬂ’;irrg'm prbawrnhaiii st Members whose emal address are registersd with the Company’ National Secunties Depository Limited (NSDLY
wilk e CompanyRTADepasiony participantis), &5 on the cul-olf dise Le, Friday, 047 Seplember B | Quartiy ard valos of ma d:'nlfé fé,;é;.;_de':llaﬁ ‘erations duing he Centraf Depository Sarices (Inda) Liméad {"COEL™Y KFin Technoiogies Limiad {Registrar and Shara Transfar Agent -
2026, Pleese note that the raguiremant of sanding physical cooy of the Motice of the AGM-and ' peodLicts senvices sold i last |financial vear 2004-25 was INA 56.22 Lakhs ’ "RTAT, Physical copy of the Nofice and the Arnual Repor wil be send o fiose Members who #il request for the same
Annad Repor 10 the: Mambers banos been dispensed wilth vide MCS, Cirautars. Thy Nafice and | financial year [ In accordanca wilh Regulation 38(1)(k] of the Listing Ragulafions, physical communicafion hes Bean also sanl o those
the Anriia! Report will &lss be availabla snd cantbe downloaded from the websile of $ha Company 7. | Numbar of employees; workman | Garporate debier has 3 empkapies and ane d Members whase e-mail IDg are not regisianed, containing e webiink ant exact path of the Company's websile whens
hitfpes: ikaman Goind | retiner [ ] fhe Anrual Raparl can be accesssad,

3 The faciily of casting e voles by e membens (‘evalig]) will be provadsd by Purva Share B.  Fusther cetails inchding last [ The details ane avaitatie on the wabsie of e The Motice along with the Annual Repon, |s avallabée on the Company’s website at www bharatrofian in and on T
Registry (india} Pvd, Lid, and the detailad procadure far $ha same is provided in fha Hotce of tha auilable inancial stetermams feith | Canporale Delior. = websile of the Siopck Exchanga e BSE Lid at www Bseindis.com. Adddionaly, the Motice has bean dissamineiad an the
AGH, The emote esoling peeiod commences on Sunday, 2T Seplember, 2038 {09:00 A.M.) schadules) o tan viears, lists of EFulT'lEl’ Cheails can o BOUENT v e-meding tha Ch=L e=wating st @l Wi, envtineincss com
and end on Tuesday. 29° September, 2026 (05:08 PM.) Curing ths period, mambers of ta cradiors ar-evallable at URL: | undersigned at Fpisiaegision.com = Pursuani to the provisions of Saction 108 of the Act resd with Ruke 20 of the Companies (Managemeni and
Gaenpany. hewding shaves either in physical ferm o n demsaeiakzed fonn, as on e cul-all dae B T SR SR GATON MEUCAIIE. - yrUNeT CRAE T bt SOUGH(: by éariating (1 Administration) Rules, 2014, as amended. e Secratarial Standard on General Meslings 1"55-2") issued by nstibile
230 September, 2028 may cast their vola by remale e-voling or by e-vobing st the tima of AGM Eﬁ::ﬂmtﬁ:ﬂmf we | wdersiinesd at bpSeledisoe com of Company Secretaries of India, Regulation 44 of e Listing Reguiations, and the MCA Circulars, your Compeny is
Mg parlidpating Secugh n persen shall be countad Tor reckaning the quansm under Sechian 10, Laet date for recaipt of expression 57 Baptemiber 2005 = pleased 10 offer 85 members the faciily o exercise their voling nghts electronically on the resolutions proposed far
103 of the AcL j Ep | ’ cansiderafon attha 10 AGW, Your Campany has engaged the sendcas af COSL o provide faciiges for remeta e~ding

4. Mesmdars, who:are hoking shares in physicalislectronic foem and teir e-mai addresses are ol 11" Data of tssis of provisional it of |07 October 2096 = and g-voting during the AGM. The Members may cast their voles hirough remate e-voling by legging on to CDSL's
registerad with the Comparather rmepacive Dapostory Pancipants, are raguested o regisber | pspectiva resalution applcants a-valing website &i wwwavobngindiz com. Tha waling righls shall be in proportion 1o ha equity shares held by them in
their a-mai addresses at the sadiest by sending scnned copy of a duly sgned Isthr by $ae 151 Lt ks For subrmission of (17 OcAnber 3056 h e palg-up equity share capital of the Company. The Members partcipating through YCIOAVA shal be reckonad for
Mesmben's) mentioring thesr name, complete address, fako number, number of sharas bebd with e shijectiors to provisiona kst fthe pumposa of quonam under Sechian 103 af e Asl.

Company slong wilh self-afiested scanned copy of tha PAN Card and seff-aliesied scanned copy 137 Date of Bswe of final 5L ol |27 Dolober 2026 h Thie Mesrbors wil bie provided wilh a facilty to atbers the AGK hrough VGV M through the virual platlem of COSL
of @y one ol the fotlowing documants vz, Aadhar Card, Driving Licsnss; Blection Cand, Fasapord, | peoesective resolution Bopbcarts . | d The saiming link for the meeting wil be awailable gt the placa whare the EVEN of Company will be displayed afar
ity kil or any phher Gowl. document in supoart of the addmss proad of the Mamber as megistansd 14, | Date of issia of infoamation | 27 Octaber 2026 successiul login an COSL porla
with the Compsany for recesing the Annuad Repor 2025-26 akong with AGM Moelice by amall % marmarandum, esaliation matny ] The Campany has appointed Mis Prestl Jain (COP, 145854), as the Scrulinizer fo senatinize the vating process in a fair
grodwalumirigalignid@omai.com  Members holfing shares in demat form can update ther ki ""':;'"“-F" far ’I*?‘-:""'-":':"" mr"w:'*” and transparand marner,
emal addreas with hesr Deposiory Parlicipants. The notice of the AGM cantaing e Instructions oo 4 PFHCLATG PRI OIS - | . e e Tha reciits will be Snnounced wilthin the strutated 1 b i

s : ST el ke Sor AUBF 7 T5E ¥ S0 P me undes applicable laws and the resu®s along with the consolicaled
regarding the manner in which the shanehoiders can casl ther vols hvough remale e-vating or by R ul:ni s el = scrutinizer's repart shal bie placed on the wabsile of ihe Company ww bharairhan.in and on e websile of COSL
g 2t I e of AGM TR A T T T, T arel shal simulianecusly be forwarded 1o the concemed stock exchangs, The resifls shall @so

5. The Register of Memibars and Shere Trensfer books of the Company will reman closed from Exprassian of Intemast ba dlspiaped an the Nalice Board al th Regisiered Office and Corparate Office of the Company. Subject to fe receipt
Thursday, 24" Septembor, 2026 to Wednesday, 1™ Septembar, 2026 {bath day inclusive). 17, Dertaits of tho Corparate Drbtor's | Comporate Dekine & not rgstaned s MOME m of requssite nmber of voes in tavour, the Resclusion shal be deemed 1o be passed on the date of the AGM e, 3P

B The Malce al AR and Anrusl Reporl foe e nancal year J025-26 ane sanl 1o membess |5 registration staius as MEME | Saptambar, 2026,
accardance with the eppicabla provisions . ) Asgts eshllon Servitas Private Limited m Al the Members are irformed hal

For lkoma Technologies Limiled through suthonzed s gnatory Al Manezes a) Date and time of commencement of remate e-voling: Sunday, 27 September, 2026 (9,00 AM, 15T)
(Formerly Known as Vuenow Infrabech Limited A5 Resolution Professional of Future Consumer Limited m b) Date and time of closing of remote e-voting: Tuesday, 29" September, 2026 (500 PM. I5T)
i Sdi- Ragstration No. IBEI/IPE-O118/1PA-1/20:22-23/50041 | Remole a-valing shall be disabied bayond 5:00 PM. on Tuesday. 25" Saplembar, 2028, and once the vole an a
; ; .Br'ﬂﬂ'l' .'uul.f.lur.-.aalﬂrl.rﬂr."l_ﬂ'.&lg-:u'u-m il valic !I"J-I:l'l:l‘l.lul"lli 2037 = resalutian is cast H:I' the Mamber, fie Mamber shall not be slowed io WE'HEE “?Jhiﬁﬁ-ll."-l"l“!ﬂ
Place: Mumbai Managing Directar Rag hddress: 108, 151 Floo, Kanakia Abiim 2, 0 & b : 3 2 e :
] ; ¥ 3 dy Tha faciliy for wating elecironically wik be mada availabla during the AGK.
Dyt 05.049.2026 DN DRSAZSTT Criess Famd A Behind Caurtyand darriott, - L _ I v
Chakala. Andher East, Mumbai- 400093 a) Membars whase name appears in the Ragester of Mambers or in the Regester of Beneficial Ownars mainiainad by
Ermail; gvilBcami oo, iip foi@mEsipe.com “ the dapasilones as on the cut-off date [a, Wadnesday, 23" September, 2026, shall enly be entitled o sttend and
T eIk Z worle by remnale e-vating or e-valing dising the AGK. A person whi is nol 8 mamber &5 on 1ha cul-ofl date shauld
Eﬁ"f'!};j’{'gﬂjm = treat this Molice af AGM for information purpase only,
e f} EVSN: 260805010
) Tha partsan wha has adquired shares and bacame a Member of the Compary after the dispalch of notice may obtain
the fgin D end password by zanding raquest at helpdesk avolinp@edslindia.com, However, if & mamber i already
p— - — reggestered with COSL for remobe e-waling Ihan he'she can use e exsing login & and password far kgn.
al hy Members who are present &t the AGM ard who have not cast their wite on e resciutions through remote e-yoting
k KlNGS I{IHEE IHFHA “EH T“HEE I‘IMITED “ shall ba efgible fo vale thrawgh a-voling during the AGM
---------- = e T':[’"é l?fﬁm%l-lggﬂmlém@#] e = i1 & Member may participate in the AGM aven afler exercsing his right fo ol raugh e-valing but shall nct be allowed
Bristeraed orrce; ; oar, Thie Alrea, ta vole again in the AGM,
Opp. Gurudwara Temple, Thevara, Ernakulam - 682 015, AUTOMOB"-E_ PRODUCTS OF INDIA LIMITED h {| Tha detailed procedure for remate e-voling and e-valing during lha AGM (holding ‘shares ailbar in physical
Tel: D484 4BES5823, Email; info@kingsintra.com, Corporate Identity Number: L34103MH1949PLC326977 dematerialized form and for Members who have not registered thair emad addresses) are gven in the Motice. The
Web: www kingsinfra.com Registered Office: Unit No. F-1, 1st Floor, Shanti Nagar Co-Operative Industrial Estate y ﬁ"“h:’ﬂ 850 vailabia ';:'l' ﬁ*ﬁi’f’“"ﬂfﬁ"ﬁ “?ﬂﬂr mﬂlﬂlﬁgﬁ-{ﬂm e e e
TH imi i Ci i i | Members g raguesied O regeier their emad acdnasses in resp SrEngs N OEMaEenal TET Tty 1T
NOTICE OF 38" ANNUAL GENERAL MEETING AND | | limited Vako‘:\';léli?t”;f‘m\fv (f?ﬁfﬂm '\S:I"C‘g;‘]' |C'M.”T;%?Tﬁfﬁﬁiﬁfr?oﬂd'a 400055. DPs and in raspact af shaes hakd in physical farm with the RTA
E-VOTING INFORMATION - WWW.2p : : p : l| Members whe are holding sharss in dematarialized form ard hawe nol updaled Ber KYGC defails ane requesiad
Dear member(s) NOTICE OF 75™ ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO ta update the KYC details wilh their depasitories thraugh their DPs and fhe Members who are hakding shares
NOTICE IS HEREBY GIVEN THAT: CONFERENCING/ OTHER AUDIO-VISUAL MEANS AND ELECTRONIC VOTING in physical mode and have not updated their KYC details are requested 1o submil Form ISR-1 (along with the
— : = — " : supparting dacumeants) to update ther KYC datals with the ATA
Al Notice is hereby given that the 75" Annual General Meeting ("AGM") of Automobile

m) In case you heva any quanas or issues regarding e-voling, you may naler the Fraquently Asked Cuestions
(FAQE" and e-woting manusl available 8 wwwevolinginda.coin wnder help sachion o wite gn emal to
balpdesk svalingipegsindia com or altematively you may conlact o RTA al bharatrohan pofifintach com or Lo the
Compary & invesiorsiEhharatrohsn.in

ny A grievancas connacted with the faciity for valing by alectronic maans may ba addreszad to M. Rafash Daka, AYE,
Central Depositony Servces (India) Limited, & Wing, Z5th Floar, Marathon Fulures, Mafatlal Mill Compounds, § M
Joshi Marg, Lowar Paral {East), Mumibai - 400013 or send an amail to halpdesk avaling@odslindia, com or call fall
Free no 1 8O0 2109.811,

1. The Thirty Eighth Annual General Meeting of the members of Kings Infra Products of India Limited ("the Company") is scheduled to be held on Tuesday,
Ventures Limited will be held on Monday, the 28" Day of September, September 29, 2026 at 03:00 p.m. (IST) through Video Conferencing ("VC")/Other
2026, at 11.30 A.M through Video Conferencing (VC) or Dther Audio Visual Audio-Visual Means ("OAVM") facility to transact the businesses as set forth in
Means (0AYM) in accordance with General Circular Ne. 20/2020 dated 05" the Notice convening the 75" AGM through electronic means in compliance with
May 2020 and General Circular No. 02/2021 dated 13" January, 2021 that | | 1€ ;Pp'rilcab'e grOV‘SA""g of the COmF’;“éeS ;\Ct’ 20233 ("(tjhe fAlctd) fe?dsvgglh )th?LRU'eS

. . i made thereunder, the Securities and Exchange Board of India ("SEBI”) (Listing
:EE;;S E?Jl:i?aﬁiii:fi?amzf i jgﬁggi:;;ﬂ:ﬂﬂi;:fg&ég Ll:fj :SHET;EE Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing

% el : s Regulations"), Circulars issued by the Ministry of Corporate Affairs ("MCA") and

By Order of the Board
EharatRohan Airborne Innevations Limited
{Formerly known as BharatRohan Airborne Innovations Pyt Lid)

A :
SEBI/HO/CFD/CMDVYCIRP/2020/73 dated 127 May, 2020 without the Completion of dispatch of Notice of the 75" AGM and the Annual Report for FY ki siimr;
physical presence of the Members at a common venue. 2025-26 by electronic mode Date: D6/00/2026 Company Secretary and Compliance ﬂml_

2. In accordance with Section 91 of the Companies Act, 2013 and Regulation In compliance with the relevant MCA and SEBI Circulars, the Company has completed Place: New Delhi ACS 57105
42 of the SEBI (LODR) Reguiations, 2015, the register of members and the dispatch of the Notice of the 75" AGM along with the Annual Report for the financial
book of Share Transfer of the company shall remain closed from year 2025-26 on September 05, 2026 through electronic mode to those Members
September 22, 2026 to September 28, 2026 (both days inclusive) whose e-mail address is registered with the Company/ Registrar and Share Transfer

3. The Notice of the 38" AGM and the Annual Report including the Financial Agent viz. MUFG Intime India Private Limited (‘MUFG Intime' / 'RTA")/ Depository r
Statements for the year ended 31" March, 2026 has been sent only by e- Participant(s) as on August 28, 2026 and other persons entitled to receive it. A letter a
mail to all those Members, email addresses are registered with the providing the web-link for accessing the Annual Report for FY 2025-26, has been
Company or with their respective Depository Participants, in accordance sent to those Members who have not registered their e-mail IDs. The physical copies
with MCA Gircular(s) and SEBI Gircular, of the Notice of the 75" AGM and the Annual Report for the Financial Year 2025-26 (ABVESR i duary Bvie

B) Remate E-Voting: will be dispatched to those Members, who request for the same. The Notice of the

; i ; ; P 75" AGM and Annual Report for the financial year 2025-26 can also be accessed
Members holding shares either in Physical or in Dematerialized form, as | | ("0 5 R St o NETWORK PEOPLE SERVICES TECHNOLOGIES LIMITED

on the cut-off date of Manday, September 21, 2026 may cast their vote « Company's Website: https://www.apimumbai.com/investor-relations/default.aspx

electronically on fhe businesses specified in the Notice of AGM through | | . websites of the Stock Exchanges: https.//wwwbseindia.com Registered office; Off No. 427/428/429, A - Wing, NSIL, Lodha Supremus |, Road No. 22,
electronic veting system of Central Depasifory Services Limited (CDSL) Manner of casting votes electronically 1 :
from a place other than venue of AGM (“remote e-voting”). All the In compliance with the provisions of Section 108 of the Act read with Rule 20 of the Wagle Industrial Estate, Thane (W) — 400604, Maharashtra, India
Members are informed that. : _ : Companies (Management and Administration) Rules, 2014 and Regulation 44 of the CIN: L74110MH2013PLC248874 - Website: https://www.npstx.com « Email: cs@npstx.com
[} The Ordinany and the Special Businesses as set gut in the notice of AGM SEBI Listing Regulations, the Company is pleased to offer electronic voting facility to
may be transacted through vohing by electronic means. all its Members to exercise their right to vote on all the resolutions proposed to be T
i} The remote e-voting shall commence on Friday, September 25,2026 from transacted at the 75" AGM as set forth in the Notice. The Members may cast their NOTICE OF 13™ ANNUAL GENERAL MEETING
9 AM. and ends on Sunday, September 27, 2026 till 5pm Cut-off date for votes using an electronic voting system prior to the 75" AGM (‘remote e-voting") or NOTICE is hereby given that the 13" Annual General Meeting (AGM) of Members of Network Psople Services Technologies
_ vofingis Manday, September 21, 2026. electronically during the 75" AGM ("e-voting"). The Gompany has engaged the Limited will be held on Monday, September 28, 2026, at 12:30 PM (IST) through Video Conference (VC) | Other Audio Visual
i) Any person, who acquires shares of the Company and become Member of services of NSDL to provide remote ¢-voting facilty and e-voting during the 75 AGM' Means (OAVM) to transact the businesses, as set oul in the MNotice convening AGM. The Company has already dispatched the
the Company after dispatch of Notice of AGM and holding shares as on cut- A person, whose name is recorded in the F_%eglster of Members or the Llst_of 5 i i it 2025;25 l e A o et : b AN sl
Beneficial Owners maintained by the Depositories as on the cut-off date for e-voting nnuai keaport for the Tinancial year a0ng & Nolice convening » through electronic mode to the Members

off date 1.e. Monday, September 21, 2026, may also abtain the login 10 and

password by sending a request o Registrar and Share Transfer Agent at ie., Erlday, September 1§, 2025 only shatlhl bg entitled to avail the facility of remote whu:lnse email addresses a.re registered Im.lrth the Company and [ or Deppmtunes III'l aquance with the Circulars issued by the
infodin.mpms mufg.com or by calling them on +91 422 4958985 e-voting as well as e-voting during the 75" AGM. Ministry of Corporate Affairs and Securities and Exchange Board of India from time to time.
: - . : nemote E-vVoting Uetalis: . R . . .
2539835 or by sending a request at helpdesk.evohng(@cdslindia.com. I;t\al?lgte E-Voting Details 27936 The Company has already dispatched Notice convening AGM, through electronic mode to the Members whose email addresses
iv] Members maunn'fe’rhg’r: . CULof date Tor The DUroose of asceriamna e are registered with the Company andfor Depositories in accordance with the circulars issued by Ministry of Corporate Affairs
a) The remote e-voting module shall be disabled by COSL after the eligibiliy of Membefs t(F)J avail 6-voting faciﬁty Friday, September 18, 2026 and Securities and Exchange Board of India, Further, as per Regulation 36(1)(b) of the SEBI (Listing Obligations and Disclosure
aforesaid date and fime for voting. Once the vote on a resolution is TR - T Requirements) Regulations, 2015, (SEBI Listing Obligations), as amended, the web-ink, including the exact path, where complete
Eiiejqﬁﬂ:n;.hiemhen the Member shall not be allowed to change it Commencement of Remote e-voting at 09¥b0 ﬁ{) M. (ST) ’ detalls of the Annual Report are available is being sent o those Members who have not registered their e-mall IDs.
b) The Members who have cast thair vate by remote e-voting prior to the End of Remote e-voting Monday, September 28, 2026 The Notice of the 13th Annual General Mesting ("AGM") and the Annual Report of the Company for the Financial Year 2025-26
AGM may participate in the AGM through the VL/OAVYM Facility but at 05:00 PM. (IST) are available on the Company's websile and can be accessed and downloaded through the following links:
shall not be entitled fo cast their vote again through the E-voting E-Voting Links: - -
system during the AGM; Type of shareholder E-voting link . Satmlers 'ﬂahlmk :
1 1 i 1 Y . g . . . . : - ., . - - = 2 - - e -
t) The members participating in the AGM and who had not casted their Individual Shareholders holding securities in | https:/eservices.nsdl.com or directly Hahee-o6AGEHM fitdsiroalnel bl el : AL Ff_t seh 53; Ls-wasl-2.amazenaws.cominvestor-deskinoticos-announcemant'f.Y » 2026-2027/
vote by remate e-voting, shall be entitled to cast their votes through Demat mode with National Securities through your depository participant
E-Vating sustem during the AGM: and Depository Limited Annual Report
d) A person whose name is recorded in the register of members or in the . - 1 : o . . . .

] D_T Fhanaficil otad dhgfhed ] ih Individual Shareholders holding securities in | hitps://web cdslindia.com/ The same is also available on the websites of National Securities Depository Limited (NSDL') al www.evoting nsdl.com and
30 bl i hsll e ol e Demat mode with Central Depository mygasitoken/home/ogin or directty the Stack Exchange i.e. National Stock Exchange of India Limited at www.nseindia.com and BSE Limited www.bseindia com
cut-off date only shall be Ennrledh:n avail 1Ihe facility of remote e- Services (India) Limited through your depository participant ge 1.e. ge - - : com,
voting as wellasvofingat the AGM through ballot paper, The remote e-voting module shall be disabled by NSDL for voting thereafter. Once Record date for the purpese of dividend entitlement:

v} The Notice of AGM and the Annual Report are available on the Company's

wheite: htine:/www inoeinfra.com and on the wehsite of BEE Limited ’[Chhea r\:oéeito:ug g:sg‘l;:;t;lon is cast by a Member, the Member shall not be allowed to Thg Company has fixed Friday, September ‘!B, 2026, as ‘Record date’ for detell'mmirjg antitlemant of Mamhe.u@ for raceiving
3t www.bseindia.com. The Notice is also available on the website of COSL g quently. . . . dividend {@20% on the face value of the Equity shares of Rs. 10/- each for the Financial Year 2025-26. The dividend shall be
EEE et S Ll 3, 1 115 Members, who have not cast their vote through remote e-voting can exercise fler Dictok i licable TDS M Co ;
at hitos-/ www evotingindia.com. . > . . . " pard on or after er 06, 2026, subject o applicable i the Members whose names: appear on the mpany's Register
_ _M-"—E—_ - j LA their voting rights through e-voting during the 75" AGM. A Member may f Memb Record date th b alactiaisith d licabl
vi) Kindly note that Individual members holding securities in Demat mode are participate in the 75" AGM through VC/OAVM even after exercising his/her right A1 MTIREEE: S5 0l ReGIE.FEE MIDHGT eRblon oM. Mk KR ARpwonie,
allowed to vote through their demat account maintained with their to vote through remote e-voting but shall not be allowed to vote again during the Remote e-voting and e-voting during AGM:

Deposifonies and Depository Parhcipants. Members are advised to update 75" AGM.

their mabile number and email id in their Demat Accounts in order fo Members who have acquired shares after the dispatch of the Annual Report for FY Pursyant fo the provisions of Seclion 108 of the Act and Rule 20 of the Companies (Management and Adminisiration) Rules,

access the E-voting facility. The information about login credentials fobe | | 2026 through electronic means and before the cut-off date are requested to refer to 2014, as amended and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure

used and the steps to be followed far E-voting and joining virtual meetings the Notice of AGM for the process to be adopted for obtaining the User ID and Requirements) Regulations, 2015, the Members are provided with the facility to cast their votes on all the resolutions as set

are explained in the Nofice. Password for casting the vote. forth in the Motice convening the AGM using electronic voting system (‘Remote e-voting') provided by NSDL. The voting rights
vii) All grievances connected with the facility for voting by electronic means Members are requested to refer to the detailed instructions for the manner of remote of Members shall be in proportion to the equity shares held by them in the paid-up equity share capital of the Company as on

: e-voting and e-voting and participation in the AGM as provided in notes to the ' '

may be addressed to Mr. Rakesh Dalvi, Sr, Manager, (COSL), Central Notice of the 75" AGM Friday, September 18, 2026 (‘cul-off date').

DEP“““”J_S'EWiEﬁ (India] li“"”Ei_‘!'- Wing, &5 Floor, Marathon F“T”fE’_‘: Assistance on e-votinﬁ and participation at the 75" AGM The remote e-vating period commences on Wednesday, September 23, 2026 (9:00 A.M. I5T) and end on Sunday, September

Mafatlal Mills I:'3""'F":"“"":.|- N M Joshi Marg, IL“"'L'-” FH’EII[E“”- Mumbai- In case of any queries, you may refer the Frequently Asked Questions (FAQs) for 27, 2026 (5:00 P.M. IST). During this period, the Members may cast their vote electronically. The remole e-voting module shall

400013 or send an email fo helpdesk.evotingiZedsiindia.com or call on | | Sharenolders and e-voting user manual for Shareholders available at the download be disabled by NSDL thereafler. Those Members, who shall be present in the AGM through VCIOAVM facility and had not cast

022-23058542/43. section of www.evoting.nsdl.com or call on.: 022 - 4886 7000 or send a request

their votes on the RBesolutions through remote e-voting and are otherwise not barred from doing so, shall be eligible (o vola
By Order of the Board, to Suketh Shetty at evoting@nsdl.com. : 9 g g 9

through e-voting system during the AGM.

By Order of the Board of Directors

= / .' For Kings Infra Ventures Limited For Automobile Products of India Limited The Members who have cast their voles by remote e-voting prior to the AGM may also attend/participate in the AGM through
Dated: 05.09.2026 St 5d/- ~ Sd/- VCIOAVM but shall not be entitied to cast their votes again,
Bl ien ki - (5 Nandita T Date: September 05, 2026 Ankit Patel ,
aCe: koo Eumpang Secretary & Compliance Officer Place: Mumbai Company Secretary & Compliance Officer Any person, who acquires shares of the Company and becomes a Member of the Company after the Nolice has been sent

electronically by the Company and holds shares as on the cul-off date i.e. Friday, September 18, 2026, may obtain the login
ID and password by sending a request at evoling@nsdl.co.in or cs@npstccom. However, if ha/she is already registered with
NSDL for remote e-voling, then he'she can use hisfher existing User 1D and password for casting the votes.

In case of any queries pertaining to e-voting, Members may refer to the Frequently Asked Questions ("FAQs") and the e-voling
manual available at hitps:/fwww.evoting.nsdl.com, under halp section or contact at 022 - 4886 Y000. In case of any grievances
relating to e-voting, please contact Ms. Pallavi Mhatre at the designated email id evoting@nedl.co.in.

For Metwork People Services Technologies Limited

Sdl-

Chetna Chawla
Place : Thane Company Secretary & Compliance Officer
Date : 05.09.2026 Membership No. AB4291

ce o e o 00 @ 00 @ s
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IKOMA TECHNOLOGIES LIMITED
(Formerly known s Vuenow Infratech Limited)
GEN: LEZ09SMHT1853PLCOTA16T
Reg, Office. Offices Mo, 5157, 2nd loes, Farasia Mulliphee Entatainmand Complax,
Saclor-304, Vashi, Sanpada, Thane, Maharashira 200703
Corporate Office: Naw Ma. 34 Old No. 77 Drdsion B, Il Flocr Maddox Straat Choole
Vepary, Channai, Perambur Peresawalam. Tamil Madu- 00007

NOTICE OF 32"" ANNUAL GENERAL MEETING REMOTE
E-VOTING INFORMATION AND BOOK CLOSURE

1. Hatica is harshy given that the 32* Annual General Mesting |AGM) of the membars of Mis tama
Tachpatogies Limited|Fomerly Knownas Yuenow Infratech Limited) (the Company) will b2 hald
an Wednesday, 30* day of Septéember, 2025 al 3330 PM. IST through Videe-Conferancing!
Ciheer Aucbo-visual means{WEIOMM) bo transact the businessas a5 et aub in the Nedos of ACM
in complance v e aoplicabie proviglons of the Companies A, 2013 {Ack) ard Ruiles framed
(hereunder read with Gersral Circular Esoed from B [o me, respectively droulars issued by e
Ministry of Carporabe Aflairs (WG Circuias™)

2. Electroric copies of the Notce of the A5M and {he Annusl Repor for thie fnancal year ended

barch 31, 2026 of the Company bas besn sant to al the members, whose emal ids ane registered

with the CompanyiRTADeposiiony participanss), & onthe cut-of date (& Frigay, 04" Septemiber

2020, Fease noke hal the reguinemenl of !,'E.l'.-:ll'lg ;ll‘l:,l:jl::ﬂl copny Ol e MNofca al he &GN arel

Anrwal Repor o tha Members have boen dspenzed with vide MOA Qincugars The Mobcs and

{he Anrwal Repar wil af=o be avedabla and can e downloaded from the websita of the Company

fitfps. ke co.inl

Thie facility of castng the vobes by the members ("evobing”] will b2 provided by Purve Shane

Remiabry {Indla] Bt Lid. and tha delalled procedure for the same = pravided in the Notica of the

AGH, The remote eyolng perod commences on Sunday, 2™ Seplomber, 2026 (0900 AM.)

ard and on Tuesday, 29 September, 2026 [25:00 &) During the peniod, mernbers of e

Campany, holding shares eiltar in physical fom or.in demateriaized orm as on the ca-off data

21" Geplember; 2028 may casi lher vobe by remobs e-voling or by g-voling al the Sme of AGM.

Membars perticigating fhrawgh in person shall be countad for rackoreng the quorsm undar Section

103 of the Acl,

4. Membars, wha dre holding shares o physicalieactionl eom and thelr g-mail addraksas ane nal
ragisterad wilh fhe Comparmyther respective Depostory Padicipants, ane raquested 1o nagisler
{hair a-mal addrassas al lhe earfest by sending scamned copy of & duly signed lalar by the
Memban{s) menticring their name, complale address. %o numbar, number of shares hakd wilh tha
Company along with seif-gttested scannad copy of the PAN Card end salf-attestzd scanned cogy
of any one af the fofowing documents viz., Aadhar Card, Driving Licensa, Election Card. Passpor,
ulility bill ar arry ather Gowt, documant in supped of the address. proof of the Member as repstered
itk b Comgary for recesdng the Anrual Repor 2025-26 along with AGMW Nodcs by amal o
quoduduairigaonlidEgmal com. Members. hoidng shares In deral form can update ther
el adoress with hesr Depesiiony Paricigasts. The notod of the AGM contass e instructions
feglaridng Mg mannar 0 which ke shanmshoders can cast (bel vale (brough rerabe B-veling of by
a-valing at the fima of AGM

5. The Ragister of Mambers-and Share Transfer bocks of the Corapany will remain clased from
Thursday, 24* September, 2026 10 Wednesday, 307 September, 2026 (both day inclusive),

6. The Malica of AGM and Annual Repor Tor $he financial year 202526 &na senl ¥ membars i
accordance with the apolcable provisions.

For lkoma Technalagies Limited
{Farmardy Known a5 Vuenow Infratech Limited

Sdi-

Rahul Bhargav

Ptace: Mumbai Managing Diractor
Date: 05.02.2026 Oi: 05548577

KINGS INFRA VENTURES LIMITED

(CIN: LOS0D0KL1SBTPLLDO4S13)
Registered office: 14 B, 14th Floor, The Atria,
Opp. Gurudwara Temple, Thevara, Erakulam - 682 015,
Tel: 0484 4865823, Email: info@kingsinfra.com,
Web: www.kingsinfra.com

NOTICE OF 38" ANNUAL GENERAL MEETING AND
E-VOTING INFORMATION
Dear member(s)

NOTICE ISHEREBY GIVEN THAT:

Al

1. The Thirty Eighth Annual General Meeting of the members of Kings Infra
Ventures Limited will be held on Monday, the 28" Day of September,
2026, at 11.30 A.M through Video Conferencing (VC) or Dther Audio Visual
Means [DAVM) in accordance with General Circular No. 20/2020 dated 05
May 2020 and General Circular No. 02/2021 dated 13" January, 2021 that
allow companies to hold Annual General Meeting [AGM) in the manner
defailed in General Circular No. 14/2020, dated 8 April, 2020 and General
Circular No. 1742020 dated 13" April, 2020 read with SEBI Circular No.
SEBI/HO/CFD/OMDV/CIR/P/2020/79 dated 12" May, 2020 without the
physical presence of the Members at a common venue.

2. In accordance with Section 91 of the Companies Act, 2013 and Regulation
42 of the SEBI (LODR) Regulations, 2015, the register of members and the
book of Share Transfer of the company shall remain closed from
September 22, 2026 to September 28, 2026 (both days inclusive)

3. The Notice of the 38" AGM and the Annual Report including the Financial
Statements for the year ended 31" March, 2026 has been sent only by e-
mail to all those Members, email addresses are registered with the
Company or with their respective Depository Participants, in accordance
with MCA Circularis) and SEBI Circular.

B) Remote E-Voting:

Members holding shares either in Physical or in Dematerialized form, as

on the cut-off date of Monday, September 21, 2026 may cast their vote

electronically on the businesses specified in the Notice of AGM through
electronic voting system of Central Depository Services Limited (CO5L)
from a place other than venue of AGM [“remote e-voting”). All the

Members are informed that:;

I} The Ordinary and the Special Businesses as sef out in the nofice of AGM
may be transacted through vating by electronic means.

i} The remofe e-voting shall commence on Friday, September 25,2026 from
9 AM. and ends on Sunday, September 27, 2026 till Spm Cut-off date for
voting 15 Monday, September 21, 2026.

iii} Any person, who acquires shares of the Company and become Member of
the Company atter dispatch of Notice of AGM and holding shares as on cul-
off datei.e. Monday, September 21, 2026, may also obtain the login 10 and
passward by sending a request to Registrar and Share Transfer Agent at
info@in.mpms.mufg.com or by calling them on +91 422 4958955,
2539835 or by sending a request at helpdesk evoting@cdslindia.com.

v} Members may note that;

a) The remote e-voting module shall be disabled by COSL after the
aforesaid date and time for voting. Once the vate on a resolufion is
casted by the Member, the Member shall not be allowed to change it
subsequently;

b) The Members who have cast their vote by remote e-voting prior to the
AGM may participate in the AGM through the VC/OAVM Facility but
shall not be enfitled to cast their vote again through the E-voting
system during the AGM;

t) The members participating in the AGM and who had not casted their
vote by remote e-voting, shall be entitled to cast their votes through
E-Voting system during the AGM; and

d) Apersonwhose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on the
cut-off date only shall be entitled to avail the facility of remate e-
voting as wellas voting at the AGM through ballot paper;

v] The Nofice of AGM and the Annual Report are available on the Company's
website: https:/fwww kingsinfra.com and on the website of BSE Limited
at www.bseindia.com. The Notice is also available on the website of CDSL
at https:{fwww evotingindia.com.

vi) Kindly note that Individual members holding securities in Demat mode are
allowed to vote through their demat account maintained with their
Depositories and Depository Participants, Members are advised to update
their mobile number and email id in their Demat Accounts in order fo
access the E-voting facility. The information about login credentials to be
used and the steps to be followed for E-voting and joining virtual meetings
are explained in the Notice.

vil) All grievances connected with the facility for voting by electronic means
may be addressed to Mr. Rakesh Dalvi, Sr. Manager, (COSL), Central
Depository Services (india) Limited, A Wing, 25 Floor, Marathon Futurex,
Mafatlal Mills Compound, N M Jashi Marg, Lower Parel (East), Mumbai-
400013 or send an email to helpdesk.evoting@cdslindia.com or call on
022-23058542/43.

Fings

y4g By Order of the Board,
.--‘f‘s.fEr ¥ For Kings Infra Ventures Limited
Dafed: 05.09.2026  [a]sadds ¢ 5 il

Place: Kochi " (5 Nandita T

Company Secretary & Compliance Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

APERATING |8 BUSINESS OF FMECO, FOOD AND PROCESSED FOOD PRODUCTS

[ Under regalation S6A4 1] of the [msotve and Banknapk
{Insolvency Resolation Precess for Corporale Persong] Re

=1 RELEVANT PARTICULARS
1 | Meme of the coporate debior | Future Corsamer Limitad

akeng with PA & CINY LLP Mo, GIN Wamber - L52E02MHID0GPLETR2090
| PAN Rumber - AABESO2TOR
| Bnolesdger House, Shyam Magar, 0 Jogeshwarl
vikchrodi Link Road, Jogeshwari (East)
| Musvibal - 400080, Maharashtsa,
{htps:/ futireconsymarin -
|Corporate debtor Deng Bsted on Bomibay Stack
| Exchange and Mationad Bieck Exchange has
miajority-of fined assets (ocated st Tumkier and
fEIi::'.ar i Barnataka, Sonipes in Harans-and in
{Iredorg in Madfva Pradesh,

The installed capaclty of the fessad rde milling
:ra-.r::ilu‘.!.' |t 8t Turmkur in Karralaka is
{approximatety 4000 tonnes .

The revenude Troen operations dunng the
Tinasicial vear 2024-25 was' INR 26522 Lakhs

2 | Madress of the registered alfioe

3. [URLofwebsite
4. | Detalls of place whena ITE 0y
af Tiwesd pstets e Bocabe)

Instaited capacity of main
products sordaces,

n

6. | Quantity and value of main
pradustsy servces sold in last
| financial year bave s R s iy -
Mumbrer of armplovess) sarkmien | Corporate debior has 3 employess and one
| iretairer
B, | Furthes getaily ncuding [est i The detads are availabié on the websita of the
avallable financial statements (with  [Corporate Debace
schedules) of Des vears, ksts of | Fusrthier dedass can be sought by e-mailing the
cresiitors are mailable @t LR (mdersigred @i op [oi@megisipe caom ]
8. | Eilghility for resolution applicants . | Further detars can be sought by e-ralling the
urkier section FS{ZKh) of the
__ | Code is avadableat URL:
10, | Last data for receipt of expression
| of inderest
11, | Date of issue of provisional list of
| prspecthee - regaluticn applicants
12, | Last date for submission of
___| obgectiorns to provisional list
13 | Dade of ssus of fnal bl of
| praspecthe resalution applicants
14, | Dt of ssue ol informatisn
mamarandiem, avaleation matrix
and request far resolutian plans o
| prospective resclution agHicants
15, | Last date forsubmissson of
| resodutlon plans
16, | Process emall id §o submit
& E:._!:n'l._%t'r&»;q.‘:l'l af !I'!t-?r!!&t ] ]
17, | Destails of the Corporale Debior's
registration states 55 MSKE

=]

{27 Saptember 2038
|07 Octaber 2026
|12 Octoker 2026
:?? d:lﬁ!!.l_":l '.'-'-"i:l?ﬁ'

127 Octaber 3006

|26 Movermber 2026
| irp.fohEpagisine com

EI-:!:-IT;QIHE'.I!: E;'!ﬁﬂ_:-r i 1|f|1 ri_:,gl;;'lﬁr-:_:l'j s -!‘.-"EMIF

-"-E'gjﬁ Fesilution Sersses Private Limited

throwgh authorzad signatory il Manazes

A Resalution Professional of Fulure Sonsamer Lirmibeg
Fagistration Ma. IBE IPE-DLLE/ PA-1,/ 202 2- 23,/ 50041
Authorizateon for Assignmantvalid till 3dth Juna 2027
Fag, Debcfrgees: 1005, Lst Floor, Kanaka Atrium 2,

Craas Road &, Bahind Courtyand Marrolt,

Chakala, Andghari East, Mumbsai- 400053

Ciabe; Cia-0E-2 000G
Place: Mumbai

AUTOMOBILE PRODUCTS OF INDIA LIMITED
Corporate Identity Number: L34103MH1949PLC326977

Registered Office: Unit No. F-1, 1st Floor, Shanti Nagar Co-Operative Industrial Estate
Limited, Vakola, Santacruz (East), Mumbai City, Mumbai, Maharashtra, India, 400055.
Website: www.apimumbai.com | Email: cs1@apimumbai.com

NOTICE OF 75™ ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCING/ OTHER AUDIO-VISUAL MEANS AND ELECTRONIC VOTING

Notice is hereby given that the 75" Annual General Meeting ("AGM") of Automobile
Products of India Limited ("the Company") is scheduled to be held on Tuesday,
September 29, 2026 at 03:00 p.m. (IST) through Video Conferencing ("VC")/Other
Audio-Visual Means ("0AVM") facility to transact the businesses as set forth in
the Notice convening the 75" AGM through electronic means in compliance with
the applicable provisions of the Companies Act, 2013 ("the Act") read with the Rules
made thereunder, the Securities and Exchange Board of India ("SEBI”) (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing
Regulations"), Circulars issued by the Ministry of Corporate Affairs ("MCA") and
SEBI permitting conduct of AGMs through VC/OAVM facility.

Completion of dispatch of Notice of the 75" AGM and the Annual Report for FY
2025-26 by electronic mode

In compliance with the relevant MCA and SEBI Circulars, the Company has completed
dispatch of the Notice of the 75" AGM along with the Annual Report for the financial
year 2025-26 on September 05, 2026 through electronic mode to those Members
whose e-mail address is registered with the Company/ Registrar and Share Transfer
Agent viz. MUFG Intime India Private Limited ('MUFG Intime' / 'RTA")/ Depository
Participant(s) as on August 28, 2026 and other persons entitled to receive it. A letter
providing the web-link for accessing the Annual Report for FY 2025-26, has been
sent to those Members who have not registered their e-mail IDs. The physical copies
of the Notice of the 75" AGM and the Annual Report for the Financial Year 2025-26
will be dispatched to those Members, who request for the same. The Notice of the
75" AGM and Annual Report for the financial year 2025-26 can also be accessed
through the link given below:

« Company's Website: https://www.apimumbai.com/investor-relations/default.aspx
« Websites of the Stock Exchanges: https://www.bseindia.com

Manner of casting votes electronically

In compliance with the provisions of Section 108 of the Act read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 and Regulation 44 of the
SEBI Listing Regulations, the Company is pleased to offer electronic voting facility to
all its Members to exercise their right to vote on all the resolutions proposed to be
transacted at the 75" AGM as set forth in the Notice. The Members may cast their
votes using an electronic voting system prior to the 75" AGM ("remote e-voting") or
electronically during the 75" AGM ("e-voting"). The Company has engaged the
services of NSDL to provide remote e-voting facility and e-voting during the 75" AGM.
A person, whose name is recorded in the Register of Members or the List of
Beneficial Owners maintained by the Depositories as on the cut-off date for e-voting
i.e., Friday, September 18, 2026 only shall be entitled to avail the facility of remote
e-voting as well as e-voting during the 75" AGM.

Remote E-Voting Details:

EVEN 141936

Cut-off date for the purpose of ascertaining the
eligibility of Members to avail e-voting facility

Friday, September 18, 2026

Friday, September 25, 2026
at 09:00 A.M. (IST)

Monday, September 28, 2026
at 05:00 PM. (IST)

Commencement of Remote e-voting

End of Remote e-voting

E-Voting Links:
Type of shareholder E-voting link
Individual Shareholders holding securities in | https://eservices.nsdl.com or directly

Demat mode with National Securities through your depository participant
Depository Limited

Individual Shareholders holding securities in | https://web.cdslindia.com/
Demat mode with Central Depository myeasitoken/home/login or directly
Services (India) Limited through your depository participant

The remote e-voting module shall be disabled by NSDL for voting thereafter. Once
the vote on a resolution is cast by a Member, the Member shall not be allowed to
change it subsequently.

Members, who have not cast their vote through remote e-voting can exercise
their voting rights through e-voting during the 75" AGM. A Member may
participate in the 75" AGM through VC/OAVM even after exercising his/her right
to vote through remote e-voting but shall not be allowed to vote again during the
75" AGM.

Members who have acquired shares after the dispatch of the Annual Report for FY
2026 through electronic means and before the cut-off date are requested to refer to
the Notice of AGM for the process to be adopted for obtaining the User ID and
Password for casting the vote.

Members are requested to refer to the detailed instructions for the manner of remote
e-voting and e-voting and participation in the AGM as provided in notes to the
Notice of the 75" AGM.

Assistance on e-voting and participation at the 75" AGM

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on.: 022 - 4886 7000 or send a request
to Suketh Shetty at evoting@nsdl.com.

By Order of the Board of Directors

For Automobile Products of India Limited
Sd/-

Ankit Patel

Company Secretary & Compliance Officer

Date: September 05, 2026
Place: Mumbai
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FOR DAILY BUSINESS

BHARATROHAN AIRBORNE INNOVATIONS LIMITED

“ (Formerly Known as BharatRohan Airbome innovations Pyt Lid)
CIN: LT4595DL2016PLCI0 1564
Regd. Off.: Fourth Floor B-117, DA Sheds Okhla Industnal Area
Phase-|, New Delhi-110020, India
Wabsite: waw bharatrohan in; Emall: investors@oharaironanin
Contact No.: +91-9266109813

NOTICE OF 10™ ANNUAL GENERAL MEETING

Maboe 15 heraby given thal the 10" Annual General Beating CAGM') of the Members of BharatRohan Airbame

Innavations Urmited ("Company”) will be hald on Wednesday, 30° Saplember, 2026, al 3:00 BM. [IST) thraugh Video

Canfarance {“VC"W Other Audio-Visual Means ("CAVMT) withaut physical presenca of The Mambers al & common venue

b0 trarsact 1he busmess &5 sat oud in the Nofice of the 107 AGM [*Notica™), The wenue for the AGM shall ba deemed o

be the Rzqgistered Office of the Campany

In compiiance with the provisions of the Companies #&ct, 2013 {ihe “ActT] and 1he Rues made thereunder reas with

Minisény of Comporate Affairs MCA") Genera Circular Mo, 032025 dated September 22, 2025 and the circulars issued

aarber on the subject by MCA FMCA Circulars’y and Securities and Exchange Board of India (Listing Obigations

and Disclosurs Requirements) Regolations, 2015, ["Listing Regulations’}, as amended, the Company has sent the

Matice along with the Annual Rapo for the Financial Year 2025-2006 ("Annual Repe) by alectrone mode o those

Mambars whose amail addrass ane registesad with the Campany National Secunties Depository Limitad ("NSDLW

Cantral Dapostiony Sarvicas {India) Limided ("COSLY KFin Technalogias Limited (Regestrar and Share Transfer Ageni -

"RITAT), Phy=ecal copy ol the Nalss and the Annual Bapod will be sent o thasa Mambers who will request for the same

In accordance with Regqulafion 3801 4B) of the Lisling Requlstions, physical communication has bean also sant o those

Mambers whosa e-mail I0s are nof registerad, containing the weblink and exact path of tha Company's website wheare

fha Annual Report can be eccassad,

The Mofice slong with the Annual Repor, i3 available on the Company’s websie al wenw bharatrohzn.m and on the

wabszite of the Stock Exchange e, BSE Lid 3t winw bsetndia com. Additionally, the Nolice has been disseminated on the

COSL e-woting plationm at wany geotingindia.com.

FPursuant to the provisions of Seciion 108 of the Acl rsad with Rele 20 of the Companes (Management and

Adminssiration] Rules, 2014, a5 amended, the Secratanal Siandard on Gensral Mestings ("55-27) issued by Insfilule

of Company Secretaries of India, Regulafion &4 of the Lisiing Regulations, and the MCA Circulsrs, your Company 5

pleased o offer its members the facility to exercise their valing rights electronically on the resolufions proposed for

congiderabion atthe 107 AGM, Your Company has engaged the services of CDEL o provide facilities for remode 2-voling
and e-wding during the AGM. The Members may cast their voies throwgh remole e-voling by logoing on to CDEL's
e-yoling website at www avolingindia.com. The woling rights shall be in proporion fo the equity shares held by them in
the paid-up equity share capital of the Compary, The Members partcipating through YCROAYM shall be reckoned for

The purpose of quonum under Seciion 103 of the Adt

Tha Mambers will be provided with & facility 1o attend the AGM raugh VOO raugh the virdeal platform of COSL.

The gning lak far the mesding will be available at the place whare the EVEN of Company will be displayed atter

stccessful kagin on COSL partal,

The Company has appointed Mis Preetl Jain (COP: 14964}, a3 the Scrtinzer 10 scrutinize the voling process in a fair

and Iranspannl mannes,

The resulls will ba announced within fhe stipulated imea under appicabls laws and he rasulls alomg with the cansolidated

scrulinizer's report shall be placed on fha website of the Company wews bharabroharin and an the websile of COSL

www evelinoindia com and shall simultansousty be forwarded to the concerned stock axchenge. The resulis shal -also
be displayed an the Nolice Board at the Registered Cdfice and Corporate Office of fhe Compeny, Subjedt 1o the recaipi

af requisite number of voles in favour, the Resolution shaf be desmed o be passed on the date of the AGM e 30"

September. 2026

All lhe kMambars are mformad that:

a) Date and time of commencement of remole e-voting: Sunday, @7 Septamber, 2026 (00 AM, 15T}

b} Date and time of cloging of remoke e-voting: Tuesday, 25" Septamber, 2026 (5:00 M. I1ST)

cp Remole e<sting shall be disabled bevond 5:00 P, an Tussday, 289 Seplember, 2026, and onos the wode on a
resciiiEon is cast by the Mamber, the Member shafl nat b2 allowed o changs il subsaguentty,

d) The fadlity for voting electranica®y will be made avadable curing the AGM

al Members whose name appears m tha Register of Membars or in tha Register of Banalical Owners maintained by
the deposilongs as an the ool date 2. Wadnesday, 23" Saplember, 2026, shall only be enbiled 1o altend and
vate by remote e-voling or e-yobing during the AGK, A parson wha is rot a member as on the cut-off date shauld
treal this Motica of AGM for miormakion purpase anly

fy EVSM: 260905010

g) The parson whia has acquired sharas and bacame a Mamber of lhe Compary altar tha dispatch of rolice may oblain
the login 1D and passward by sending request &l helpdesk avabinoimcdslingia.com. However, f a mamber & already
registared wilh COSL for remate g-valing lhen helshe can use the exising login M and password for lagin,

hi - Members who are presend at the AGM and who heve nof cagt thelr vole on the resolutions thirough remote e-voling
shall be eligible to vote theaugh e-woling during the AGM.

il AMember may paricipaie i tha AGM even afer axarcising his nghl ta wals throwgh e-voling bul shall nal be alawed
ta voie mgain in tha AGM

[ The detaded procedurs for remote e-woting and e-voding during the AGM (heiding shares efther in physical!
defmaterialized form and for Members who have not registenad their email addresses) are givan in the Motice. The
game arg #s0 avadable on he Company's websile www bharatmhanm |

K} Membsars are requasied o regsler heir emad addresses in respest of shares held 1 demalanalized faem silh thair
OFs and in respact of shases held in physical form wilh the BTA,

Il Members who are hoiding shares in dematerighized fomy and have not updated: ther KYC details are requested
to wpdate the KYC details wilh their depositories theaugh their DPzand the Members who ane holding shares
in physical mode and have nol spdated their KYS delails are requasied o submit Form 13R-1 (2iong with the
slpparing documents) o updale their KY'C details wilth the BTA,

m} In cese you have amy quenes or issues reganding e-voling, you may refer the Freguently Asked Queshons
'FAQE") and e-voling manusl evedable af www.evolipondia.coin under help section or wite an emai fo

Bharatftahan

N
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helndesk evotino@odslindis.com or afemalively you may contact lo RTA a1 bharairohan ipo@kdiniech.com or 1o the
Company af iy harglmban.in,

n) Al grievances connectad with the facility for voting by elecironic means may be addressed o Mr. Rakesh Dalyd, 8P,
Canlral Daeposilory Sarvicas (India) Limded, A Wing, 25t Floor, Marathon Fuiurax, Mafatlal Mill Compaunds, N M

Jashi Marg, Lower Parel (Easl, Mumbai - 400013 or send an emall 1o halpdesk evoling@odzlinds coom or cal 1all
fres fo 1800- 2109 811,

By Qrder of the Board

BharatRohan Alrborne Innovations Limited

(Formerly known as BharatRohan Alrborne Innovations Pyt Lid)

s0-

Aakansha Singh

Date: 062026 Company Secrelary and Compliance Officer

Place: Mew Delhi ACS 57105

NETWORK PEOPLE SERVICES TECHNOLOGIES LIMITED

Registered office: Off No. 427/428/429, A - Wing, NSIL, Lodha Supremus Il, Road No. 22,

CIN: L74110MH2013PLC248874 - Website: hitps://www.npstx.com « Email: cs@npstx.com

PST

Inrsovation in evary byfe

Wagle Industrial Estate, Thane (W) — 400604, Maharashtra, India

NOTICE is hersby given that the 13" Annual General Meeting (AGM) of Members of Network People Services Technologies
Limited will be held on Monday, September 28, 2026, at 12:30 PM (IST) through Video Conference (VC) / Other Audio Visual
Means (OAVM) to transact the businesses, as set out in the Notice convening AGM. The Company has already dispatched the
Annual Report for the financial year 2025-26 along with the Notice convening AGM, through electronic mode to the Members
whose email addresses are registered with the Company and / or Depositories in accordance with the Circulars issued by the
Ministry of Corporate Affairs and Securities and Exchange Board of India from time 1o time.

The Company has already dispatched Notice convening AGM, through electronic mode to the Members whose eamail addresses
are registered with the Company andior Depositories in accordance with the circulars issued by Ministry of Corporate Affairs
and Securities and Exchange Board of India. Further, as per Regulation 36{1)b) of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, (SEBI Listing Obligations), as amended, the web-link, including the exact path, whare complaete
details of the Annual Report are available is being sent to those Members who have not registered their e-mail 1Ds.

The MNotice of the 13th Annual General Meeting ("AGM"} and the Annual Report of the Company for the Financial Year 2025-26
are available on the Company’s website and can be accessed and downloaded through the following links;

NOTICE OF 13™ ANNUAL GENERAL MEETING

Particulars

Weblink

Motice of AGM

] SSE—

Annual Report

https:/{npst-web.s3.us-west-2 amazonaws.com/investor-desk/notices-announcement/F.Y+2026-2027/
Nﬂticef |:rf+AGI'-.-'1..|:|:_it'

https:{/npst-web.s3.us-west-2 amazonaws comfinvestor-desk-pdf/2025-2026/Annual+Repaort. pdf

The same is also available on the websites of Mational Securilies Depository Limited ('NSDL') at www.evoting.nsdl.com and
the Stock Exchange ie. National Stock Exchange of India Limited at www.nseindia.com and BSE Limited www.bseindia,com.

Record date for the purpose of dividend entitlement:
The Company has fixed Friday, September 18, 2026, as 'Record date’ for determining entitlement of Members for receiving
dividend @20% on the face value of the Equity shares of Rs. 10/- each for the Financial Year 2025-26. The dividend shall be

paid on or after October 06, 2026, subject to applicable TDS to the Members whose names appear on the Companys Reqgister
of Members as on Record date through electronic/other modes as applicable.

Pursuant to the provisions of Section 108 of the Act and Rule 20 of the Companies (Management and Administration) Rules,
2014, as amended and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, the Members are provided with the facility to cast their votes on all the resolutions as set
forth in the Notice convening the AGM using electronic voting system ('Remole e-voting') provided by NSDL. The voting rights
of Members shall be in proportion o the equity shares held by them in the paid-up equity share capital of the Company as on
Friday, September 18, 2026 ('cut-off date’).

The remote e-voling period commences on Wednesday, September 23, 2026 (9:00 A.M. IST) and end on Sunday, September
27, 2026 (5:00 P.M. IST). During this pericd, the Members may cast their vole electronically. The remote e-voting module shall
be disabled by NSDL thereafter, Those Members, who shall be present in the AGM through VC/OAVM facility and had not cast
their voles on the Resolutions through remote e-voling and are otherwise not barred from doing so, shall be eligible to vole
through e-voting system during the AGM,

The Members who have cast their votes by remole e-voting prior to the AGM may also attend/participate in the AGM through
VCIOAVM but shall not be entitled to cast their votes again.

Any person, who acquires shares of the Company and becomes a Member of the Company after the Notice has been sent
electronically by the Company and holds shares as on the cut-off date ie. Friday, September 18, 2026, may obtain the login
D and password by sending a request at evoting@nsdl.co.in or cs@@npstd.com. However, if he'/she I already registerad with
NSDL for remote e-voting, then he'she can use his/her existing User 1D and password for casting the votes.

In case of any queries pertaining to e-voting, Members may refer (o the Freguently Asked Questions ("FAQSs") and the e-voting
manual available at https:/iwww.evoting.nsdl.com, under help section or contact at 022 - 4886 7000. In case of any grievances
relating to e-voling, please contact Ms. Paliavi Mhatre at the designated email id evoting@nsdl.co.in.

Place : Thane
Date : 05.09.2026

For Network People Services Technologies Limited

Sdi-

Chetna Chawla

Company Secretary & Compliance Officer
Membership No. AG4291
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IKOMA TECHNOLOGIES LIMITED
(Formerly known s Vuenow Infratech Limited)
GEN: LEZ09SMHT1853PLCOTA16T
Reg, Office. Offices Mo, 5157, 2nd loes, Farasia Mulliphes Entartainmand Complax,
Sacior-304, Vashi, Sanpada, Thane., Maharashia-200703
Corporate Office: Naw Ma. 34 Old No. 77 Drdsion B, Il Flocr Maddox Strast Choolei
Vepary, Channai, Perambur Peresawalam. Tamil Nadu- 400007
E-Mall-goodyaiusirigatonlid@gmaicom Website; hitps:likama,co nf

NOTICE OF 32"" ANNUAL GENERAL MEETING REMOTE
E-VOTING INFORMATION AND BOOK CLOSURE

1. Hatica is harshy given that the 32* Annual Ganeral Mesting |8GM) of the membars of Mis tama
Tachpatogies Limited|Fomerly Knownas Yuenow Infratech Limited) (the Company) will b2 hald
an Wednesday, 30* day of Septéember, 2025 al 3330 PM. IST through Videe-Conferancing!
Dy Aucbo-visual means{WEIOMM) bo transact the businessas a5 et aub in the Nedos of ACM
i complance wih the agplicalie provisions of the Compankes A, 2013 (A ard Piles framed
(hereunder read with Gersral Circular ksoed from B [o me, respecively droulars issued by Ihe
Ministry of Carporabe Aflairs [ Circuias™)

2. Electroric copies of the Notce of the A5M and {he Annusl Repor for thie fnancal year ended

barch 31, 2026 of the Company bas besn sant to al the members, whose emal ids ane registered

with the CompanyiRTADeposiiony participanss), & onthe cut-of date (e Frigay, 04" Septemiber

2020, Fease noke hal the reguinemenl of E-El'.-:ll'lg ;ll‘l:,l:jl::ﬂl copny Ol e MNofca al he &GN arel

Arrual Rogor b he Memders have boen dspinasd with vide MCA Cinuars. The Mobce and

{he Anrwal Repar wil af=o be avedabla and can e downloaded from the websita of the Company

hifpsfikoma ca.ini

Thie facility of castng the votes by the members ("evobing”] will b2 provided by Purve Shane

Regisiry {indla) Pyt Ltd. and he delailed procedure for the same 5 provided in e Notice of he

AGH, The remcte evolng perod commences on Sunday, 2™ Seplomber, 2026 (0900 AM.)

ard and o0 Tuesday, 29% September, 2026 [25:00 &) During thes peniod, mernbers of e

Campany, holding shares eiltar in physical fom or.in demateriaized orm as on the cs-off data

21" Geplember; 2028 may casi lher vobe by remobs e-voling or by g-voling al the Sme of AGM.

Membars perticigating fhrawgh in person shall be countad for rackoreng the quorsm undar Section

103 of the Acl,

4. Membars, wha dre holding shares o physicaliebitionl eom and thelr g-mail addraksas dne nal
ragisterad wilh fhe Comgparmyther respective Depostory Padicipants, anre raquested 1o nagisler
{hair a-mal addrassas al lhe earfest by sending scamned copy of & duly signed lalar by the
Memban{s) menticring their name, complale address. fahia numbar, number of shares hakd wilh tha
Company along with seif-gttested scannad copy of the PAN Card end salf-attestzd scanned cogy
of any one af the fofowing documents viz., Aadhar Card, Driving Licensa, Election Card. Passpor,
ulility bill ar arry ather Gowt, documant in supned of the address. proof of the Member as registered
with b Comgary for recesdng the Anrual Repor 2025-20 along with AGM Nodcs by amal o
quoduduairigaonlidEgmal com. Members. hoidng shares In deral form can update ther
il aloress with thesr Depesiiony Paricigasts. The notod of the AGM contass e instrucions
feglaridng Mg mannat 0 which ke shanmshoders can cast (bel vale (brough remabe e-veling of by
a-valing at the fima of AGM

5. The Ragister of Mambers-and Share Transfer bocks of the Corapany will remain clased from
Thursday, 24* September, 2026 10 Wednesday, 30" September, 2026 (both day inclusive),

6. The Malica of AGM and Annual Repor Tor fhe financial year 202526 &na senl ¥ membars i
accordance with the apolcable provisions.

For lkoma Technalagies Limited
{Farmardy Known ag Vuenow Infratech Limited

Sdi-
Rahul Bhargav
Ptace: Mumbai Managing Diractor
Date: 05.02.2026 Oi: 05548577
‘}I{INGS KINGS INFRA VENTURES LIMITED
bt (CIN: LOS000KL1SB7PLCOO4913)

Registered office: 14 B, 14th Floor, The Atria,
Opp. Gurudwara Temple, Thevara, Emakulam - 682 05,
Tel: D484 4865823, Email: lnfnl’:ﬂkmgﬁmfra com,
Web: www.kingsinfra.com

NOTICE OF 38" ANNUAL GENERAL MEETING AND
E-VOTING INFORMATION
Dear member(s)

NOTICE ISHEREBY GIVEN THAT:

Al

1. The Thirty Eighth Annual General Meeting of the members of Kings Infra
Ventures Limited will be held on Monday, the 28" Day of September,
2026, at 11.30 A.M through Video Conferencing (VC) or Dther Audio Visual
Means (DAVM) in accordance with General Circular No, 20/2020 dated 05™
May 2020 and General Circular No. 02/2021 dated 13" January, 2021 that
allow companies to hold Annual General Meeting [AGM) in the manner
defailed in General Circular No. 14/2020, dated 8 April, 2020 and General
Circular No. 17/2020 dated 13" April, 2020 read with SEBI ircular No,
SEBI/HO/CFD/OMDV/CIR/P/2020/79 dated 12" May, 2020 without the
physical presence of the Members at a common venue.

2. In accordance with Section 91 of the Companies Act, 2013 and Regulation
42 of the SEBI (LODR) Regulations, 2015, the register of members and the
book of Share Transfer of the company shall remain closed from
September 22, 2026 to September 28, 2026 (both days inclusive)

3. The Notice of the 38" AGM and the Annual Report including the Financial
Statements for the year ended 31" March, 2026 has been sent only by e-
mail to all those Members, email addresses are registered with the
Company or with their respective Depository Participants, in accordance
with MCA Circularis) and SEBI Circular.

B) Remote E-Voting:

Members holding shares either in Physical or in Dematerialized form, as

on the cut-off date of Monday, September 21, 2026 may cast their vote

electronically on the businesses specified in the Notice of AGM through
electronic voting system of Central Depository Services Limited (CO5L)
from a place other than venue of AGM [“remote e-voting”). All the

Members are informed that:;

I} The Ordinary and the Special Businesses as sef out in the nofice of AGM
may be transacted through vating by electronic means.

i} The remofe e-voting shall commence on Friday, September 25,2026 from
9 AM. and ends on Sunday, September 27, 2026 till Spm Cut-off date for
voting 15 Monday, September 21, 2026.

iii} Any person, who acquires shares of the Company and become Member of
the Company atter dispatch of Notice of AGM and holding shares as on cul-
off datei.e. Monday, September 21, 2026, may also obtain the login 10 and
passward by sending a request to Registrar and Share Transfer Agent at
info@in.mpms.mufg.com or by calling them on +91 422 4958955,
2539835 or by sending a request at helpdesk evoting@cdslindia.com.

v} Members may note that;

a) The remote e-voting module shall be disabled by COSL after the
aforesaid date and time for voting. Once the vate on a resolufion is
casted by the Member, the Member shall not be allowed to change it
subsequently;

b) The Members who have cast their vote by remote e-voting prior to the
AGM may participate in the AGM through the VO/OAVM Facility but
shall not be enfitled to cast their vote again through the E-voting
system during the AGM;

t) The members participating in the AGM and who had not casted their
vote by remote e-voting, shall be entitled to cast their votes through
E-Voting system during the AGM; and

d) Apersonwhose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on the
cut-off date only shall be entitled to avail the fadility of remate e-
voting as wellas voting at the AGM through ballot paper;

v] The Nofice of AGM and the Annual Report are available on the Company's
website: https:/fwww kingsinfra.com and on the website of BSE Limited
at www.bseindia.com. The Notice is also available on the website of CDSL
at https:{fwww evotingindia.com.

vi) Kindly note that Individual members holding securities in Demat mode are
allowed to vote through their demat account maintzained with their
Depositories and Depository Participants, Members are advised to update
their mobile number and email id in their Demat Accounts in order fo
access the E-voting Facility. The information about login credentials to be
used and the steps to be followed for E-voting and joining virtual meetings
are explained in the Notice.

vil] All grievances connected with the facihty for voting by electronic means
may be addressed to Mr. Rakesh Dalvi, Sr. Manager, (COSL), Central
Depository Services (india) Limited, A Wing, 25 Floor, Marathon Futurex,
Mafatlal Mills Compound, N M Jashi Marg, Lower Parel (East), Mumbai-
400013 or send an email to helpdesk.evoting@cdslindia.com or call on
022-23058542/43.

; IE
By Order of the Board,
L‘f}r- 1 For Kings Infra Ventures Limited
Dated: 05.09.2026  [a)sesdyr 45 — m—'ﬂ#

Place: Kochi Enmpﬂny secretary & Compliance Officer

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE IZ:I:I-HEI.IHEE. LIMITED

QOPERATING | BUSINESS OiF PMEG,

[ Uhnides re gu
I:Iur.ulv-'.'ul:\'

A 1] of the |msodve

on Process fof Corporale Personsg) B |l|u|‘|s 2018)

RELEVANT PARTICULARS

1 | Meme of the carporate debior EFu.- une Corsumer Limited
akeng with PA & CINY LLP Mo, GIN Wamber - L52E02MHID0GPLETR2090
| PAN Rumber - AABESO2TOR
| Knolesdger House, Shyam Magas, O Jogeshwarl

Vikhrodi Links Road, Jogeshwari (Easti

| Musvibal - 400080, Maharashtsa,

I L_Eh."."fl.l LTGEOASLITIET, i

;t...q:r:n.: £ debinr DEnE Bsied on Bombay SHck
| Exchange and Mationad Biock Exchange has
imajontyof foed assets (ocated st Tumkier and
| Biddar i Warnataka, Sonipes (n Hananeand In
{Irlorg in Maxdhya Pradesh,

The installed capaclty of the fessad rde milling
;ra-.r' ity lpcatad gt Turnkur in Barpataks is
appromimately 4000 tonnes

The resenue oo aperations dur *||;1hr:
{Tinancial vesr 2024-25 was INR 5622 Lakhs

2 | Madress of the registered alfioe

| URLof website
Details af place whena ITE 0y
af Tixesd Asdes e locabed

M

Instatted capacity of main
preduchs) Sarvates

n

= Quan:iq.- and walua af main
pradustsy servces sold in last
| financial year oo ioene B iy -
Mumbrer of armplovess) sarkmien | Gorporate debior has 3 employeas and one
| i ratairer
B | Further details ir1l'.1uﬂi|'|h" 13531 ETl'rE detads are guailabde on 18 wehsita of tha
avallable financial statements (with  [Corporate Debace
schedules) of teed vaarg, ksts ol | Flerthier detads can be E.I:ILi,g_l". '_'Il.' 'E'I'ﬂEIIlI:'H; the
cresdiitors are avditable & URL :I.'Il‘ll;H sigred al epfclEregsipe.com ]
8. | Ellghility for resolution applicants. . [Fue riher EIE"F.n"S- can be s::-t-gﬂ I:h a-malling the
urkkar saction I5I2Kh of the

=]

| Code is avasableat URL:
10, | Last data for recaipt of expression
| of inderest
11, | Date of issue of provisional list of
| Proag e IL'-.-:"'ll.IIIII':r' J|*:-|:'|I||"1=|||I.‘:
12, | Last date for submission of
__ | obsactions to provisional list
13 F:I1.1| r_|r E;.,ur: urrrml 1,-:_:-!'
| praspecthe resalution applicants
14, | Dt of ssue ol informatisn
mamarandiem, avaleation matrix
and request far resolutian plans o
| prospective resclution agicants
15, | Last date forsubmissson of
| resodutlon plans
16, | Process email id to submit
__| Expression of Interest
17, | Dwtails of the Coparate Deblor's
registration states 55 MSKE

{27 Saptember 2038
|07 Octaber 2026
|12 Octoker 2026
:?E' d:lﬁ!!.l_":l '.'-'-"i:l?ﬁ'

|27 Detgber 2026

|26 Movermber 2026
| i, fek@pngisipe. com

fi':!:-rr;t_lr:t‘.l.; E;'!ﬁﬂ_:-r i -||:r' ri_:,gl;;'lﬁr-:_:l'j s -!i.-"rSM'F

-"-E'gjﬁ. Fesilution Sersses Private Limited

throwgh authorzad signatory il Manazes

A Resalution Professional of Fulure Sonsamer Limibeg
Fagistration Ma. IBE IPE-DLLE/ PA-1,/ 202 2- 23,/ 50041
Authorizateon for Assignmantvalid till 3dth Juna 2027
Fag, Defcfrgees: 1005, Lst Floor, Kanaka Atrium 2,

Craas Road &, Bahind Courtyand Marrolt,

Eﬂal-;ala -ﬁ. dhar I-_asq, r1uml:|=u quﬂtﬂﬁ.

Ciata: L:'-E--"_‘I_I 202 E
Place: Mumbai

AUTOMOBILE PRODUCTS OF INDIA LIMITED
Corporate Identity Number: L34103MH1949PLC326977

Registered Office: Unit No. F-1, 1st Floor, Shanti Nagar Co-Operative Industrial Estate
Limited, Vakola, Santacruz (East), Mumbai City, Mumbai, Maharashtra, India, 400055.
Website: www.apimumbai.com | Email: cs1@apimumbai.com

NOTICE OF 75™ ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCING/ OTHER AUDIO-VISUAL MEANS AND ELECTRONIC VOTING

Notice is hereby given that the 75" Annual General Meeting ("AGM") of Automobile
Products of India Limited ("the Company") is scheduled to be held on Tuesday,
September 29, 2026 at 03:00 p.m. (IST) through Video Conferencing ("VC")/Other
Audio-Visual Means ("0AVM") facility to transact the businesses as set forth in
the Notice convening the 75" AGM through electronic means in compliance with
the applicable provisions of the Companies Act, 2013 ("the Act") read with the Rules
made thereunder, the Securities and Exchange Board of India ("SEBI”) (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("SEBI Listing
Regulations"), Circulars issued by the Ministry of Corporate Affairs ("MCA") and
SEBI permitting conduct of AGMs through VC/OAVM facility.

Completion of dispatch of Notice of the 75" AGM and the Annual Report for FY
2025-26 by electronic mode

In compliance with the relevant MCA and SEBI Circulars, the Company has completed
dispatch of the Notice of the 75" AGM along with the Annual Report for the financial
year 2025-26 on September 05, 2026 through electronic mode to those Members
whose e-mail address is registered with the Company/ Registrar and Share Transfer
Agent viz. MUFG Intime India Private Limited ('MUFG Intime' / 'RTA")/ Depository
Participant(s) as on August 28, 2026 and other persons entitled to receive it. A letter
providing the web-link for accessing the Annual Report for FY 2025-26, has been
sent to those Members who have not registered their e-mail IDs. The physical copies
of the Notice of the 75" AGM and the Annual Report for the Financial Year 2025-26
will be dispatched to those Members, who request for the same. The Notice of the
75" AGM and Annual Report for the financial year 2025-26 can also be accessed
through the link given below:

« Company's Website: https://www.apimumbai.com/investor-relations/default.aspx
« Websites of the Stock Exchanges: https://www.bseindia.com

Manner of casting votes electronically

In compliance with the provisions of Section 108 of the Act read with Rule 20 of the
Companies (Management and Administration) Rules, 2014 and Regulation 44 of the
SEBI Listing Regulations, the Company is pleased to offer electronic voting facility to
all its Members to exercise their right to vote on all the resolutions proposed to be
transacted at the 75" AGM as set forth in the Notice. The Members may cast their
votes using an electronic voting system prior to the 75" AGM ("remote e-voting") or
electronically during the 75" AGM ("e-voting"). The Company has engaged the
services of NSDL to provide remote e-voting facility and e-voting during the 75" AGM.
A person, whose name is recorded in the Register of Members or the List of
Beneficial Owners maintained by the Depositories as on the cut-off date for e-voting
i.e., Friday, September 18, 2026 only shall be entitled to avail the facility of remote
e-voting as well as e-voting during the 75" AGM.

Remote E-Voting Details:

EVEN 141936

Cut-off date for the purpose of ascertaining the
eligibility of Members to avail e-voting facility

Friday, September 18, 2026

Friday, September 25, 2026
at 09:00 A.M. (IST)

Monday, September 28, 2026
at 05:00 PM. (IST)

Commencement of Remote e-voting

End of Remote e-voting

E-Voting Links:
Type of shareholder E-voting link
Individual Shareholders holding securities in | https://eservices.nsdl.com or directly

Demat mode with National Securities through your depository participant
Depository Limited

Individual Shareholders holding securities in | https://web.cdslindia.com/
Demat mode with Central Depository myeasitoken/home/login or directly
Services (India) Limited through your depository participant

The remote e-voting module shall be disabled by NSDL for voting thereafter. Once
the vote on a resolution is cast by a Member, the Member shall not be allowed to
change it subsequently.

Members, who have not cast their vote through remote e-voting can exercise
their voting rights through e-voting during the 75" AGM. A Member may
participate in the 75" AGM through VC/OAVM even after exercising his/her right
to vote through remote e-voting but shall not be allowed to vote again during the
75" AGM.

Members who have acquired shares after the dispatch of the Annual Report for FY
2026 through electronic means and before the cut-off date are requested to refer to
the Notice of AGM for the process to be adopted for obtaining the User ID and
Password for casting the vote.

Members are requested to refer to the detailed instructions for the manner of remote
e-voting and e-voting and participation in the AGM as provided in notes to the
Notice of the 75" AGM.

Assistance on e-voting and participation at the 75" AGM

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on.: 022 - 4886 7000 or send a request
to Suketh Shetty at evoting@nsdl.com.

By Order of the Board of Directors

For Automobile Products of India Limited
Sd/-

Ankit Patel

Company Secretary & Compliance Officer

Date: September 05, 2026
Place: Mumbai

BHARATROHAN AIRBORNE INNOVATIONS LIMITED

J (Formerly Known as BharatRohan Airbome innovations Pyt Lid)
CIN: LT4595DL2016PLCI0 1564
Regd. Off.: Fourth Floor B-117, DA Sheds Okhla Industnal Area
Phase-|, New Delhi-110020, India
Website: www bharatrohan in: Emall; investors@bharatronan.in
Contact No.: +91-9266109513

NOTICE OF 10™ ANNUAL GENERAL MEETING

Maboe 15 heraby given thal the 10" Annual General Beating CAGM') of the Members of BharatRohan Airbame
Innavations Urmited ("Company”) will be hald on Wednesday, 30° Saplember, 2026, al 3:00 BM. [IZT) thraugh Vidao
Canfarance {“VC"W Other Audio-Visual Means ("CAVMT) withaut physical presence of The Mambers al & common venue
b0 trarsact 1he busmess &5 sat oud in the Nofice of the 107 AGM [*Notica™), The wenue for tha AGM shall ba deemed o
be the Reqgistsred Difice of the Company,

In compfiance with the provisions of the Companies Act, 2013 {ihe "Act) and the Rutes made thergunder read with
Minisény of Comporate Affairs MCA") Genera Circular Mo IZIE-'E%E& dated September 22, 2025 and the circulars issued
aarber on the subject by I'..-IC;!. CMCA Circulars”y and Securities and Exchange Board of India (Listing Dbigations
and Disclosurs Requirements) Regolations, 2015, ["Listing Regulations™}, as amended, the Company has sent the
Matice along with the Annual Rapo for the Financial Year 2025-2006 ("Annual Repe) by alectrone mode o those
Mambars whose amail addnass ane registesad with the Campany National Secunties Depository Limitad ("NSDLY
Cantral Dapostiony Sarvicas {India) Limided ("COSL Y KFin Technalogias Limited (Regestrar and Share Transfer Ageni -
"RITAT), Phy=ecal copy ol the Nalss and the Annual Bapod will be sent o thasa Mambers who will request for the same
In accordance with Regqulafion 3801 4B) of ihe Lisling Requlstions, physical communication has bean also sant o those
ktambers whise g-mail |0s are nod registered, confaining the weablink and exact path of the Company's website where
fhe Annual Report can be eccassad,

The Mofice slong with the Annual Report, i3 available on the Company’s websie al wenw bharatrohzn.m and on the
wabszite of the Stock Exchange i.e. BSE Lid 3t winwe bsetidia com. Additionally, the Nolice has been disseminated on the
COSL e-woting plationm at wany awotingindia.com.

FPursuant to the provisions of Section 108 of the Acl rsad with Rele 20 of the Companes (Management and

Adminisiration] Rules, 2014, a5 amended, the Secratanal Siandard on Gensral Mestings ("55-27) issued by Insfiule

af Company Secretaries of India, Regulafion 44 of the Listing Reguiations, and the MCA Girculars, your Campany 15

pleased o offer its members the facility to exercise their voling rights electronically on the resolufions proposed for

congiderabion atthe 107 AGM, Your Company has engaged the services of CDEL o provide facilities for remode 2-voling
and e-wding during the AGM. The Members may cast their voies through remole e-voling by logoing on to CDEL's
e-yoling website at www avolingindia.com. The woling rights shall be in proporion fo the equity shares held by them in
the paid-up equity share capital of the Compary, The Members partcipating thnough YCROAYM shall be reckoned for

The purpose of quonum under Seciion 103 of the Adt

Tha Mambers will be provided with & facility 1o attend the AGM Eraugh VOO frough the vireal platform of COSL.

The gning lak far the mesding will be available at the place whare the EVEN of Company will be displayed atter

stccessful lagin on COSL partal,

The Compary has appointed Mis Preed Jain (COP; 14964}, as the Scrufinizer 1o scriinize the voling process in a fair

ant Iranspannl mannes,

The resulls will ba announced within fhe stipulated imea under appicabls laws and he rasulls along with the cansolidated

scrulinizer's report shall be placed on tha website of the Company weww bharabroharcin and an bhe websile of COSL

www evedingindia com and shall simultansousty be forwarded to the concerned stock axchange. The resulis shal -also
be displayed an the Nolice Board at the Registered Céfice and Corparate Office of the Compeny, Subject 1o the recaipt

af requisite number of voles in favour, the Resolution shaf be desmed o be passed on the date of the AGM e 30"

September. 2026

All lhe kMambars are mformad that:

a) Date and time of commencement of remole e-voting: Sunday, @7 Septamber, 2026 (200 AM, 15T}

b} Date and time of cloging of remote e-voting: Tuesday, 25" Septamber, H026 (5:00 M. I1ST)

o Remole e<oting shall be disabled bevond 5:00 P, an Tussday, 289 Seplember, 2026, and onos the wode cn a
resailtaon is cast by the Member, the Member shall not be allowed o chanoe il subsaguenty,

d) The fadlity for voting electranica®y will be made avadable curing the AGM

al Members whose name appears m tha Ragister of Membars or in tha Register of Banafical Owners maintained by
the deposilaories as an the cul-off date |2, Wednesday, 21" Saptember, 2026, shall only ba entdled b altend and
yate by remote e-voling or é-yobing during the AGK, A parson wha is rofd a member as on the cut-off date shauld
treal this Motica of AGM for miormakion purpase anly

fy EVSM: 260905010

g) The parson whia has acquired shares and bacame a Mamber of the Compary altar tha dispatch of nolice may oblain
the login 1D and passward by sending request &l helpdesk avabinoicdslingia.com. However, f a mamber & alraady
registered wilh COSL for remate g-valing lhen helshe can use the exising login M and password for lagin,

hi - Members who are presend at the AGM and who heve nof cast thelr vote on the resolutions thirough remote e-voling
shall be eligible to vote theaugh e-woling during the AGM.

il AMember may paricipaie i tha AGM even afer axarcising his nghl ta wals throwgh e-voling bul shall nal be alawed
ta vole mgain in tha AGM

{I The detaded procedurs for remote e-woting and e-voding during the AGM (heiding shares efiher in physical!
dermaterialized form and for Members who have not registenad their email addresses) are givan in the Motice. The
game arg #@s0 avadable on he Company's websile www bharatmhanm |

K} Membsars are requasied o regsler lheir emad addresses in respest of shares held 1 demalanalized faem silh thair
OFs and in respact of shases held in physical form wilh the BTA,

Il Members who-are hoiding shares in dematerighized fomy and have not updated: ther KYC details are requested
to wpdate the KYC details wilh their depositories thraugh their DPzand the Members who ane holding shares
in. physical mode and have nol spdated their KYS delails are requasied o submit Form 13R-1 (2iong with the
supparting documents) o updale their KY'C datails wilth the BTA,

m} In cese you have amy quenes or issues reganding e-voling, you may refer the Freguently Asked Queshons
'FAQE") and e-voling manusl evedable af www.evolipomndia.coin under help seclion or wite an emai fo
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helndesk evotino@adslindis.com or afemalively you may contact lo RTA a1 bharairohan, ipoikdiniech.com or o the
Company af iy harglmban.in,

n) Al grievances connectad with the facility for voting by elecironic means may be addressed o Mr. Bakesh Dald, 8P,
Canlral Daposilory Sarvicas (India) Limded, A Wing, 25t Floor, Marathon Fuiurax, Mafatlal Mill Compaunds, N M
Jashi Marg, Lower Parel (Easl, Mumbai - 400013 or send an emall 1o halpdesk evolinp@medzlinds coom or cal 1all
fres fo 1800- 2109 811,

By Qrder of the Board

BharatRohan Alrborne Innovations Limited

(Formerly known as BharatRohan Alrborne Innovations Pyt Lid)
s00-

Aakansha Singh

Company Secrelary and Compliance Officer

ACS 57105

Date: OBENI0IGE
Place: Mow Delhi

PST

Inrsovation in evary byfe

NETWORK PEOPLE SERVICES TECHNOLOGIES LIMITED

Registered office: Off No. 427/428/429, A - Wing, NSIL, Lodha Supremus I, Road No. 22,
Wagle Industrial Estate, Thane (W) — 400604, Maharashtra, India
CIN: L74110MH2013PLC248874 - Website: https://www.npstx.com « Email: cs@npstx.com

NOTICE OF 13™ ANNUAL GENERAL MEETING

NOTICE is hersby given that the 13" Annual General Meeting (AGM) of Members of Network People Services Technologies
Limited will be held on Monday, September 28, 2026, at 12:30 PM (IST) through Video Conference (VC) / Other Audio Visual
Means (OAVM) to transact the businesses, as set out in the Notice convening AGM. The Company has already dispatched the
Annual Report for the financial year 2025-26 along with the Notice convening AGM, through electronic mode to the Members
whose email addresses are registered with the Company and / or Depositories in accordance with the Circulars issued by the
Ministry of Corporate Affairs and Securities and Exchange Board of India from time 1o time.

The Company has already dispatched Notice convening AGM, through electronic mode to the Members whose email addresses
are registered with the Company andior Depositories in accordance with the circulars issued by Ministry of Corporate Affairs
and Securities and Exchange Board of India. Further, as per Regulation 36{1)b) of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, (SEBI Listing Obligations), as amended, the web-link, including the exact path, whare complaete
details of the Annual Report are available is being sent to those Members who have not registered their e-mail 1Ds.

The MNotice of the 13th Annual General Meeting ("AGM"} and the Annual Report of the Company for the Financial Year 2025-26
are available on the Company’s website and can be accessed and downloaded through the following links;

Weblink

Particulars

Motice of AGM https:/{npst-web.s3.us-west-2 amazonaws.com/investor-desk/notices-announcement/F.Y+2026-2027/

Nﬂtlce+ |:rf+AGI'-.-'1 pdf

2 =

hﬂﬂiﬁiﬂﬂﬁiﬂﬂ.ﬁiﬂﬂ&lﬂm&ﬂ_ﬂawa.::::urn."invaﬂtnfdeﬁﬂEQEE—EDEﬁF&nﬂ ual+Report, pdf

The same is also available on the websites of Mational Securilies Depository Limited ('NSDL') at www.evoling.nsdl.com and
the Stock Exchange ie. National Stock Exchange of India Limited at www.nseindia.com and BSE Limited www.bseindia,.com.

Record date for the purpose of dividend entitlement:
The Company has fixed Friday, September 18, 2026, as 'Record date’ for determining entitlement of Members for receiving
dividend @20% on the face value of the Equity shares of Rs. 10/- each for the Financial Year 2025-26. The dividend shall be

paid on or after October 06, 2026, subject to applicable TDS to the Members whose names appear on the Companys Reqgister
of Members as on Record date through electronic/other modes as applicable.

Pursuant to the provisions of Section 108 of the Act and Rule 20 of the Companies (Management and Administration) Rules,
2014, as amended and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, the Members are provided with the facility to cast their votes on all the resolutions as set
forth in the Notice convening the AGM using electronic voting system ('Remole e-voting') provided by NSDL. The voting rights
of Members shall be in proportion o the equity shares held by them in the paid-up equity share capital of the Company as on
Friday, September 18, 2026 ('cut-off date’).

The remote e-voling period commences on Wednesday, September 23, 2026 (9:00 A.M. IST) and end on Sunday, September
27, 2026 (5:00 P.M. IST). During this pericd, the Members may cast their vole electronically. The remote e-voting module shall
be disabled by NSDL thereafter, Those Members, who shall be present in the AGM through VC/OAVM facility and had not cast
their voles on the Resolutions through remote e-voling and are otherwise not barred from doing so, shall be eligible to vole
through e-voting system during the AGM,

Annual Report

The Members who have cast their votes by remole e-voting prior to the AGM may also attend/participate in the AGM through
VCIOAVM but shall not be entitled to cast their votes again.

Any person, who acquires shares of the Company and becomes a Member of the Company after the Notice has been sent
electronically by the Company and holds shares as on the cut-off date ie. Friday, September 18, 2026, may obtain the login
D and password by sending a request at evoting@nsdl.co.in or cs@@npstd.com. However, if he'/she I already registerad with
NSDL for remote e-voting, then he'she can use his/her existing User 1D and password for casting the votes.

In case of any queries pertaining to e-voting, Members may refer o the Freguently Asked Questions ("FAQSs") and the e-voting
manual available at https:/iwww.evoting.nsdl.com, under help section or contact at 022 - 4886 7000. In case of any grievances
relating to e-voling, please contact Ms. Paliavi Mhatre at the designated email id evoting@nsdl.co.in.

For Network People Services Technologies Limited

Sd/-

Chetna Chawla

Company Secretary & Compliance Officer
Membership No. AG4291

Place : Thane
Date : 05.09.2026

epaper.financialexpr&ﬁ.mﬂ‘. .
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NOTICE OF 33" ANNUAL GENERAL MEETING

NOTICE is hereby given that the 33" Annual General Meeting of the members of
REVATI MEDIA LIMITED will be held on Wednesday, 30" September, 2026 at 11.30
a.m. at Keshav Gore Smarak Trust Hall, Smriti Aarey Road, Goregaon West —
400062.

In compliance with the said MCA Circulars and SEBI Circular, the Company has sent
the Notice and Annual Report for the Financial year 2025-26 to all the Members
whose email

ids are registered with Company / Depository Participants / Registrar and Transfer
Agent — MCS Share Transfer Agents Limited. These documents are also available at
the website of

the Company at https:/revatimedia.in/ and website of the Stock Exchange —
www.bseindia.com.

Pursuant to the provisions of section 108 of the Act and Rule 20 of Companies
(Management and Administration) Rules, 2014 as amended and Regulation 44 of
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 (SEBI
Listing Regulations) the company has procured the services for providing e-voting
facility to the shareholders of the Company. The detailed procedure and instruction
for e-voting are contained in the Notice.

In this regard, the Members are further notified that:

a) Members holding shares either in physical form or dematerialized form as on the
cut-off date 23 September, 2026; may cast their votes electronically on the
business set out in the Notice through e-voting Platform of CDSL at
www.cdslindia.com.

b) The Remote E-voting facility will commence at 9.00 am on —27" September,
2026 and end at 5.00 pm on 29" September, 2026.

¢) Members who have cast their vote through remote e-voting prior to AGM may also
attend and participate in AGM, but shall not be allowed to cast their vote again at
AGM.

d) A person whose name in recorded in the Register of Members or in the register of
beneficial owner maintained by the Depositories as on the cut-off date only shall be
entitled to avail the facility of Remote e-voting as well as voting at AGM

e) In case of any queries or grievances related to e-voting may refer the Frequently
Asked Questions (FAQs) for members and e-voting manual available at
www.cdslindia.com

f) The date of completion of sending Notice of AGM is 04th September, 2026.

g) The Members who have not registered their email addresses and Mobile Numbers
are requested to get themselves registered with their respective Depository
Participants in case the shares are held in electronic form and to the Company’s RTA
MCS Share Transfer Agnet Ltd via email to subodh@mcsregistrars.com in case the
shares are held on physical form.

For Revati Media Limited

Place: Mumbai
Date: 05" September, 2026
Sd/
Manish G. Shah
Executive Director
(DIN: 00434171)
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TAKE NOTICE is hereby given that we are investigating the title of the below mentioned [ (37 ) Frrm, oty o e 30 a7 sfeEmmic @-fiaa smftn aer uésmﬁasq A9 feug s,
property in the Schedule, of the owners, namely, (1) Mr. Omprakash Bhanwarlal Lakhotia, . . ’ 4 4 u. IeaTE /Hare wia amar ERiebicd a9 e T iges fufem gfad=h
(2) Mr. Vijay Bhanwarlal Lakhotia, (3) Mrs. Sushma Gopalkrishna Lakhotia and (4) Ms. o Aavfiga e T T 3= 1 wferg = ! wonfid mgﬁ%mw kel ﬁ‘@ e
Madh?vi Gopal Lakhotia, a_du]t Indian _inhabitams, residing at 707, Jeevan Vih_ar, 5 Manav _ e &. |wmfier snies auta frecien 1o foreffar o R03%-34 ZOAR TREEENE HEEA WL 2433
Mandir Road, Malabar Hill, Mumbai - 400006, together with Garage/Unit No. G-15 ) aﬁm&‘ R ) e /A afmer s gea AT g
exclusively held by Mr. Vijay Bhanwarlal Lakhotia to the property described in the . SR Heltereh, i fersm gerrerred |, WW&‘ o | e /T wen Tt A AARIHS 3w S U R T
Schedule hereunder written “the said Property” St arferferm, 2083 ST HEH 93 A IU-HEH () AT bt (geemtaiier) frm, Ro9x . — : E— :
All persons having or claiming any share, right, title, estate, or interest by way of sale, = Fom 30 = Su - (u) wefter s (U) = aedia ¢ waﬁrmmmm ﬁwsﬁaan'r\ﬁiz. e Wi_m' -
transfer, development right, exchange, assignment, lease, sub-lease, tenancy, sub-tenanc; S ¢ ) mﬁﬁ;ﬁxﬁﬁm% yir ikt i o@acaisipe.com 4
> P ght, 8¢, assig g > , Y Y i, ST HeAe | $e gt P aga.
leave and license, license, care-taker basis, mortgage, inheritance, share, gift, devise, lien, . BRI EaUIL ety e 39 ITeRy
charge, maintenance, easement, trust, will, bequest, beneficiary’s rights, possession, 3\337“ Iee - Wasge fafies <. | e 2u(2)(T) it qéie A . fcl@aegisipe.com A9 FETEEEHTIHE
release, relinquishment or by way of any other method through any agreement, deed, HATATA - 3230 0TATAL LU ETHT 0¥ 305 ’ TeafeTe SIoiRiETel T A ITe wﬁﬁmw ’
document, writing, conveyance deed, development agreement, memorandum of Tt Fiqufigpa wrater — Yo AT, Yof, I Fad, %, 7 WA AT, TEHIE, TS TR JAE: »
understanding, letter of intent, letter of comfort, will, bequest, succession, family IR, §E, WEWTE, 3T, ¥oooRo AN oMY 50, | CATCET STRTEAH] TTH FOATE HRH | 3 T, 2038
arrangement / settlement, litigation, decree or order of a Court/Suit, injunction restraining| | = ——====—=—=—————————= arfereRTaRat arfE ’
order, FI, complaint or encumbrance or otherwise howsoever or of whatsoever nature with AR FAAH TAH p@a HOATd A i, HOHA iR ATeAR, 4 AT 203€ U AERE 2%, | GwTea TRt STefemi=h aeqRdl = | o TSR, 2038
respect to the said Property or any part thereof and / or otherwise howsoever and / or against AT STHTIRYT FHETER 4G Ho hoied foR SUaTgar, Hoie Hievfieha Frfed “wgnrg S AT A
the owner of the said Property, are hereby required to make the same known, in writing, umﬁ[.;” ‘‘geq WAV TSATd SEevdTd e EIVATHS!, HuIAl SO GHge@Eed seel 93, | ATeuTe AR g HTe AT 93 STFIH, 3038
along with certified copies of the documents evidencing the same to the undersigned at their Tt g8 fresfavarardt ot srfifem, 023 = wow 23 farid g WS TS HATE T adiE
office address at K AND K LEGAL ASSOCIATES LLP 57B, Collector Colony, Lane HUHET Y& IR, 23, |Te 3UE SASteT ATege! AT AT | 33 A, 038
Opposite Sant Nirankari Bhavan, Chembur, Mumbai - 400074 within 15 (fifteen) days Faf= :ﬁzuﬁzﬁ FHTITAITAT ST az?naé S HICATE] k=41 TEarat qiony gioar=h e FOATE aE
from the date of the publication of this notice, If no such claim, objection or notice in writing AR, 7eft =oehl THEfiu- 22 Uide (www.mca.gov.in) I TIAEU[RER R BT grae s fehelt foreat 9. | wifecht SR, SedcgE S ST 20 FATFEH, 035
is received within the aforesaid period, it shall be conclusively presumed that no person has [Remich=ovt mﬁwmmmmmmmmmm wTea FreRToT AT e AT
any claim, right, title, interest or demand of any nature whatsoever in respect of the said T, fve T, wererTer |, e, HURE STaeR B, SANHE WaH, ¢oo, TR, Wi e feedien S artE
property and the proposed sale transaction shall be completed and proceeded with, and any gIEo7, g~ Y0000, HENIY ATeAThS, I1 Ge-=AT SeheHTeAT e 1 =i (%) feamrean oma 2. | Rt AT ATl 3% Alega, 2035
claim, right, title, interest or objection made or raised thereafter shall be deemed to have HIEUFE WA, T TR U T SFAaT e ferean Afesfisra FRITerTe Teie ¥ o 5, Yo, sifem arfe i _
been waived and shall not be entertained hereinafter and our client shall proceed with its TS S, 3%, = WA A, T, TAE We, A, Teng, TR, Yoooo A% UEATH, 2E. ;;;qga«mwm et irp.fel@aegisipe.com
transactions. .
THE SCHEDULE REFERRED HEREINABOVE T W Ses -2 A s 25, | THUHUHE T[T HINE FHelarren T FofeR THCHTHE PV A2l AT
(The said Property) e mﬁr R rufieg feerften awefier
All that piece and parcel of Flat No. 707 admeasuring 1139 sq. ft., situated on the 7th Floor, . 2&3 TR JuEc:] ﬁsﬁ?&g‘m afeddd yeee fafies
together with Garage/Unit No. G-15 admeasuring 738 sq. ft., in the building known as fei: ’i;‘/g“/?"?a TR wfergpa TanareRat i HE FreATThd

Jeevan Vihar-5, Manav Mandir Road, Walkeshwar / Malabar Hill, Mumbai - 400 006, in
Jeevan Sahakar Co-operative Housing Society Ltd. (Registration No. B-2782 of 1959),
together with the Society shares bearing Distinctive Share Nos. 361 to 365 and 3176 to 3230
of Rs. 50/- each and the membership rights pertaining thereto. »

Dated this 6th day of September, 2026. ¢ A\ND K LEGAL ASSOCIATES LLP
KAREENA TALREJA (Advocate High Court)

At 57B, Collectors Colony, Lane Opposite Sant Nirankari Bhavan

Mahul Rd, Chembur,Mumbai - 400074 Email:-knklegalassociates 1 @gmail.com
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